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LOK SABHA DEBATES

LOK SABHA

Vednesday, June 29, 1977/Asadha 8,
1899 (Saka).

——

The Lok Sabha met a: Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Dislocation of Work in Jharia Coal-
fields

*245. SHRI S. R. DAMANI: Will
the Minister of ENERGY be pleased to
state:

(a) whether wiovernment are aware
about dislocation of work in Jharia
coalfield in the first half of May, 1977;

(b) if so, facts thereof;

(c) the loss of production as a result
thereof; and

(d) the steps taken to restore indus-
trial peace in the area?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.

(b) and (e). 'I'his was caused by a
variety of iactors including absentee-
ism. mechanical breakdown, interrup-
tion in power supply and industrial
unrest. The total loss in production
during this period was approximately
1,50,000 tonnes,

(d) Management has been taking all
possible steps to prevent stoppage of
work and settle the local as well as
general demands of workers through
discussions and negotiations with vari-
ous Unions and by using the official
conciliation machinery.

1027 L.S.—1

2
SHRI S. R. DAMANI: He says there

are various unions. May I know which
is the recognised union?

SHRI P. RAMACHANDRAN: The
existing unions are AITUC, INTUC and
other unions in that area.

SHRI S. R. DAMANI: Thali means
there is no rccognised union and there
is mushroom growth of unions. You
are allowing them to operate and they
are indulging in all sorts of strikes, elc.

SHRI P. RAMACHANDRAN: The
recognition of unions is done after
verification of membership. But the
policy is the same, whether it is a
recognised union or an unrecognised
union.

SHRI S. R. DAMANI: The answer
is not clear. Is it also a fact that there
was violence and one medical officer
and other officers were gheraoed for &
hours? May I know what is the policy
of the government regarding gheraos?

SHRI P. RAMACHANDRAN: The
policy of the government is not to
allow gheraos and not to recognise
gheraos. With regard to the earlier
question. I would like to say that
AITUC and INTUC are the recognised

unions.

Wt gN W ¥ AW ¢ FT AT WEY
¢ 5 T ¥ ¥ wa2 gaq ghEay
N AT F w7 HF F--fom
gfraai &Y weeg-wEar Mg v 8,
IR Argar ¥ Y o ¥ o
ufes ‘geem-geqr odr afaaAt e
Aregar wgY & orefr § 7 s g
#1¢ QM swavar Ff fF waera &
g ¥ & gfmi sy araan faer ?
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SHRI P. RAMACHANDRAN: Yes,
Sir., Government will take all neces-
sary steps to see that the unions are
recognised based on their membership.
If it has not been done in the past, it
will be done in the future.

SHRI AMRIT NAHATA: He asked
whether recognition will be given based
on ballot, not on verification of mem-
bership.

SHRI P. RAMACHANDRAN: That
is also one of the questions that is
being considered.

SHRI SAUGATA ROY: May I know
whether the Bharatiya Mazdoor Sangh
or the trade unions belonging to any
other constituents of the Janata Party
a1 seeking recognition in the Jharia
coa fields? Has the minister satisfied
himself that the INTUC and AITUC
which are already recognised and
established unions in the coalfield are
not having a majority of the workers
with them?

SHRI P. RAMACHANDRAN: This is
a question for future action and we
will definitely go into the guestion and
see whether the unions can be recog-

nised.

SHRI SAUGATA ROY: I would like
to know whether any unions bhelonging
to any constituents of Janata Parly are
seeking recognition in Jharia coalfields
like the Bharatiya Mazdoor Sangh.

SHRI P. RAMACHANDRAN: We
have no information in that respect, but
these unions will be recognised based
on the membership and if that is not
done correctly in future it will be done
correctly,

e awae fag © 7t wdY @R
FaaTHd fF g art ¥ g w® .U
qifadt § fs oF 3% gfae & o )Y
gfmr wft afgg ? ww fag
FoeTe w1 wTdEY  FE@T AT

3?
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SHRI P. RAMACHANDRAN: This
is a policy question which has refer-
ence to the Labour Ministry. I sup-
pose the Labour Minister will look
into this.

Energy produced from Hydro Power

*247. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
that energy produced from hydro
power is not stable; and

(b) if so, alternative arrangements
contemplated to meet the power short-
age?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b). A
statement is laid on the Table of the
House.

Statement

(a) and (b). The ouvtput frcrn a
hydro-electric project is designed tak-
ing into account the availability of
water and the operating head. As
hydrological conditions vary from year
to year, the hydro stations as a rule
are designed to generate power on the
basis of 90 per cent dependability. The
output from hydro-electric stations can
however vary to make available addi-
tional generation in good years when
water availability exceeds planned
conditions. Generation is also subject
to the manner of operation of reser-
voirs in the case of storage-based
hydro stations.

If the overall performance of hydro-
electric stations is judged against the
designed potential then, by and large,
the performance of hydro-electric power
stations in the country has been satis-
factory. But, in hydro stations which
are run of the river type or which
do not have the flexibility of a carry-
over storage, there will be fluctuations
in energy output depending on addi-
tional availability of water in excess
of what had been planned.
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In plahning for power development,
an optimum hydro-thermal mix is con-
sidered desirable taking into account
the load pattern and the system require-
ments, and this aspect is always kept
in view,

SHRI P. RAJAGOPAL NAIDU: I
want to know whather the Gouvern-
ment is going to propose an atomic
energy plant in Andhra Pradesh?

SHRI P. RAMACHANDRAN: There
is no proposal under counsideration. But
the guestion has to be put to the Prime
Minister.

SHRI P. RAJAGOPAL NAIDU: 1
also want to know whether a super
thermal station is going to be insialled
at Ramagundam or Vijayawada.

SHRI P. RAMACHANDRAN: It is
under the consideration of the Govern-
ment.

PROF. A. K. AMIN: This question of
stable or unstable production of energy
is creating a lot of disturbance in the
country. I would like to know whether
the Government is thinking of evolv-
ing a countrywide grid with respect to
electricity so that the question of sur-
plus and deficit can be solved and the
question of stable and unstable pro-
duction can be solved.

SHRI P. RAMACHANDRAN: Yes.
The policy of the Government is to
evolve a national grid and as soon as
it is evolved, probably this problem
can be solved.

SHRIMATI PARVATHI KRISHNAN:
The Minister has just stated that the
Government is considering the policy
of a national grid. I would like to
know whether in considering this policy
adequate protection will be given to
tariff rates in different States. Secondly
1 would also like to know from the
hon, Minister whether in view of the
power shortage that is perennially
there in my State Tamil Nadu, what
steps are being taken to speed up
commissioning of the Kalpakkam
atomic energy plant.
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SHRI P. RAMACHANDRAN: Steps
are being taken to ease the power
situation in the southern region also

-and towards that end only a third unit

in Tuticorin and another unit in Ney-
veli are being processed in the Depart-
ment and with regard to the atomic
power station, I think the question has
to be addressed to the Prime Minister.

SHRIMATI PARVATHI KRISHNAN:
You have not answered the question
about the protection of lariff rates in
the context of the national grid.

SHRI P. RAMACHANDRAN: That
has to be done by the State Govern-
ments. They have to take into con-
sideration the cost of production of
energy and also evolve a tariff policy.

SHRIMATI PARVATHI KRISHNAN:
Sir, the Prime Minister can answer my
other question, as he is here.

MR. SPEAKER: The Prime Minister
cannot answer the question off-hand.

SHRI A. C. GEORGE: Sir, it is a
well-known fact that Kerala has got
great potentialities for hydro-electric
power and right now only one-third of
its potentialities are being exploited.
There is a proposal to generate the
cheaper hydro-electric power in the
Silent Valley project and the clearance
of the Planning Commission or almost
every department has been- given. But
in spite of that, on the plea of some
wild life preservation or something
like that, that ambitious project is
being stalled. In view of the shortage
of electricity in the southern grid will
the hon. Minister assure this House
that the obstacle for the Silent Valley
project proposal is cleared and the pro-
jeet is expedited? p

SHRI P. RAMACHANDRAN: At the
moment I don’t have information about
the Silent Valley project. But if a
separate question is put I will try tQ
answer.
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st alttey e egre oo H-a-
T A wTOREE WY et ¥ faasl
T IETEA &A1 § W\ fo@ar  Iew-
T I OFAT A7 IJAAT F @I 7

SHRI P. RAMACHANDRAN: For the
information of the hon. Member, I
would say that DVC hydro is generat-
ing more than the designed potential.

fogm awr & wmt | g€ fgmw
gzATg

*248. =it fagre wTew
TTo FEHATOOU qi¥T ©

4T g WAt TF FATH A FA FO

(%) 7@ faara @wr & FaAEI0
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(@) wew ax feaw Fwwat
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(r) g7 feas weamwi ¥ @aw
q T FEady & w7

g st (sh o feg) ¢ () W
(&). faan gza & gea 9X @1 Jav
{ {a=wT g war mar | Wy dw
e & 553/77)

() wAx @& &2 M@ § Ak
e qIATE # ST WY g

SHRI NIHAR LASKAR: It is really
tragic to find that in almost all the
States—and especially in Bihar and
Madhya Pradesh—so many people had
to lose their lives, because they wanted
to exercise their democratic rights.
Particularly about Bihar, can you give
details as to the categories io which
these 30 people who were killed, be-
Ionged? (Interruption)
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MR. SPEAKER: Order now.

SHRI NIHAR LASKAR: I want to
know whether they belonged only to
the weaker sections of the society.

SHRI CHARAN SINGH: The ques-
tion asked was about the number of
places where the incidents teok place,
and the number of workers killed or
injured; and thirdly, what action is
being taken. I have given these an-
swers,

SHRI NIHAR LASKAR: I would
like specifically 1o know this: out of
these 30 people. how many belonged to
the weaker communities—particularly
to the Harijan community.

SHRI CHARAN SINGH: I do not
have this information.

SHRI NIHAR LASKAR: Has it come
to the notice of the hon. Home Minister
that in a particular place, it has been
found that weaker sections particular-
ly have been prevented from exercising
their franchise? If so, is the govern-
ment thinking of putting an end to
such corrupt practices in future?

MR. SPEAKER: Protection is pro-
vided to everybody according to the cir-
cumstances of the case. There is no
qguestion of weaker sections or of
stronger sections where crime is con-
cerned.

ot forw arormwr c ORI ¥
SraT AT g f& oS Wy o @
T IT HY F1E FEEQWA THICAAT ?

. it e feg ¢ oft g | AR
FT F1E FaA A I |

SHRI K. MALLANNA: There are
about 12 States; and the number of
injured is 823, and the number killed
39. The inference is that there was
no law and order in these States. What
is the reaction of the Government to
this?
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SHRI CHARAN. SINGH: 1 could
not follow the question.

SHR] K. MALLANNA: There are
823 who are injured and 39 were
killed. The incidents took place in
about 12 States. The inference is that
there was no law and order in tnese
States. May I know the reaction of
the Government.

SHR] CHARAN SINGH: Which
‘State does the hon, Member refer {o?

MR. SPEAKER: He refers to all
the 12 States and asks for the reac-
lion of the Government.

SHRI CHARAN SINGH: Only 39
people were killed during these inci-
dents. Is it the question as to why so
few people were killed?

ot A & ¢ Wegw HaEg,
g garr 9gar g f& IweTE awg
¥ gqer mmr @

“the number of wurkers killed and
injured (State-wis2)”

@ & gg AT =gar # i fEe-fea
afeqt & & asd ¥ ?

st awor fag : ag sfaar &
AT qrg T & AfEw o=
g & w71 et & aga #w ¥

SHRI SAMAR GUHA: Recently,
the Prime Minister, the Minister of
Home Affairs the Defence Minister
and the External Affairs Minister
visited Jammu and Kashmir in con-
nection with the forthcoming elec.
tions. It is reported in the press that
there have been many instances of
violence there and that the Prime
Minister assured that there will be no
recurrence of violence in the course of
the election campaign or on the
dates of the elections, I want to
know, particularly from the Prime

Minister, what -steps have been takem

to prevent the recurrence of violence
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there and what ofher steps have been
takeén for ensuring peaceful elections
ir Jammu and Kashmir. Who are the
parties who are indulging in such vio-
lent activities?

SHR] CHARAN SINGH: The ori-
ginal question rela‘es 1o Siates
where Assembly elections have al-
ready been held. The elections in
Jammu and Kashmir are yet to be
held. So, during the discussion on the
Demands for Grants of the concerned
Ministry my hon. friend would be
free to raise this question.

SHRI SAMAR GUHA: This is a
qguestion which is agitating the minds
of the people. Even on the floor of
the House there was a Calling Atten=
tion Notice, which was admitted.
Naturally, we are interested in it. So,
some kind of assurance should be
forthcoming that peace and order will
be maintained. I think that kind of
thing can be done. It follows from
the question. It is not an irrelevant
question.

SHRI K. LAKKAPPA: My hon.
friend, Shri Laskar, put an important
question, The crafty Home Minister
very cleverly answered it on the
technical grounds. It is the responsi-
bility of the present Government to
provide protection to the weaker sec-
tions, including the Harijans and tri-
bes, and enable them to exercise their
votes freely. The present Govern.
ment prevented them from voting in
favour of the Congress. Therefore.
violent activities took, place during
the Assembly elections. Is it a fact
that this was brought to their notice
even at that time? Ig it not the policy
of the Government to ensure free and
fair elections? You prevented the
weaker sections from exercising their
votes and that is how you toppled
some of the Governments. What are
your reactions?

SHRI CHARAN SINGH: 1 refuse
to be provoked by the hon. Member.
Still, it he wants to create the impreés.
sion that the law and order situation
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during these elections were worse than
previously, for his benefit, with your
permission, I would like to repeat
those figures.

SHRI K. LAKKAPPA: That is a
wrong inference.

stwa waw : &1 X g9 F
weAW ¥ w1 oY ¥ ag 9w @wma
fr a9 @ @ foaa frafsw gu &
ITH g7 usar #, foam & o Frafee
g feoa am s w@ o feam
e X W@ 27 TEET 1 AF-H
vy St F g g ?

A

st wow fag : 7g FdT FAvEA
¢ nuw g ¥ w9 sSE
¥ WAAg I FT FqAT qTEAT §
fF @ 1971 & ;T §Wr WA
W 1836 WeATd g% 9l | @F 1972
¥ Wy WAvE § 863 weATd
qf ¥7 A w€eq W §A 1977
W% GUT EANE ¥ 906 WA
o ga S wyFEEr 99 gY@
¥ fad s08 wead gf ¥

4% ¥,

qqu o @ & &7 1971 &
AFAAT AR F 250 T gAY 1 A
1972 & wdrae A A 42379 g
i | & 1977 ¥ A%F AT TGS
# 14 3978 g5 ¥

SHR]I K. LAKKAPPA: Sir, how did
vou allow that question, which is an
irrelevant question?

MR. SPEAKER: What is relevant
and what is irrelevant, it jgs for the
whole House to decide. Let him not
be unreasonable. I want him to sit
down. Shri Lakkappa need not take
it into his hands to decide what is
relevant or not. It is for the whole
House to decide it. This is not fair. 1
am not going to permit it.
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SHRI K. LAKKAPPA: Sir, I would
request. ..,

MR. SPEAKER: No, please. My

request is that you may please resume
your seat.

SHRI K. CHANDRAPPAN: I would
like to know from the hon. Minister
whether he has received a complaint
from the Secretariat of the Bihar
State Council of the CPI and also
whether they have seen the statement
issued in the press stating that nine
Communist Party workers were killed
during the elections and also several
Harijans were included among those
who were murdered and they have
accused the Janatg Party., So, I would
like to know from the hon. MNinister
whether he had investigated the mat-
ter and whether any culprits have
been arrested in that connection.

SHR] CHARAN SINGH: 1 do not
know about the particular complaint
to which the hon. Member refers.
But al] these incidents are now being
investigated by the popular govern-
ment which has already come intlo
power.

wAgd T Hat & fawg vt wiw
% fod mratr wt wiw

*249. it gwr oy e T AL
At g8 FaX Y FOU wG fF o

(%) wagd e welY off adtara ¥
faez A== & HTAUL Fr A F
ford v mmamr A fafee & fog ad
1975-76 & w2afa ¥ feafaw
Wdy @Il 7 WA OFY 41

(@) S dag &Il &7
A &1 w\qr qform frear; W)

(w) afz 37 swa wrE sEAET
Ty vk ff o W=\ ?
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g ol (oft wew feag): (%) fowrst
q ag v T gt f5 ward
AT EAT ot ddrere & faeg weEmaTe
F QA Y Jiw F fqd o A
wrir #Y fgfea g a¥ 1975-76 &
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FE A #Fr wE o

(=) @ar (), S@ & Szar |

st et g Eww o omeaw
wERA, & AT A WA §F A7 qHAT
sgm & afe 1975-76 * &
A FaT T A TB Y dag F O g
¥ wo¥ IEEa w6 wedfg ¥ a8
wiw @ w f fF qagd e A
# fEgam WMt &F a1 ¥ 0
wrx g fraewa fear wmg ? s
1975-76 # @ & g F qF @
qeedl ¥ Og ITEATEF & fY ) 4T
oY FT OFH F AR H AT ® 7

o wxwr fag : ag daTH 1975-
76 ¥ g9 T@aT 97 "W A Ja™H9
Z fear & 1 ¥ g1 —gar fr FgaFar
g——f@ 1972 #1973 ¥ z®
gFX #r ¥ fusag s w1 o,
FMTEH ATAT Fi W AT TAMET &
a F F7ar gt 1L fF oF sfavw d
TAT & Ig A WY ag Fr A omT
qAFdT § AYT IqFT TIT v qgt IaT4AT
ST AFAr § WX g S e WY
AR foa & arg g, I o fuwrad
I7 ¥ famw & Iv F1 ag FAwA
¥ oo w9 @wy 100 0

ot gwr fag wqEww o oEw W
forray =t @t & 99 fosmal
QT Sramm o4t qg ?

wWo wew fag : o Wt freras
wg 9% wqagd @ wdh & fewms
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f 37 % W@y U aE T
WTE TRE T FT& AN OF wfamT
frass #¢ faar | 9@ & aw &
g NS qrE ) ¥ wEw & gy
mr g & &R fra s awma @2

Enquiry intg Coa] Indla Ltd.

*252. SHRI K. A. RAJAN. Will the
Minister of ENERGY be pleascd to
state:

(a) whether Government have a
proposal under consideration to make
a thorough enquiry into the economy
of the Coal India Ltd.; and

(b) if so, broad outlines thereof?

THE MINISTER OF ENERGY (SHR]
P. RAMACHANDRAN): (a) and (b).
The Government has no such proposal
under consideration. Howeve; the
Government is keeping under constant
review the performance of the

company.
SHRI K. A. RAJAN: In spite of
allowing repeated increases in the

prices of wvarious grades of coal in
1974-75, the CIL has incurred losses to
the extent of hundred crores of rupees
while the other private agencies are
running on marginal profit. Frcm
this, I find that there is something
wrong somewhere in the mana2gement
of this very important public sector
undertaking. I want to know whether
the Minister will examine the working
of this public sector undertaking.

SHRI P. RAMACHANDRAN: Re-
garding the working of this puhlic see-
tor undertaking, a lot of expenditure
has to be incurred because of the wage
rise and also other factors that come
in the cost of production and ‘he price
of coal has not been incrense? keeping
pace with the cost of production. That
is one of the constraints in the work-
ing of the Coal India Ltd. All these
things are being examined at various
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stages and suitabla action -will be waer sut (S drehool ek
taken to bring down the losses of the r‘ﬁ )
company. (w)ifh&gnmmntz

¥ Fwfer &1 a7
SHRI K. A. RAJAN: I want to w m a- m |
impress upon the Minister that he a

should not be misled by his officials.
It is not because of the factors that {U) o qET QHT wré

the Minister has mentioneq thai the gog St Al gt & e o
Company incurs losses but it is be- W‘ﬁ' NS F wfRe T8 fear

cause of mis-management ang not

working properly of the whole .
) () sw T geAT |

company.

vernment will go intp the working of - ; !
the Company and we will keep a con- 1973 #Y of S wdll ot T aet-
stant watch over its working. g S 7 AP AW § g &Fe

fear a1 W mvETEa fzar ar fF
FAQ GE qAT @@ ¥ gEl AT
HrawEaFar § A IR Tg Fer A1
mmwté‘wtiqmwﬁwt fF ag Ton @ Fifam ® €1

T = fomim T IFA AT FTHTT FY gF AT
*253. ot win fag walfaar : g & fear, afz g @ @
T Awga Wik afewgw qA FRA TR § IT GOT ;T FTLATE A
U AT I AT F IHAT AN 9 @? grget & famiw ad &
Al & ffufar ¥ 16 =iw, qiadt Aywar ¥ e faar Soa
1973 ¥ aifFa wv7 o 730 ¥ T A ? IR W@ F A A
I & @49 ¥ I FaA FT FAT q€T qY AT EWET F AT 8
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1€ A T W |

(@) #a1 g/ &= F fowdgq
AW A WY T I I FrAAT st g oy waltfoar @ s
F weaia oF fafrez FOw & ¥7 ﬁm%mm%quﬁﬂmﬁﬂ’tt
# gagdl ¥ famier & fad wog g waA wer ot ¥ fa¥aw w<Ar W

¥ fadw ¥307 agraar 23X *7 ST g f& orma ¥ AT FITET W
g, WX € aF FTod W &1 97 ¥ fawn

H1 § Wk ze el F &09 )

(7) R g, & e Frover gt qr ma faw et el o
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Non-availability of Castings and
Forgings in H.E.C,

*254. SHRI M, RAM GOPAL
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether the production in the
Machine shop of HEC has been ad-
versely affected due to non-availability
of castings and forgings; and

(b) if so, the reasong therefor and
remedial measures proposed?

THE MINISTER OF INDUSTRY
(SHR] BRIJLAL VERMA): (a) Yes,
Sir.

(b) A combination of factors, in-
cluding irregular power supply and
break down of presses, contributed to_
wards reduced supply of castings and
forgings to HMBP:

The presses which broke down were
repaired on an urgent basis. The Go-
vernment of Bihar has been requested
to ensure a sustained and regular
supply of power to HEC.
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Ffow 7R AT A ST FEAr )

SHRI A. C. GEORGE: The Heavy
Engineering Corporation, Ranchi is
one of the most prestigious public gec-
tor yndertakings in the country. For
many years, it was making losses, For
the first time, in 1975-76, we were able
to make a profit and in 1976-77 also
we were able to make a profit. But
these days, the Heavy Enginecring
Corporation is very much in the news
because we are getting alarming re-
ports about losses and industrial un-
rest. This unit is located in the con-
stituency of the Labour Minister. We
are very much perturbed to find that
this is again going down the drain.
What measures is the hon. Minister
taking to see that this industry is put
on a healthy footing?
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Will you kindly enquire into it? Re.
cently, the Chairman has resigned out
of pure frustration ang difference of
opinion with the DMinister &and
the management. 28,000 workers are
employed there. It is one of the
modern heavy engineering industries.
What measures are being taken in this
regard? 1 would like to know whether
the Minister has gone into this matter?

SHRI BRIJLAL VERMA:. Yes, I
know there are too much losses. By
this time. the losses are of the order
of Rs, 117 crore.

SHR] A. C. GEORGE: What about
the profit?

SHRT BRIJLAL VERMA: We are
trying to see that it runs efficiently.
Now, we are seeking all sorts of heip
from the other persons and also seeing
that the full efficiency is maintained.

TRy ¥ I v 5 aw

¥ oreadt 4 &1 gem Frovr fash
T FHI § | T AW W TFK
# ogam w@h ¢ fr fea w®
gamr g foer swim g
gra g fawer A few am @,
T} @l F qraT @re . faed

SHRIMATI PARVATHI KRISH-
NAN: It is rather disappointing that
the Minister is giving rather a vague
reply. I would like to know firstly
what was the shortfall in production
in April and May? Secondly, this
plant has to fulfil large orders for
export. Failure to achieve produc-
tion and fulfil the orders will affects
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our national prestige and the pres-
tige of the plant. Even with a pres-
tigious plant which has been show=-
ing steady improvement during the
last three-four years, if suddenly
there is shortfall in production, it
means that there is. something
seriously wrong; and we will not be
able to fulfil the commitment that we
have undertaken on this plant. There
are large orders that are placed from
abroad.

SHRI BRIJLAL VERMA: This
shortfall was of the previous Gov-
ernment. We are looking into it.

(Interruptions)

SHRIMATI PARVATHI KRISH-
NAN. He is not following the ques-
tion.

(Interruptions)

SHRI A. C. GEORGE: What is the
production target? This is a wrong
reply. This js actually incorrect.
Within two years, this industry had
achieved 105 per cent production tar-
get, I challenge the Minister. This
is factually incorrect. In the past
two years, this industry has achieved
the target. Is the Minister aware of
that?

MR. SPEAKER: It may be so. Let
him answer.

SHRIMATI PARVATH] KRISH-
NAN: Sir, I seek your protection. I
askeq about the production in April
and May. I would like to know what
measures are going to be taken to
fulfil the orders that are pending
from abroad? This question hour is
meant for us to elicit information
and not for Ministers to cast asper-
sion on the past Government.

MR. SPEAKER: You are asking
about April and May,

SHRIMATI PARVATH]I KRISH-
NAN: He should not cast aspersion.
If he wants to have another notice,
let him ask for it, This is not the
way he should treat the Members.
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Oral Answers 22

SHRI BRIJLAL VERMA: I have
already answereq it. This shortfall
in May was due to the shortage of
the electricity. I have already said
it.

SHRIMATI PARVATHI KRISH-
NAN: I asked what is the extent of
the shortfall?

(Interruptions)

MR. SPEAKER: It is because of
the shortage of electricity. Let us
accept it.

(Interruutions)

Unauthorised admission to Film
Institute of India

*256, SHRI R. i7. MHALAGIL Wil
the Minister of INFCRMATION AND
BROADCASTING be pleased to state:

(a) whether a young lady was
admitted in 1975-76 or thereabout in
the Film Institute of Pune (Maharash-
tra) though she was not the student
of the Film Institute,

(b) whether she availed of all the
amenities of a student of the Institute
during her stay in the Institute;

(¢) on whose recommendation she
was admitted in the Institute; and

(d) what action Government have
taken in respect of thig illegal act?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) A non-student
girl was admitted to the Girls' Hostel
of the Film and Television Institute
of India, Pune, on payment of normal
charges for about three months dur-
ing 1976-77.

(b) According to the Director of
the Institute, she availed of normal
facilities of the Girls’ Hostel on pay-
ment.

(c) She was admitted on the re-
commendation of the Vice-Chairman
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of the
Institute,

Governing- Councll of the

(d) No action was taken by Gov-
ernment as, according to the Direc-
tor of the Institute, this was not the
first case of this kind and there was
nothing illegal about it.

SHRI R. K. MHALGI: How many
other cases have there been of this
kind—of admitting non-students in
the hostel of the Film Institute?

SHRI L. K. ADVANI: There have
been two precedents earlier, as far as
1 recall: there has been no admission
to the course as such; they were per-
mitted to stay in the hostel on pay-
ment of the normal charges.

SHRI R. K. MHALGI. What are
their names?

SHRI L. K. ADVANI: Mrs. Murthy,
wife of the former Director, was
permitted to stay in the hostel for a
‘brief period on payment of the nor-
mal charges, There was another case
‘of a student who was studying in
the archives; he was permitted to
stay, although he was not a student
of the Institute; as a ncn-student he
was permitted.

SHRI SONU SINGH PATIL: Is
there any discretion given to any one
in this regard?

SHRI L. K. ADVANI: There is no
discretion as such; there is no rule
empowering any one, either the
Chairman or the Vice Chairman, to
allow any one to stay there, but there
is no prohibitory rule either. I have
just cited the precedents.

SHRI YESHWANT BOROLE. May
I know whether there are any rules
and regulations governing admission
to this hostel, and if there are no
rules and regulations; how can it be
-saig-that' it wag illegdl?

JUNE 29; 19N
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SHRI L. K. ADVANI: Some one
may point out that there is an
irregularity’ of some kind, and that
would apply even to the earlier
cases, not merely to this case. But
there is no illegality as such.

DR. VASANT KUMAR PANDIT:
Apart from her admission to the
hostel, did this girl also participate
in the classes conducted by the Film
Institute?

SHRI L. K. ADVANI: According
to my information, she did not parti-
cipate in the classes that were con-
ducted by the Institute. But she
attended classes on dancing—from a
teacher there. Dancing is not one of
the courses that the Institute of Pune
conducts.

wAGd ¥ w7 AR F A R
¥ wtw & fed wgdw

_+_
*257. ®Y Ao SETE A
w7t v I

FqAT qE WY qZ qrA N FA
Fi0 fF 1
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qdi § qOTA WAl Q4T g Wl A
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# AFeNgT WA w2wa 9T gE aW-
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saufaat #1 frgare fFar smoawan
3, s gfay g araew § 77 faX
q st Y oy =ifgd; W

(=r) afg gi, a1 T I{F 9 H
aF Wi qer-gee g @t I o
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T AT 3T A & ag 57 wwdt 6 fF
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qAEF FI-Ifeq AT & Waw wEag
7l sra zafag & 9§ B W E
¥ FIq TF g T QAT | AT
fasr 3 o grdar &7 @ 9t R
Wt §2 *gr & f9ad Tt & AT 9w
§ ot 73 —

“the decision taken by the Gov-
ernment on her reques:.”
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farR & faar § v sl fedy ad®
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She is not satisfied with the Mathew
Commission report and secondly, she
possession some  facts
which can lead to the arrest of the

has in her

real culprits.

W g9 & S A g—-
Fm IR A FAww o foe
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SHRI JYOTIRMOY BOSU,; If the
hon. Home Minister in his spare time
will kindly read the debates of this
House on late Lalit Narain Mishra's
death where the grenade planting in
the rostrum wa: clearly analysed, it
wil] benefit him.

My question is: whether the Home
Minister has taken a careful note of
the fact that Dr. Bhalla, the then
Chief Medica! Officer of the North
Eastern Railway gave a clear state-
ment on the following day that Shri
Lalit Narain Mishra, ag a result of
the grenade blast, did not receive
anything more than 5 shock, that he
was discharged after giving only first
aid and that there was a suspicion in
the public mind that something was
administered during the train jour-
ney to Danapur. Wil] he kindly clari-
fy on that and throw some light?

1027 L.S—2
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SHRI CHARAN SINGH: The hon.
Member has raised two questions:
(1) whether the government is pre-
pared to have a debate on the ree
port....

SHRI N. SREEKANTAN NAIR:
We had 5 debate,

SHRIMATI PARVATH] KRISH-
NAN: He was giving you guidance.
Please read that debate,

SHRI CHARAN SINGH: I have
already told the House that the Gov-
ernment wil] place the report before
the House and the House will be free
to debate it.

Then the hon. Member wants to
know the finding on a certain ques-
tion. As I already said, it is not
appropriate for me to say anything.

SHRI JYOTIRMOY BOSU: There
is a clear report where the Chief
Medical Officer of the North Eastern
Railway, Dr. Bhalla had given a
clear statement that the late Shri
Lalit Narain Mishra had received
nothing mdre than a shock after the
grenade blasl; and isg it a fact that
something was done to him during
the journey from  Samastipur to
Danapur as a result of which the
poor man died of cardiac arrest?

SHR] CHARAN SINGH. The
learned Judge who headed the Com-
mission and the Commission itself
has taken all these facts into consi-
deration and has submitted lhe re«
port.

MR. SPEAKER: The Question Hour
is over. It is now 12 O'Clock.

Papers to be laid,

y—
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WRITTEN ANSWERS TO QUES-
TIONS

Review of Crimimal Procedure Code

*244. SHRI P. THIAGARAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of hardships and harassments caused
to innocent citizens by operation of
Section 107 of Criminal Procedura
Code;

(b) if so, whether Government pro-
pose to review the Section with a view
to ensuring justice and ‘reedom from
harassment to citizens; and

(e) the salient features of the pro-
posal if any?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH):
(a) No, Sir.

(b) and (¢). Does not arise.

fesht oftage fam & foa wfafewm
at &
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waw st (st sroroet k) o
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K. afrafaa ®r wh
T€I FT GEAT
1974-75 553 u¥F wfar
1975-76 332 UF Afaey
1976=77 187 uF wfoe
1 g1 Hfosft
(@) =9 gerg TEr G|l &
=T
1974-75 153
1975-76 102
1976-77 89

Petition for Withdrawal of Criminal
Cases of Communal Riots in Sadar
Bazar, Delhi

*250. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

ta) whether Government have
received any petition for withdrawing
the criminal cases of communal riots
in Sadar Bazar, Delhi; and

(b) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH):
(a) A letter to this effect has been
received from Shri Kanwar Lal
Gupta, M.P.

(b) The matter was taken up with
the Delhi Administration who have
informed that out of the four crimi-
na] cases instituted in connection
with the aforesaid incidents, two
cases have already ended in acquittal.
As regards the remaining two cases,
the Delhi Administration are being
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advised to carefully examine the
legal and other aspects of these
cases in the context of the demand
for their withdrawal.

Defence Industria) Establishments

*251. SHRI R. KOLANTHAIVELU:
Will the Minister of DEFENCE
be pleased to state:

(a) whether a study has been made
regarding the full utilisation of capa-
city of all the defence industrial
establishments in the country;

(b) if so, the facts thereof;

(¢) whether Government propose to
divert part of the capacity in view of
easing international tensions for pro-
duction of essential goods for civilian
use and in the interests of containing
inflation; and

(d) if so, the salient features there-
of?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Defence Industrial Establish-
ments can be categorised under iwo
heads (i) Departmental factories com-
prising of Ordnance Factories and
Clothing Factories and Heavy Vehicle
Factory; (ii) Public Sector Undertak-
ings comprising of HAL, Bharat Elec-
tronics, Bharat Dynamics, Garden
Reach and Goa Shipyards and Maza-
gaon Docks etec.

The Departmental Factories have
enough workload for next few years
for meeting Service requirements of
arms, ammunition, general stores and
military version garments. It has,
therefore, not been considered neces-
sary to carry out factory-wise studies
with regard to utilisation of spare
capacity. However, in respect of
Ordnance Factory, Ambajhari which
has facilities for extrusion, die-cast-
ing and light metal fabrication, a
survey of likely gpare capacity avail-
able for meeting civil needs was carried
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out by National Industrial Develop-
ment Corporation, Their report has
been received and is under scrutiny
of the Government.

As regards Defence Public Sector
Undertakings, the question of full
utilisation of capacity is reviewed by
respective Board of Directors from
time to time. Wherever possible the
items required for civil market on
the basis of existing installed capacity
are taken for consideration.

(c) and (d). In certain areas of
production in the departmental fac-
tories, such as small arms, seme
spare capacity is likely to be avail-
able after a few years and for utilie
sation of which action to find alter-
native items for production for ex-
port and for civilian use is under
consideration. Since, however, plant
and machinery in Ordnance Factories
is generally of special nature, it is
difficult to say at this stage how far
his exercise of alternative utilisation
would be successful.
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Backward Area Development
Authority

*258. SHRY L. L. KAPOOR: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether Backward Area Deve-
lopment Authority was proposed to be
set up with a capital of Rs. 45 crores
in the beginning of the Fifth Plan; if
so, the reasons why this agency did
not start functioning;

(b) whether in spite of certain in-
centives promised/offered by Gov-
ernment industries have not been set
up in the States of Pajasthan, TU.P.
Bihar, Orissa, West Bengal, Madhya
Pradesh, and if so, reason therefor;
and

(¢) the action proposed to be taken
to meet the situation?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA). (a) to
(c). A statement is laid on the Table
of the House.

Statement

(a) to (c¢c). The draft Fifth Five
Year Plan Document envisaged, an
outlay of Rs. 35 crores for “Backward
Area Development” (and not speci-
fically for a Corporation/Authority).
The corresponding outlay in the final
Fifth Plan is Rs. 8 crores for 1977-79.
The question of evolving appro-
priate institutional arrangement for
development of Backward Areas is
being examined.

It is not correct that in spite of
incentives promised/offereq by Gov-
ernment, industries have not been
set up in the States of Rajasthan,
Uttar Pradesh, Bihar, Orissa, West
Bengz]l and Madhya Pradesh. Accord-
ing to the latest information avail-
able with the Government the num-
ber of industrial units which have
been set up and the amounts of the
Central Investment Subsidy granted
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to these units in these States are as
follows:—

—

Name of State No. of Amount

units  of Central
assisted] Investment

subsidy

reimbursed
Rajasthan 525 I,7I ,41;;30
Uttar Pradesh 161 90,36,I51
Bihar - I411 34,68,454
Orissa - 282 22,07,142
West Bengal 186 39,510,593
Madhya Pradesh - 374 93,59,29 2
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Revamping of Khadi and Village
Industries Commission

*260. SHRI CHITTA BASU. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a). whether Government propose to
revamp the Khadi and Village Indus-
tries Commission in the context of the
Government's announced new policy
orientation; and

(b) i¢ so, the steps taken/proposed
to be taken in this regard?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
(b). At present the Government have
no proposal under consideration. There
is no policy announcement by  the
Government in this respect.

Dry Dock for Ships, Cochin Port

*261. SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the proposal for con-
structing a dry dock for repair and
maintenance of ships, dredgers and
other erxfts of the Cochin Port has
been considered by Government;
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(b) whether at present these crafts
are being sent to Bombay or Calcutta
for regular maintenance and repair;
and

(c) whether in view of the huge loss
suffered by the port on this account,
Government propose to give early

sanction for the construction of the
dry dock?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). All the floating craft
belonging to Cochin Port Trust ex-
cept two dredgers and a floating crane
can be serviced in the Port’s existing
dry dock at Cochin. On the basis of
figures furnished by Cochin Port
Trust in September, 1974, the Port
has to spend an estimated extra
amount of Rs. 34 lakhs a year for
sending these three crafts to Bombay
for dry docking, Even thes: crafts van
be serviced at Cochin after the com-
pletion of the repair dry dock at Co-
chin Shipyard which j¢ under cons-
truction. Government do not consi-
der that another dry dock is neccs-
sary at present.

T.V, Centre in Patna

*262. SHRI R. L. P. VERMA; Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is proposed to set up
sogn a Television Cenire in Patna for
the benefit o¢ people in Bihar; and

(b) if so, by what time?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). There
is no such proposal at present. How-
ever, the question of providing T. V.
facilities in Patna and other places
will be considered keeping in view
the priorities as well as available re-
sources. o
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Enriching Uranium through
Chemical Process

*263. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Government are aware
of the breakthrough made in France
for securing enriched Uranium by the
more economical chemical process;

(b) whether the researches ma‘de in
India have put this country also on the
roaq to development of nuclear energy

by  undertaking enrichment of
Uranium; and
(¢) if so, whether Government

propose to intensify efforts for seli-
reliance in this regard?

THE PRIME MINISTER
(SHRI MORARJI DESAI): (a)
Yes, Sit. It is, however, understood
that the economic feasibility of the
process is yet to be established and
the details of the process have nut
yet been made public.

(b) India’s nuciecar pcwer programs
me is based on natural uranium, ex-
cept for the Tarapur Atomic Power
Station where enriched uranium is
used. Notwithstanding this, the De-
partment is keeping in touch with the
developments coacerning the uranium
enrichment process.

(¢) Yes Sir, within the resources
that can be made available for the
purpose.

‘Setting up of a Liquid Propellent
Plant in Trivandrum

2077. SHRI VAYALAR RAVI: Will
the Minister of SPACE bhe placed 1o
state:

(a) whether Government hava taken
a final decision regarding the setting
up of a Ligquid Prgpeilent Plant in
Trivandrum District of Kerala; and
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(b) if so, the salient featureg there=-
of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.
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Scheme for Building of Roads

2079. SHRI PRASANNBHAI MEH-
TFA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the State Government
of Gujarat have submitted to_ the
Union Government a scheme for
building roads in the Gujarat State;

(b) if so, the amount sanctioned by
the Union Government to the State
Government for building roads in the
State during the year 1977-78;

(c) whether al] the roads proposed
by the State Government will be
financed by the Centre;

(d) if not, the reasons for the same;
and

(e) whether the Gujarat State has
not been provided sufficient funds by
the Ministry in the past for the con-
struction of new roads in the State?

THE PRIME MINISTER
(SHRI MORARJI DESAI): (a)
to (c). The State Government have
been representing from time to time
for Central financial assistance for
making up the deficiency of roads in
the State vis-a-vis the 20-Year Plan
suggested in the Report of Chief En-
gineers on Road Development Plan
for India (1961—81). The 20-Year
Programme was a requirement  as-
sessment projected by All-India Chief
Engineers’ Group and fulfilment has
to depend upon the availability of re-
sources in different Plan periods.

So far as Centra] Road Schemes are
concerned a sum of Rs. 70.51 crores
has been provided to Gujarat since its
creation in 1960, For expenditure dur-
ing April—July 1977 out of funds Vot-
ed on Account, a sum of Rs 150.70
lakhs has been released for the pur-
pose. As regards funds for the re-
maining period of the year, the pro-
vision would be intimated after the
Demands for Grants have been voted
by Parliament.
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So far as State roads are concerned,
the matter would have to be taken
up by the State Government with the™
Planning Commission.

Proposal to make Nangal-Baijnath and
Dehras National Highways

2080. SHRI DURGA CHAND: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
to make Nangal-Baijnath via Hamir-
pur, Sujanpur, Tira and Palampur
and Dharamsala-Nangal via Kangra
and Dehras National Highways; and

(b) if so, facts thereof?

THE PRIME MINISTER
(SHRI MORARJI DESAD: (a)
No, Sir,

(b) Does not arise.

Shelters at new bus stops of Central
Secretariat

2081. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether DTC has not till now
got constructed shelters at the new
bus stops of Central Secretariat;

(b) whether the passengers have
been facing great difficulty for want
of shelters at these bus stands; and

(¢) whether Government propose
to provide shelters at these bus stands
for the safety of passengers from sun
and rain and if so, when?

THE PRIME MINISTER
(SHRI MORARJI DESAD: (a)
to (¢). One bus queue shelter at one
of the four bus bays at the Central
Bus terminal has already been cons-
tructed. The work of constructing
additional shelters at this bus bay
and of providing shelters at the other
three bays at this terminal has been
awarded to the National Buildings
Construction Corporation.
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Notices to Kissans of South Andaman
Tahsil to vacate Government land

2084. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some of the kissans of
Burmanallah, Makkapad and Bidna-
bad of South Andaman Tahsil have
been served notices by the Revenue
Department of Andaman Administra-
tion for the removal of horticuliure
gardens bearing {ruits raised on the
Government land;

(b) whether majority of #hese
kissans belong to the weaker section
and are in possession of these Gov-
ernment lands for years togelher; and

(c) if so, the difficulties in re=-
gularising the possession of these
lands as has been done in the case of
house owners in the Municipal area?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (@)
59 encroachers have been evicted from
unauthorisedly occupied land at
Bidnabad, Mukhapahad and Birch-
gunj after they had been given due
notices under section 202 of the An-
daman & Nicobar Islands Land Reve-
nue and Land Reforms Regulation,
1966.

(b) Most of the encroachers had
come from Mainland in search of jobs
and squatted upon the land.

(¢) The land from where these en-
croachers have been evicted is re-
quired for defence purposes. Hence,
it was not found possible to consider
regularisation of their encroachments.
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Diesel Conservation Seminar

2085. SHRI VASANT SATHE: Will

the Minister of SHIPPING AND.
TRANSPORT be pleased 1o state:

(a) whether Diesel Conservation
Seminar held recently made a num-

ber of suggestions to the Government;
and

(b) if s0, outlines of the recom-
mendations made and the follow up
action taken c¢r proposed?

THE PRIME MINISTER
(S8HRI MORARJI DESAI): (a)
Yes, Sir.

(b) A statement is laid on the

Table of the House. [Placed in
Library. See No. LT-554/717].

Publication of Collected Works of
Mahatma Gandhi

2086. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
revived Advisory Board for the project
for publication of the collected works
of Mahatma Gandhi; and

(b) if so, the progress made in the
coliected works scries which were
spoken and  written by Mahatma
Gandhj?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) Of the estiinated total of 91
volumes In the Collected Works of
Mahatma Gandhi series: —

(i) 68 volumes in English (cover-
ing Gandhiji's speeches and  writ-
ings upto 28-2-1939), and 65 volumes
in Hindi (covering the period upto
31-7-1987) have been published;

(ii) Volumes upto 70 in English
(covering the period upto  4-d-
1945) and volumes upto 71 in Hindi
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(covering the period upto
15-4-1940) have been edited and
kept ready for the press; and

(iii) Work of compilation, revi-
sion, editing, translation and re-
search In respect of the rest of the
material is in progress,

Avenues of Promotion for Assistant
Examiners in MI Directorate of Army
Headquarters

2087. SHRI K. LAKKAPPA: Will
the Minister of DEFENCE be pleased
to refer to the reply given lo Un-
starred Question No. 1428 on the 25th
August, 1976 and state:

(a) what steps have been taken tO
remove stagnation and create better
avenues of promotion for the Assistant
Examiners working in the MI Direc-
torate of Army Headquarters so far;

(b) whether some posts of _Hjndi
Examiners are lying vacﬂt}t in MI
Directorate for quite some time; and

(c) if so, reasons for not promoting
the eligible Assistant Examiners on
seniority basis against those posts?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
question of revision of the existing
recruitment rules for the post of Exa-
miners in MI Directorate is under
consideration with a view to provid-
ing better avenues of promotion to
Assistant Examiners.

(b) and (c¢). Two posts of Hindi
Examiners are lying vacant out of
which one falls to departmental pro-
motion quota. For that post orders
for promotion of one Assistant Exa-
miner have already been issued but
he has not yet assumed his duty as
Examiner. 7
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S.S. State of Goa

2088. SHRI EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe=
ther the name of the ship of the Ine
dian Shipping Corporation named *“S.
S. State of Goa” launched in 1963 has
been substituted?

THE PRIME MINISTER (SHR:
MORARJI DESAI): Shipping Corpo-
ration of India has never had in its
fleet any vessel named ‘S. S. State of
Goa’. =

Allotment of Industrial Sheds by
D.S.I.D.C.

2090. SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
of certain charges against the erstwhile
Chairman of Delhi State Industrial
Development Corporation;

(b) the number of industrial sheds
allotted by the DSIDC during thé
period of emergency to sons and
relatives of VIPs and that too on ouf
of turn basis;

(¢) whether Government  have
looked into the matter; and

(d) if so, the nature of enquiry
conducted and the results thereof?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
The Government have received
complaints regarding irregularities
against the erstwhile Chairman o?
Delhi State Industrial Development
Corporation.

(b) to (d). Complaints of irregu-
larities in allotment are wunder em
quiry. -
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Remova] Of Labourers From Service
In Ordnance Clothing Factory Shah-
Jahanpur

2091. SHRI SURENDRA BIKRAM:
Will the Minister of DEFENCE be
pleased to state:

(a) the reasons for removing from
service in June itself 74 labourers
who were working in the emboidery
cell of Ordnance Clothing Factory,
Shahjahanpur and how their families
would be supported; and

(b) whether embroidery work is
being done on contract and the poor
labourers are being deprived of their
due wages and if so, the reasons
therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No
labourers working in the Embroidery
Cell of Ordnance Clothing Factory,
Shahjahanpur, have been removed
from service in June nor is there any
such proposal under consideration.

(b) There is no proposal to get
embroidery work done on contract
basis. The question of depriving the
labourers of their wages does not,
therefore, arise.

Central Government Employees
Consumer Cooperative Society

2092. SHRI ANANT DAVE: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 140 gn the
6th April, 1977 regarding election of
Director in the Central Government
Employees Consumer Cooperative
Society Ltd. New Delhi and state:

(a) the action taken by the Regis-
trar of Cooperative Societies, Delhi
on the complaints which are said to
have been referred to the Registrar in
the month of September, 1978 so far;

(b) whether the Registrar had in
the month of April, 1977 asked the
General Manager of the Society to
conduct an enquiry into the matter
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and submit the report within 3 weeks;
and

(c) whether the enquiry was con-
ducted by the General Manager; and
if so, with what results?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (c). The complaints were
referred to th'e Registrar of Coopera-
tive Societies in September, 1976 for
a final decision. The Registrar, in
the month of April 1977, asked the
General Manager of the Society to
conduct investigations and report to
him within 3 weeks.

Since, according to the Delhi Co-
operative Societies Rules 1973, the
competent authority to enquire into
and decide on such matters is the
Registrar, the General Manager
requested the Registrar on 10th May
1977 to hold the inquiry himself and
give his final decision , as requested
in September, 1976.

The Registrar of Cooperative Socie=-
ties is now conducting the inquiry.
There have been two sittings of the
Court of inquiry on 10-6-1977 and
22-6-1977. The next date for the in-
quiry has been fixed as 6th July 1977.

Proposal to Scrap Amendments of
C.S.R.

2093. SHRI GANGADHAR APPA-
BURANDE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are con-
sidering to scrap the amendments of
Centra] Service Rules relating to
family planning etc, Which were
made during the Emergency; and

(b) if so, when?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). Presumably, the Mem-
ber is referring to the new rule 21-A
introduced in the Central Civil Ser-
vices (Conduct) Rules, 1964, for
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agoption of small family norm by

Government servants. If so, the
matter is under examination.

Supply of Uranium by U.S.A. for Tara-
pur Atomic Power Station

2094, SHRI R. V. SWAMINATHAN:
SHR] K. MALLANNA.

-
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether U.S, Government have
agreed to supply Uranium for Tara-
pur Atomic Power Station on some
conditions;

(b) if so, what
tions; and

are those condi-

(c) the reaction of Government

‘thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) 1o (c). It 1is
understood that the U.S. authorities
have recommended the release of
uranium for the Tarapur Atomie
Power Station to the Nuclear Regu-
latory Commission. Some prelimi-
nary talks have been held on Presi-
dent Carter’s Nuclear Non-Prolifera-
tion Policy. The attention of the
U.S. authorities ha: beca drawn to the
contractual obligations of tlie Govern-
ment to Government Agrcement on
the supply of uranium to the Tarapur
Atomic Power Station. The TU.S.
authorities have also been informed
of the adverse effects such delay can
have on the availability of power in
the Western Region.

Buxns Standard Co,

2095. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Burns Standard
Company, undertaking of Govera-
ment of India had placed expansion

_proposals for Rs. 16 crores in 1975;
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(b) it se, the facts thereof; and

(¢) action taken thereon, so far?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
to (c). With a view to improving the
quality of refractory materials being
manufactured by their refractory and
ceramic units at Gulfarbari, Niwar
and Salem and keeping the future
demand in view, Burn Standard
Company have submitted proposals
invoiving a total investment of
Rs. 16.71 crores. The proposals are to
be implemented in two phases, in-
volving nearly equal investments.
In the first phase, emhasis has been
aid on providing balancing equip-
ment and kilns, so that these could
manufacture high quality refroctories
by adopting modern process techno-
logy. This proposal] is wunder the
ccnsideration of the Government.

Sale ot Cement by M/s. Jaipur Udyog

2096. DR. BAAT KALDATY: Will
the M"-.ni'-ter of INDUSTRY be pleased
tc state:

(a) whether the Regional Cement
Officer, Bombay has issued several
authorisations in January, 1971 to M/s.
Jaipur Udyog Ltd., Jaipur;

(b) whether these authorisations
were utilised by M/s, Jaipur Udyog
for sale of cement in the open market
at high prices;

(c) whether the holders of the
allotment letter in this respect M]|s.
Patel Tiles and Marbles Pvt. Lta,
Bombay have been denied the supply
of cement for the past several years;

(d) whether any complaint hus
been received from the allottee in this
regard; gnd

(e) action taken by Government for
the misuse of the authorieation by
M/s. Jaipur Udyog?
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THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
No autHorisations for supply of
cement were issued on Jaipur Udyog
Ltd. Jaipur during January 10871,
by Regional Cement Officer, Bombay.

(b) Does not arise.

(c) to (e). M/s. Patel Tiles &
Marbles (P) Ltd., Bombay were
issued authorisations for a quantity
of 72 metric tonnes in January, 1975
and another authorisation for 8
metric tonnes in March, 1975 on M/s.
Jaipur Udyog Ltd. Swaimadhopur.
Due to certain difficulties faced by the
management including less produc-
tion, closure of the cement factory
ete.,, M/s. Jaipur Udyog Ltd. could
not supply cement to this party. On
receipt of a complaint in this regard
from the partv, the authorisations
issued on M/s. Jaipur Udyog Ltd.
were cancelled and fresh authorisa-
tions for 120 metric tonnes were
issued on M/s. A.C.C. Wadi Wadi

Cement factory,
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Wing Electric Generator

2100. SHRI G. Y. KRISHNAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether the National Aeronau-
tical Laboratory (NAL), Bangalore,
has designed and developed a wind
electric generator; and

(b) if so, facts regarding its func-
tioning?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The device is capable of pro-
ducing better than 20 to 30 valt
ampere hours of energy on a windy
day and js economically viable as an
alternate to drycell usage. Its appli-
cations are for use in communication
repeater stations, navigation buoys in
seaways, aviation lighting equip-
ment on isolated physical features.
As and when the wind energy is
available the Wind Electric Generator
charges a long life battery from which
the energy can be drawn. The present
status of the system is that tests on
prototype are in final stages.

Plants for Extraction of Oil from Coal

2101. SHRI P. K. KODIYAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether a decision has been
taken to establish plants at four
places to extract oil from coal;

(b) if so, main features thereof;

(c) whether Government will need
any foreign know-how for extracting
oil from coal; if so, facts thereof; and

(d) total expenditure expected on
this project?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No Sir.
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(b) ang (d). Question does mot arise.

Corruption in Eastern Coalfieldg Ltd.

2102. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether corruption is prevalent
among some of the officers in collusion
with contractors/suppliers in Eastern
Coalfields Ltd. in supplying sand, props
and other materials for sand-stowing
purposes; and

(b) if so, whether the Government
propose to institute an enquiry to es-
tablish fact?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)

No such reports have been received

(b) Does not arise.

Cachar Paper Mill

2103. SHRIMATI RASHIDA HAQUE
CHOUDHURY: Wil] the Minister of
INDUSTRY be pleased to state:

(a) the position of Cachar Paper
Mill, which was to be starteq long ago;
and

(b) the date on which it will start
production?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
Preliminary work on the Cachar Pro-
ject including the preparation of
detailed Project Report and engineer-
ing drawing for plant layout and for
long delivery equipment items has
been completed, tenders for long
delivery equipment issued, and site
clearance commenced.

(b) Production from the proposed
mill is expected to commence around
3} years. It is expected that the plant
will go into production by around the
end of 1881.
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Unutilised capacity of Rallway Wagon
Bullding Industry

2104. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Miniz-
ter of INDUSTRY be pleased to state:

(a) whether 80 per cent of railway
wagon building industry is unutilised
for lack of orders from the Railway
Board;

(b) if so, steps Government propose
to take to utilise the unutilised capa-
city of the industry; and

(c) the impact of this dormant ca-
pacity on employment in engineering
industry?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
Approximately 52 per cent of the
Wagon production capacity of the In-
dustry is at present unutilised.

(b) Almost all the units which are
now engaged in the production of
Railway Wagon, are manufacturing
items of allied nature, such as Struc-
tural fabrication, Cranes, Transmis-
sion Towers, Coal Tubs, Buckets,
domestic gas cyclinders, Road Rollers,
Trailers etc. Efforts are being made
by the Wagon Building Units to take
up more jtems under the diversifica-
tion programmes.

(c) As the Wagon Industry is part
of general engineering industries, its
employment aspects cannot be ex-
clusively identified.

Victimisation in the Council of Scienti.
fic anq Industrial Research

2105. SHRI R. P. DAS:

SHRI SAMAR MUKHER-
JEE:

Will the Minister of PLANNING be
pleased to state:

(a) whether the attention of Gov=-
ernment has been drawpn to the large-
scale victimisation of workers in the
Council of Scientific and Industrial
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Research all oyer Indig such as sus-
pension and termination of service;
and

(b) if so, reaction of Government
thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI). :a} A representa-
tion made by the General Secretary of
the so-called Federation of the CSIR
employees and orker’s uniong and Asso-
ciationg was received making such alle.
gations.

(b) Enquiries made from the Nation_
al Laboratories/Institutes of the CSIR
have revealed that there has been no
such case of victimisation,
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I .
Poverty conditions in the Country

2108. SHRI P, G. MAVALANKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether poverty conditions in
the country are increasing or decreas-
ing during these years of the decade
of the seventies;

(b) the total number of people who
are subsisting below the poverty line
during the years 1971 to 1976;

(c) effective steps being taken to
tackle this problem; ang

(d) facts regarding poverty in the
urban and rural areas?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) According to a
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recent preliminary study by the C.S.O.
there was some fall in the proportion
of people living below the poverty line
between 1968-69 and 1973-74. Estimat.
es have not been made beyond 1973-74.

(b) and (d): Estimates of the number
of persons below the poverty line vary
depending on the assumptions made as
to the per-capita expenditure required
for a minimum acceptable level of liv-
ing. The upper lilmit of Rs. 20 por
capita per month at 1960-61 prices
(Urban at Rs. 25, implying Rural at
Rs. 18.90), as assumed by the Planning
Commission Working Group of 1962,
gives different estimates from those
prepared by using the norms (Urban
Rs .22.50 and Rural Rs. 15.00) indicated
in a study on “Poverty in India” by
Prof, V. N. Dandekar and Prof. N.
Rath. The estimates prepared by the
C.S.0. are as follows:—

‘Percentage of People below Poverty. line.

Year Rural

Urban All-India

Working Dsndekar Workrg Dendekir Wakiag Dirdda

Group and Rath Group and Rzth Group and Rath
1968-69 . 673 50°3 631 55°3 665 513
1970-71 . 641 456 573 505 62:7 465
1973-74 . 60-6 414 552 481 595 42.7

(c) The Planning Commission  has
been askeid to pay special atteniion to
the problem of alleviation of poverty
in the formulation of the Sixth Five
Year Plan. Efforts are also being made
to strengthen the programmes in the
existing plans which can assist the
weaker sections of the population to
improve their economic condition. The
Annual Plan for 1977-78 has been re-
cast to allocate 30 per cent of the funds
to agricultural and allied items, and to

generate 2.5 million jobg in the rural
industries gecfor.

Development of Small Industries im
Keralg

2110. SHRI M, N, GOVINDAN NAIR.
Wil] the Minister of INDUSTRY bhe
pleased to state;

(a) whethey the Kerala State Gov-
ernment has evolved a 10,000 small
industries scheme for the development
of the industries in the villages;

(b) if so, the galient features there-
of;
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(c) whether the State Government
has seught financial assistance from
the Centre for this scheme; and

(d) if so, the amount thereof and
Government’s reaction thereto?

THE MINISTER OF INDUSTRY
iSHR1 BRIJ LAL VERMA): (a) Yes,
Sir.

(b) The State Goernment has evulv-
eq and is implementing New Industries
Programme (NIP) for starting 10.000
small gcale units during 1975-76 to
1978-79. A good proportion of this
number is being set up in mini Indus-
trial Estates in Panchayats, each
Estate accommodating 10 small units.
Mini Industrial Estate building is
constructed on one acre of land given
by the panchayat free of cost. The
entrepreneur is provided with build-
ing and machinery on remitting 10
per cent of its cost. 10 per cent of
investment js contributed by Govern-
ment as margin money. The remain-
ing 80 per cent is obtained from Banks
and Kerala State Financial Corpoia-
tion.

(¢) No formal request has heen
made,

(d) Does not arise,

Investigation into death of Dr, Chugh
and his family in Delhi

2111. SHRI A. BALA PAJANOR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has been any
progresg in the investigation of the
accident which led to the tragic
demise of Dr. Chugh and his family
in Delhi; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF HOME AFFAIRS
(SHR1 CHARAN SINGH): (a) ang (b).
Yes, Sir. According to information
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received from the Delhi Police, the
accused driver has been arrested and
the case is likely to be put up in the
Court shortly.
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Watch on politicilans ordered by
erstwhile Prime Minister

2113. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is gware of the fact
that the erstwhile Prime Minister,
Shrimati Indira Gandhi had ordered
extensive intelligence watch on the
politicians who are critical of her;

(b) it so, facts thereof; and

(¢) what stepg have been taken
against those who were involved in
this activity which was not done in
order to safeguard the interestg of
the State?
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THE MINISTER OF HOME AFFAIRg
(SHR] CHARAN SINGH): (a) Informa-
tion in this behalf is not available in
our records.

(b} and (c) Does not grise,

Price of NBC Steel palls

2114. SHRI S. N. CHATURVEDI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that the price of N.B.C. Steel balls
in common use in poor man’s vehicles
viz. cycles and cycle rikshaws have
gone up from Rs. 2.75 to Rs. 8 per
gross between September, 1976 and
June, 1977; ang

(b) if so the action Government
propose to take to check and control
this rise?

THE MINISTER OF INDUSTRY
(SHR1 BRIJ LAL VERMA): (a) and
(t). The gelling price of N.B.C. Steel
balls, as ascertained from the Com-
pany, M/s. National Engineering In-
dustries Ltd. was Rs. 3.46 per gross
during 1976. With effect from 1-1-1977
the price was increased from Rs. 3.46
to Rs. 4,38 per gross. From 1-4-1977
the price has been further increased
from Rs. 4.38 to Rs, 4.90 per gross.
The increase in the price of steel balls
ig reported to be due to the increase in
price of raw materials and Grinding
Wheels. There is no price control an
Steel balls,

Reopening of sick mills

2115. SHRI D. B. CHANDRA
GOWDA: Will the Minister of IN-
DUSTRY be pleased to state:

TRY be pleased fo state:

(a) whether Government have
evolved any policy to reopen the gick
mills in the country;

~ (b) if so, the number of sick units
not functioning in the States;
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(¢) whether the Financial Corpora-
tions have also been askeg to extend
financial aid to these gick units; and

(d) if so, the outlineg of the policy

.in this regard?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) The
question of rehabilitation of sick indus-
trial undertakings is examined on the
merits of each case, in the light of the
relevant statutory provisions, conside-
rationg of economic viability, financial
inputs requireq and other relevant
factors.

(b) The information is being collect-
ed and will be laid on the Table of
the House.

(c) and (d). The role of public sec-
tor financial institutions and public
sector banks would be one of extend-
ing adequate financial support fcr re=
habilitation and nursing of such sick
units as are considered viable. The
case of each sick unit of rehabilita-
tion/nursing will have to be studied
independently on merits. Hence it wll
not be feasible to issue any general
instructions to all public sector financ-
ing insfitutions to generally aid the
sick unifs,

The Industrial Reconstruction Corpoc-
ration of India Limited, get up in 1971
assists sick/closed units which are
considered viable,

Shifting of administrative office of
Lakshdweep Islands

2116. SHR] SOMNATH CHATTER-
JEE. Will the Minister of HOME AF-
FAIRs be pleased to state:

(a) whether Government are con-
sidering to shift the administrative
office of the Lakshdweep Islands from
Calicut to any other place;

(b) it so, the reason thereof;

(¢) whether Government have re-
ceived any memorandum protesting



71 Written Answers

against the move of shifting the ad-
ministrative office; and

(d) if so, what gction has been
taken on that?

THE MINISTER OF HOME AFFAIRS
(S8HRI CHARAN SINGH): (a) and (b).
A proposal to shift Lakshadweep
Branch Secretariat from  Calicut to
Cochin on certain grounds has Leen
received from the Administrator, Lak-
shadweep and is un-er consideration
of the Government. [Che main ground
pressed for consideration by the ad-
minijstrator, Lakshadweep in this re-
gard is that the office will serve its
purposes better at Cochin because
there now cxists an all-weather com-
munication to Lakshadweep from
Cochin and the bulk of trade and pas-
senger traffic of Lakshadweep with the
mainland is through the port of Cochin
rather than Calicut which is only a
fair weather port. The Administrator
has stressed that there was, nn coubt,
some justification to have this office 1n
Calicut immediately after the shifting
of the main Secretariat from Calicut
to Kavaratti in viev: of certain tradi-
tional trade links with Calicut but tue
need and justification ng longer exists
as these links have grown very weak.

(¢c) Government have received a
number of representations mostly from
the employees opposing the shift,

(d) The decision on the proposal has
been deferred pending detailed consi-
deration of wvarious aspects of the
matter.

Shortage of electricity in North
Bengal

2117. SHRI K. N. DASGUPTA: Will
the Minister of ENERGY be plleased
to state:

(a) whether there ig acute shortage
of powéer in North Bengal as the
available resourceg are not adequate
to meet even the present demand
resulting in load shedding everyday
throughout the year;
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(b) whether inter-State line bet-
ween North Bengal anq Assam com-
pleted more than 5 years pack is lying
idle since its completion gnd there is
no possibility. of getting power through
that line in the near future;

(c) whether North Bengal js get-
ting power through the inter-State
ling between North Bengal gnd Bihar
to the tune of 5§ MW only when the
receiving arrangement at Siliguri is
for 20 MW and this meagre supply is
also erratic specially during peak load
hours almost daily; ang

(d) tota] amount gpent for construc-
tion of these two inter-State lines?

THE MINISTER OF ENERGY (SHR1
P. RAMACHANDRAN). (ay The pre-
sent availabilitly of power in Norih
Bengal just balances the load demand
in that area. However, on days when
there is shortfall in generation, load
shedding is resorted to during peak
loag hours.

(b) Inter-State transmission line bet-
ween North Bengal and Assam was
completed recently. Negotiations are
in progress with Assam and Megha-
laya for exchange of power through
the line.

(c) As per present understanding,
Bihar State Electricity Board is to sup-
ply 10 MW power at Dalkhola Sub=-
Station. This supply is limited to
3—5 MW during peak load hours.

(d) Total amount spent over the
two inter-State transmission lines s
Rs. 290.46 lakhs,
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Manufacture of Cars in collaboration
of Mercedes Benz

2119. SHRI P. K. DEO: Will the
Minister of INDUSTRY be pleased to
state: a

(a) whether the Tatas had applied
in the past for manufacture of cars
in collaboration with Mercedes Benz;
and

(b) if so, whether Government are
considering to issue licence to them to
manufacture small diese] cars in view
of scarcity of petrol?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA); (a) No
such application was received in the
Ministry of Industry,

{b) He does not arise.

o
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Typewriting tests for L.D.Ca

2120. SHRIMATI PARVATHI
HOME AFFAIRS be pleased to state:

(a) whether Government have jgsu-
ed orders asking about 1000 LDCs
now working in varioug ministries to
g0 because they faileq to pass the
typewriting examination;

(b) if so, the facts thereof; and

(c) whether this step is in line with
Government's “austerity anq economy
plan”?

THE MINISTER OF HOME AFFAIKg
(SHRI CHARAN SINGH): (a) and (b).
Notices have been served on about 600
LDCs recruited on the basis of exami-
nations held from 1964 to 1973, wnao
have failed to pass the prescribed typ--
ing test, to the effect that their sevvi-
ces will stand terminated if thev do
not pass the prescribed test by 30th
Junz 1977. Keeping in view the exi-
gencies of the situation, it has, how-
ever, been decided to grant a final
extension of one year to the LDCs
who have not passed the test so far.
This period will not be extended.

(c) The steps taken h=ve no corre-
tionship with the Government’s zuste-
rity and economy plan.

T w1 WrEEA
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et & € g AT w7 OF v §;
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Purchase Scandal in D.T.C.

2122. SHRI GADADHAR SAHA:
SHRI BHAGAT RAM:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose
to probe into the allegations of Rs. 1.25
crores purchase scandal in Delhi
Transport Corporation; and

(b) if so, the details thereof?
THE PRIME MINISTER (SHRI

MORARJI DESAI). (a) and (b). The
Stores and Purchase Committee of the
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DTC Board is looking into the allega-
tions in regard to purchase of actesso-
rieg for buses and items like paint,
printing paper etc. The allegations
about purchase of tyres and boiler are
being enquireqd into by CBI,

DISIR Detenus Prosecuted during
Emergency

2123. SHRIMATI BIBHA GHOSH
GOSWAMI. Will the Minister of
HOME AFFAIRS be pleased to state
the number of DISIR detenus prosecut.
eq during the internal emergency pe-
riod before the cases against them
were dropped, State-wise?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): A statement
{s laid on the Table of the House.

Statement

Number of Persons prosecutpd under DISIR
1971 during the period 25th June, 1975
and 21st March, 1977.

S. Name of State Number
e diaster)
1 Andhra Pradesh - 1,796
2 Assam . . 1,467
3 Bihar L 4,258
4 Gujarat . . : 2,409
5 Haryana * . . . 1,013
6 Himachal Pradesh - . 508
7 Karnataka . 4,001
8 Kerala - . . . 6,689
¢ Madhya Pradesh 2,267
10 Meghalaya . . . 18
11 Maharastra - . " 7,338
12 Manipur . . . 163
13 Nagaland . . . 4
14 Panjab * . d . 1,757

-
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I%o- Name of State IgT;:m pebr:rons
prosecuted
15 Tamil Nadu - . . 591
16 Sikkim - . : . nil
17 Tripura - . o8
18 Uttar Pradesh - 19,888
19 West Bengal - . 1,141
20 Andaman & Nicobar . 89
21  Arunachal Pradesh - nil
22 Chandigarh - . . 20
23 Dadra & Nagar Haveli . 3
24 Delhi - : : 2,839
25 (Goa, Daman and Diu nil
26 Lakshdweep - . nil
27 Mizoram . . 136
28 Pondicherry - . . 58
TotaL _—533551

NoTE :(—Information from Jammu an.
Kashmir, Orissa and Rajsthan is awaitc.
and will be laid on the Table of the Housc.

Licences for Industries in Assam

2124. SHRIMATI RENUKA DEV'
BARKATAKI: Will the Minister of
INDUSTRY be pleased to state:

(a) number of industrial licences
issueq during the last three yearg l»
set up industrieg in Assam;

(b) the names of the industries for
which the licences were issued;

(c) the names of the parties to
whom the licences were given; and

(d) number and names of the par-
ties that have utilized the licences?
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THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA). (a) 11
licences were issued under the In-
dustries (Development & Regulation)

Act, 1951 during the last three years

JUNE 29,
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(b) and (c). A statement is attach-
ed.

(d) One of the licences has since
been cancelled. The remaining licen=-

1974-1976, for establishing new in- ces gre at various stages of imple-
dustrial undertakings in Assam. mentation.
Statement
S.No Name and address of the Licensee Licensed product Locai n
T M/s. Assam Industrial Development Cor- Card Board Guahati
poration Ltd. Gauhati.
2 Do. Portland Cement Gas:mpani
3 Do. Sugar B-rbori
(Distt. Kamrup)
4 Do. Suger Goipani
(Distt. Dibrugarh)
s Do. Sugar Kesmpur
Distt. Nowgog
6 Ml/s A-sam Asbastos Lid. Jorhat. Ashestos cement Guhati
Shects and
Pipes
7 M. North Eastern Tobacco Co. Ltd. Cigare“tes Silpukhuri
Gauhati (Dist. Gauhati)
8 Shri S. N. Gocaka (A:sam Fruit Juice Tomatoe & i’ine Kamilup
Products), Delhi Apple Juice. (Since cancelled)
9 M. Taia Oil M lls Co. Lid., Bombay Synthetic Detergents Geuhat
10 M/’:, Assam Agro- Industries Development Cantied  Fruit & Goa p: ra
Corporation Ltd., Gauhati. Vegetable Products

Mis. Assam Industrial Develecpment Cor-
poration Ltd. Gauhati.

II

Sacking and Hessizn  Darrrrge.
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Complaints of Misbehaviour with
Women Conductors

2126. SHRI BHAGAT RAM: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state
what are the finding of enquiry re-
garding the complaints of women
conductors about the behaviour of
some senior traffic officials in Delhi
Transport Corporation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No complaints
have been received and there has
been no enquiry.

Labour Trustees of the Port Trust

2127. DR. SARADISH ROY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Labour Trusteeg of the
Port Trust are now nominated by
Government of India;

(b) whether there is a demand from
workers that such Trustees should be
elected by the workers of the port:

(c) whether Government have con-
sidered this proposal; and

(d) if so, the result thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The appoint-
ment of Labour Trustees is made by
the Government under the proviso
under section 3(1)(c)(i) of the Major
Port Trusts Aect, 1963.

(b) A recent resolution passed by
Cochin Port Employees Organisation
suggesting that the Labour Trustees
in the Port Trust should be selected

by election through secret ballot, has
been received. '

(c) and (d). The Act requires that
the Trade Unions should be consult-
ed. Accordingly mominations are be-
ing made on the basis of verified
membership of the Unions and from

amongst the panels suggesteg by
Unions. . '



83 Written Answers

Urdu as Second Language

2128. SHRI F. H. MOHSIN:
SHRI BASHIR AHMAD:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) what is the total Urdu 5peakmg
population in U.P. Bihar and Delhi
and their percentage to the total

population;

(b) what ig the district-wise Urdu
speaking population in those two
States and their percentage to the
total population; and

(¢) whether Urdu would be declar-
ed ag second official language in those
two States and also in Delhi Union

Territory?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). A statement is laid on the
Table of the House.

[Placed in Library. See No. LT-556/

77.]

(c¢) At the Conference of Chief Mi-
nisters and Centrd. Ministers held in
August, 1961, certain criteria were
evolved for recognition of minority
languages for official purposes. In
pursuance of these recommendations,
a State is considered uni-lingual it
about 70 per cent or more of its po-
pulation speak one language and it
there is a substantial minority con-
stituting 30 per cent or more of .he
population of the State such a State
is considered bi-lingual. At the dis-
trict level where 60 per cent of the
population speaks or uses a language
other than the official language of the
State, that language of the minority
group is to be recognised as an offi-
cial language in that district in addi-
tion to the State official language,
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The policy of the Government is to
accord Urdu due importance and en-
couragement.

Reduction in Expenditure on Official
Fungtions

2129, SHRI DHARAMVIR VA-
SISHT. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the steps taken to reduce the
pomp and show attendant op official
functions, visits, arrival, departure
and stay of the President Vice
President, Prime Minister, Cabinet
Ministers and high officials;

(b) the estimated reduction in offi-
cial expenditure as a result of the
steps taken or proposed to be taken;
and

(c) whether State Governments
would be advised to reduce similar
expenditure?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
There are standing instructions re-
garding courtesies to be shown and
accommodation to be provided to the
President, Vice-President, Prime Mi-
nister and other Central Ministers on
their official/private visits to the
States and Union Territories, The
Government have also time and
again laid emphasis on observance of
austerity and avoidance of all forms
of ostentation. The Prime Minister
has himself set an example by using
commercial flights for his air jour-
neys. Instructions have also been
issued to the effect that expenditure
on official entertainments should be
restricted to the barest minimum.,

(b) It is not possible to assess the
likely reduction in official expenditure
at this stage.

(c) In such matters the State Gov-
ernments take suitable steps on their
own initiative.
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Enlargement of Merchant Navy

2130. SHRI K. SURYANARAYANA:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether a number of proposals
are pending with the Government f{or
enlargement of Merchant Navy in the
country; and

(b) if so, the policy of the Govern-
ment regarding expansion of the
Shipping Industry?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). It
is the Government's policy that. as
much of India’s export and import
trade should be carried by Indian
ships as possible. With this objec-
tive, the operative Indian tonnage
during the Fifth Plan is proposed to
be increased from 3.09 million gross
tonnes to 6.50 million gross tonnes,
with 0.50 million GRT on order. A
provision of Rs. 410 crores has been
made in the Fifth Plan for ad-
vancing loans to Shipping Companies
for buying ships. In addition, Rs.
500 crores in foreign exchange have
been provided for this purpose. Pro-
posals for acquisition submitted by
the Shipping companies ware scruti-
nised on merits with reference to the
above target, the types of ships suit-
able for India's trade and other rele-
vant considerations.

Display of Bus Routes at Bus Stops by
D.Ti .

2131. SHRI NATWARLAL PAR-
MAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Delhi Transport
Corporation has put up some boards
on bus stands showing bus routes
passing through those stands;

(b) whether many important bus
stands have not been provided with
such boards;
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(c) whether these board® are only
in English language which create
difficulty for many commuters; '

(d) whether Government are going
to provide these boards on all im-
portant bus stands in Hindji and
English; and

(e) if go, facts thereof?

THE PRIME MINISTER (SHRL
MORARJI DESAI). (a) Yes, Sir.

(b) Yes, Sir.

(c¢) Yes, Sir. However, no com-

plaint has been received in this re-
gard.

(d) and (e). It is proposed to pro-
vide baards in Hindi also at the bus
stands where boards have already
been put up in English,

Sale of vehicles from Central Vehicie
Depot, Delhi Cantt

2132. DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) whether he had received a
letter from a Member of Parliament
regarding alleged sale of vehicles
which were allotted to workerg of
Central Vehicle Depot, Delhi Cantt.
as ex-servicemen from surplug de-
fence stock in April, 1977;

(b) whether Government . propose
to inquire into shig malpractice; and

(c) if go, the fact thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. The Hon'ble Member is presum-
ably referring to g letter dated 22nd

May, 1977 from Shri B. S. Chowhan,
MP.

(b) and (c). Shri Balbir Singh, an
ex-serviceman now serving in Cen-
tral Vehicle Depot, Delhi Cantt, was
allotted a vehicle on 25th September,
1974 in accordance with existing rules.
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Since he had sold the vehicle within
a period of 3 years contrary to the
terms of allotment, departmental en-
quiry was instituted. During the en-
quiry the individual has submitted a
statement accepting the disposal of
the vehicle to a relative because he
was in financial difficulty., He has,
however, declined to indicate the
name of the person to whom he sold
the vehicle. A chargesheet has been
served on the individual gnd discipli-
nary action is in progress,

Development of Coir Industry

2133. SHR] G. M. BANATWALLA:

SHRI RAMACHANDRAN
KADANNAPPALLI,
Will the Minister of INDUSTRY
‘be pleased to state;

(a) whether the Government of
Kerala have submitted to the Cen-
tral Government in about December,
1974 a rephased programme for the
development of Coir Industry in
Kerala Zfor its approval and assis-
tance,;

(b) if so, the salient features of the
programme; and

(c) the decision of the Central
Government in this regard?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) to
(c). The Government of Kerala had
submitted a proposal on 10-12-1974
for coir development for the Fifth
Plan which envisaged gassistance to
the existing coir cooperative societies
angd for organisation of new primary
coir cooperative societies, invelving a
total outlay of Rs. 41.72 lakhs. The
proposal was examined in detail after
which it was agreed that the State
Government would concentrate on re-
structuring of the existing coir co-
operative -societies and that new coir
operative societies need not be or-
.ganised. nll al]’ the exuting potentmlby
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viable coir cooperative societies had
been made economically and financial-
ly viable. Accordingly, a special
Centra] assistance of Rs. 4.31 crores
was sanctioned to revitalise the ex-
isting potentially viable coir coope-
rative societies in the State. The last
instalment of assistance was released
to the State Government on 25-3-
1877.
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Dogri Bulletin from Jammu Radio

2135. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal
lying withy the Ministry for the in-
crease of Dogri Bulletin for rural
area from Jammu Radio; and

(b) whether the required strength
of 6 persons is maintained in case of
Dogri Unit?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) No, Sir; there
is no proposal to increase the dura-
tion of the Dogri news bulletins
broadcast from Radio Kashmir, Jam-
mu.

(b) The sanctioned strength of staft
in ‘he Regional News Unit at Radio
Kashmir, Jammu, is five. All the five
incumbents are jn position at present.

Selection of Members of Advisory
Board of A.IR., Kurseong

2136. SHRI K. B. CHETRI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the nameg of the Advisory
Board memberg of AIR, Kurseong;

(b) when Government propose to
reconstitute the Board; angd

(c) the
members?

ariteria of selection of

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). The
question of constitution of the Pro-
gramme  Advisory Committees at
A IR. Stations (including Kurseong)
is under consideration.

(¢c) The members selected i'epre-
sent cultural, linguistic and social In-
terests of the listening area of the
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A.LR. station. The knowledge and
expertise of the members in advising
on the qualitative improvement of
A.LR. programmes is also taken into
consideration.
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Industrialization of Backward Areas
of Eastern U.P,

2138. SHRI BASHIR AHMAD: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether any development
scheme for industrialization of back-
ward areas of Fatehpur, Banda and
other backward areag of Eastern
Utta; Pradesh has been formulated;
and

(b) if so, main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b),
Apart from several industrial units
of varying sizes already established
in Fatehpur, Banda and other back-
ward areas of Eastern Uttar Pradesh,
a number of developmental schemes
for industrialisation of these areas
have been formulated and are under
implementation, brief details of these
are given below:

2. The districts of Ballia, Deoria,
Ghazipur and Allahabad are covered
under the Centrally-sponsored scheme
of Rural Industries Projects,

3. In addition to the incentives offer.
ed by the UP. Govt. for promotion
of industries in their backward areas,
the districts of Fatehpur, Banda and
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11 districts from Eastern U.P. (viz.,
Basti, Bahraich, Azamgarh, Ballia,
Deoria, Ghazipur, Faizabad, Sultan-
pur, Pratapgarh, Gonda and Jaunpur)
have been selected ag industrially
backward and, as such, are eligible for
concessional finance by the all-India
term lending financial institutions. In.
dustries in these districts are also eli-
gible for certain income-tax relief.
Artisans, craftsmen and other small
entrepreneurs belonging to the wea-
ker sections of the society are eligi-
ble for credit in these districts under
the differential Interest Rates schemes.
Of the 11 districts of Eastern U.P. the
districts of Basti, Ballia and Faizabad
have been selected to qualify also for
the Central Scheme of Investment
Subsidy. Applications from small
scale industrial unitg in these districts
are given preference in the import of
raw materials, components etc, and
also for supply of machines on hire-
purchase terms by the National Small
Industries Corporation.

4. Under the Central programme
for the development of the handloom
industry, an Intensive Development
Project has been taken up in U.P.
It covers parts of the districts of Go-
rakhpur and Basti.

5. Under the Central Programme
for the development of Handicrafts, a
scheme for training of weavers in
woollen carpets is under implementa-
tion in Mirzapur district.

6. The Govt. of Uttar Pradesh have
set up a Corporation called the Uttar
Pradesh Poorvanchal Vikas Nigam
Limited’, with the object of accelerat.
ing the process of industrialisation in
the backward districts of eastern U.P.

7. Some of the other State Corpo-
rations like the U.P. Small Indus-
tries Corporation and the U.P. Elec-
tronics Corporation, U.P. State Tex-
tile Corporation and the U.P. Agro
Industrial Corporation have also un-
dertaken some schemes for develop-
ment of industries in' these areas,
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Site for Indian Navy Unit on Arabial
Sea Coast

2139. SHRI K. T. KOSALRAM:
Will the Minister of DEFENCE be
pleased to state:

(a) whether for the purpose of
establishing a unit of the Indian

Navy in the Arabian Sea coast for
purpose of defence, a place has been
selected by the authorities in Nangu-

neri Taluk; and

(b) if so, the name of the place?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) Does not arise.

T It & S & fad s
gra gfrom & geend

2140. &t fom w1 9= @ &
qQTATY] FWT HAl T€ FATH FT FAT FAA
fF

(F) =av FTST T /7@ FI GTA]
Fat ¥ garew & fau grfagw 7t aong
F1 soaras faar & #iT

(@) afz &, a1 g@+r q=rg &=
¥ Arew g ?

suR "ar (s Wt o)
(%) s, 7
(@) gw & A&l 3=AT |

Agro-Industries

2141. SHRI DHARAMYVIR VASISHT:
Will the Minister of INDUSTRY be

pleased to state:

(a) the steps taken tg re-vitalise
agro-industries, cottage industrieg and
small industrieg based on agricultural
products; and
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(b) whether Governmen¢ propose to
review the Fifth Five Year Plan in
thig context, if so, to what extent?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
Programmes are being worked out to
re-vitalise agro-industries, cottage
industries and small industries based
on agricultural products. For intensi-
fying these agro-bBased industries and
small scale industries the possibility
of a decentralised organisational net-
work is also being considered. The
State Apgro-Industries Corporations
are also being advised to provide
technical guidance to farmers and
persons concerned with agro-indus-
tries with a view to enabling efficient
conduct of their enterprise.

(b) An outlay of Rs. 50 lakhs for
the year 1977-78 has been suggested
to re-vitalise agro-based industries
and agro-industries complex. The
Fifth Five Year Plan is being reMtew-
ed in the light of the new policies of
the Government.

Violation ¢f Foreign Exchange Regu-
. lations by Smt. Indira Gandhi

2142, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether erstwhile Prime Min-
ister, Smt. Indira Gandhi received
money from different zionist anti
Arab (Jews fanatics) organisations
abroad; and

(b) if so, action taken against her
for violating foreign exchange rules
and regulations?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Government do not have any
such information.

(b) Does not arise.
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Winding of Enquiry Commission
against Birla Companies

2143. SHRI SATYENDRA NARA-
YAN SINHA:

SHRI HUKAMDEO NARAIN
YADAV:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Enquiry Commis-
sion looking into the affairs of the

Birla companies has been wound up;
and

(b) if not, the progress made by the
Commission so far?

THE MINIFTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
It is presumed that the reference is
to the Commission of Inquiry on
Large Industrial Houses appointed
by the Government which, inter-alia,
is enquiring into certain aspects of the
working of some of the companies
belonging to the Birla group. The
Commission has not been wound up.

(b) The tahle below gives an ap-
proximate idea of the work done by
the Commission in regard {o scrutiny
of cases:

No. of fi- No of

Cases relating to les to be files scr-

scrutini- utinised
sed
Licensing Wing . 2731 1521
Industrial Finance
Corporation  of
India . . 700 700

Industrial Credit &
Investment Cor-
poration of India 1581 1581

Industrial Develop-
ment Bank of

India 282 282
I.ife Insurance Cor-
poration . 900 920
Unit  Trust of
India . . 140 140
State Bank of
India & Subsi-
diaries . . 3000 1800
Company Law
Wing : : 1732 1593
Revenue Wing —
Income Tax - 900 500
11966 9017
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Apart from scrutiny of cases stated
above, the Commission has already
held public hearings on five occasions
in connection with matters relating to
financial assistance granted by public
financial institutions. Further hear-
ings in respect of the financial assis-
tance and other terms of reference
are proposed to be held by the Com-
mission in due course of time.

Proposal to abrogate Article 370 of the
Constitution

2144. SHRI P. K. DEO:
SHRI CHATURBHUJ:

Will the Minister of HOME AF-
FAIRS be pleased to state whether
Government propcse to abrogate
Article 370 of the Constitution so far

as it relates to the State of Jammu
and Kashmir?

THE MINISTER OF HOME AF-

FAIRS (SHRI CHARAN SINGH):
No, Sir.

Memorandum from Dock Sramik
Association, Calcutta
2145. SHRI DINEN BHATTA-

CHARYA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government have re-
ceived memorandum from the Dock
Sramik Association, Calcutta;

(b) whether Government are con-
sidering to take over the Shalimar
Works Ltd; and

(¢) if so, when and the features
thereof?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
Yes, Sir.

(b) and (c). The matter is under
consideration, in consultation with
the Ministry of Shipping & Transport.
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Stagnation in various grades of Cen-
- ' tral Government employees

2146. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that a very large number of emplo-
yees of varioug grades of Central
Government have completed more
than 20 years service in their grades;

(b) whether Government are gware
that this stagnation has been causing
considerable discontentment and in-
dignation among the employees; and

(c) whether there is any proposal
under consideration of Government
to mitigate the hardshipg of these em-
ployees?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Information about the position in
different Departments is not available
with the Department of Personnel,
and is being collected from various
Ministries/Departments.

(bY Governmeng; are aware that
wherever there is stagnation, it causes
dissatisfaction among the employees.

(cy In order to mitigate hardship
which might arise from stagnation,
orders have been recently issued pro-
viding for the following:—

(i) Introduction of  Selection
Grades for Groups ‘C’ and ‘D’
grades.

(ii) Introduction of  Selection
grades for stenographers in
subordinate offices.

(iii) Creation of posts of Record
Keepers to provide promotion
posts for Group D staff.

(iv) Relaxation of upper age limit
upto the age of 35 years for
Departmental candidates for
their appointments to Group
C and D posts in their own
Department,

1027 L.S.—4.
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(v) Setting up of Cadre Review
Committees to review the
different aspects of cadre
management periodically and
systematically to remove the
grievances of inadequate pro-

motion, wherever these
might exist for Group ‘A’
services.

Second mine cut at Neyveli

2147. SHRI S. D. SOMASUN-
DARAM: Will the Minister of
ENERGY be pleased to state the
reasons for delay in sanctioning the
second mine cut at Neyveli in. view
of the chronic power shortage in
Tamil Nadu?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN):
Opening of the second mine cut at
Neyveli is linked with the setting up
of a Super Thermal Power Station at
Neyvveli to meet the power require-
ments of the Southern Region in
general and the State of Tami]l Nadu
in particular by the end of the Sixth
Plan period. This is under exami-
nation by the Government. Mean-
while, a sum of Rs. 70 lakhs has been
provided in the Budget Estimates for
1977-78 for detailed geological and
hydrological investigation in the
second mine cut area,

Reservations in Services

2148. SHRI L. L. KAPOOR: Wil!
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government of
Uttar Pradesh have granted 15 per
cent reservation in services, to the
persons belonging to Backward castes
on the lines of Scheduled Caste and
Scheduled Tribe; and

(b) what the TUnion Government
propose to do in this regard in All
India Services?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) This is a matter concerning the
U.P. State Government. However, it
is learnt that the State Government
has taken no such decision.

(b) There is no proposal under th_e
consideration of Government of India
in this regard.

Indian Economic Service

2149. SHRI L. L. KAPOOR: Will
the Minister of HOME AFFAIRS be
plemiad to state:

(a) whether the Third Pay Com-
mission had recommended that all ser-
vices having economic content would
be managed and run by the Indian
Economic Service;

(b) whether this recommendation is
being flouted;

(¢) whether al] such posts have
been identified by the concerned de-
partment and if not, the reasong there.
for; and

(d) what steps Government have
taken or propose to take to restore
all such posts to the Indian Economic
Service for speedy economic develop-
ment of the country?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Presumably the Hon'ble Member
has in view the suggestions made by
the Third Central Pay Commission
for the encadrement of posts in Grade
I and Grade II of the Indian Econo-
mic Service in the content of improv-
ing career prospects of members of
that Servicee. The Commission had
observed that a number of posts
which seemed to quality for inclusion
in Grade I and Grade II had not been
encadred because of reluctance on the
part of Ministries concerned. The
Commission, therefore, suggested that
Government should review the posi-
tion so as to augment the strength of
Grade I and Grade II which would
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improve promotion prospects and the

balance between various Grades of
the Service.
(b) to (d). The question of en-

cadrement of posts with economic
functions in Ministries and Depart-
ments is constantly under review of
Government, All such posts which
are required on long-term basis and
do not neeq specialised experience
not generally available with members
of the Indian Economic Service are
being encadred in appropriate grades
in consultation with the concerned
Ministries or Departments and the
Union Public Service Commission.
As a result of this exercise, the num-
ber of duty posts in Grade I and
Grade II has increased from 30 on the
date of the constitution of the Service
ie. 1-11-1961 to 65 as on 1-6-1977.
The strength of duty posts {n Grades
I II, III anq IV taken togecther rose
from 324 to 465 during the same
period.

Retirement of Programme Officers in
AIR and Doordarshan

2150. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the number ang names of Pro-
gramme Officers such as Station
Directors, Dy. Directoy Generals,
Asstt. Station Directors, in All India
Radio and Doordarshan offices who
are due to retire by 31-12-1977;

(b) the number and namesg of such
officialg referred to above who are
either being considered for extension
of service or re-employment; and

(c) the justification for the action?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The following
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eleven officers are due to retire by
31-12-1977:—

/ Dy. Directors General

(1) Shri D. K, Sengupta
(2) Shri G. K. Mathur
(3) Dr. S. B. Singh

Station Directors

(1) Shri A. N. Kapur

(2) Shri D. P, Basy

(3) Shri A. M. Rasheed

(4) Shri D. P. Loomba

(5) Shri S. D. Durgachallam

Assistance Station Directors

(1) Shri A. A. Khusrau
(2) Shri S, R. Das
(3) Smt. P. H. Thuakore

(b) and (c). In the usual course,
two proposals for grant of extension
have been under consideration. In
one case it has been decided not to
grant extension. The other case is
still under consideration of Govern-
ment.

Launching of Rockets from Thumba
Rocket Launching Station

2151. SHRI VAYALAR RAVI: Will
the Minister of SPACE be pleased to
state:

(a) the tota] number of rockets
launched from the Thumba Rocket
Launching Station during the year
1976-77; and

(b) how far these experiments have
been successful in improving the faci-
litieg for environmental studies as well
as in the development of more sophis-
ticated multi-staged rockets in the
country?

THE PRIME MINISTER
MORARJI DESAI): (a) 103.

(b) These experiments have pro-
videq valuable information on the

(SHRI
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stratospheric winds and temperatures
which would enable more accurate
long-term weather forecasting Ex-
periments are also being conducted
to measure minor constituents and
ozone in the middle atmosphere to
determine their effect on the environ-
ment. The sounding rocket flghts
also provide valuable flight data in ~
improving rocket systems. Some of
these flights are used specifically to
test out sub-systems required for
bigger multi-staged launch vehicles
under development.

Shifting of some Units of Vikram
Sarabhaj Space Centre from
Thumba

2152. SHRI VAYALAR RAVI: Will
the Minister of SPACE be pleased to

state:

(a) whether there is any proposal
to ghift some of the existing units of
the Vikram Sarabhaj Space Cenire
from Thumba to some other place;

(b) whether the employees of this
centre have registereq their protest
against this move, and

(¢) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) A section of employees of the
Centre have registered their protest
on the erroneous assumption that
there is a move to shift some of the
existing units from the Centre.

(c) Does not arise.

Buses at Rampura Bus Stand

2153. SHRI MUKHTIAR SINGH
MALIK: Will tha Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether Government have re-
ceived any complaints about the non-
availability of buses at Rampura
Bus Stand during peak hours;
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(b) if so, whether Government pro-
pose to change the Route No. 920
from Lawrence Road to Regal via
Inner Rampura; and

(c) whether Government have
since deputed any Traffic Inspector at
Rampura Bus Stand who could help
the passengers in getting buses at
Rampura Bus Stand?

THE PRIME MINISTER
MORARJI DESAI):

(SHRI
(a) Yes, Sir.

(b) There is no such proposal.

(c) No necessity for deputing a
Traffic Inspector has arisen,

Provision of Buses on Route Nos. 91
. and 93 by D.T.C.

2154. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Trinagar colony where
more than 11 lakh persons are living
has not been provided with enough
and good buseg for the route Nos. 91
and 93 by D.T.C;

(b) whether buses starting from
Trinagar, start at least with 150
passengers equal to more than 2 bus
passengers; and

(c) whether Government propose
to provide more new buses to these
routes and if not, the reasons there-
of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Routes No.
91 and 94 originate from Tri Nagar
and connect the Central Secretariat
and Delhi Railway Station respective-
ly. The existing services on these
two routes, on which roadworthy
buses have been employed are consi-
dered by the DTC to be adequate to
meet the traffic requirements of the
area.

Route No. 93 does not operate from
Tri Nagar.
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(b) No such complaint has been
received nor such a large number of
passengers are allowed to travel by a
bus, However, there is some over-

crowding on the buses during the
peak hours.

(¢) The matter will be considered
when @#dditional number of buses
becomes mvailable.

Weekly Film on T.V.

2155. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is a proposal to

do away with weekly film on T. V,;
and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir,

(b) Does not arise.

] & IaA § el

2156. st gw ¥T®W WAl AT
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st wolt (st d¥o TrEwAaw)
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(wrar =Y &)
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g Wt (W won feg) : (F)
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988.7 %o WX 1004.9 ¥o oY |
T 1976-77 ¥ wWiwd TIWH AGY

g

(@) wrf 3§ F gmawT =W
IF Iowew TEY & whW mIAT™
AaT FW F FE NG A@

Grant of Loang to Harijans for con-
struction of Houses

2160. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HOME AFFAIRS
be pleased tp state:

(a) whether Government propose
to give grants or loans to Harijans
for the construction of their houses;
and

(b) if so, the amount allotted for
the purpose?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). In the Backward Classes
sector State Governmenis have been
providing grants/loans for construc-
tion of houses by Harljans. Besides
these, social housing schemes run by
the State Governments are also bene-
fiting the Harijans. In addition, a
subsidised housing scheme for planta-
tion workers is being implemented
in the Central sector, The exact
allocation of grants/loans for Hari-
jans under these schemes is not avail-
able, but the overall proposed provi-
sion for these schemes is about Ra.
7.3 crores for the year 1977-78.

arfearat sat & frafaal 1 arfos
®|T IZET

2161. s oW T W&l :  &4T
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f& :

(%) war enfeart gai & faar-
faat &1 awifod @ BT &
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T8 Wt (s wn feg) : (3
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Construction of New Roads in Assam

2163. SHRI NIHAR LASKAR: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether State Government of
Assam have requested the Union
Ministry to provide sufficient funds
for the construction of new roads in
the State;

(b) it so, whether any such scheme
has been sent to the Union Govern-
ment;

. (c) the reaction of the Union Gov-
ernment; and

(d) the total amount to be given
to the State for the implementation
of the scheme?

THE PRIME MINISTER (SHRI
MORARJI DESAI). (a) and (b). No,
Sir,

(¢) Does not arise.

(d) For expenditure on ‘on going
works' on road works concerning
Central Government during April—
July 1977 out of funds Voted on ac-
count a sum of Rs. 200.53 lakhs has
been released for the purpose. Funds
for the remaining period of the year,
would be allocated after the Demands
for Grants have been voted by Par-
liament,

e | gieaat qar fagy aat &
st & fag smaw =@

2164. =t HSTAE @ : FT AL
AT I qATA T FAF G O

() faw? ant & =wi & fa7
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Time-Bound Programme to attain
Self-Sufficiency in Power Generation

2165. SHRI S. R. DAMANI:

SHRI M. RAM GOPAL
REDDY;

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
drawn up a comprehensive time-
bound programme to attain self-
sufficiency in power generation; and

(b) if so, main features thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): ()
and (b). Government have in view a
programme of making additious to
the installed cupacity to meet the
future power requirements of the
country. In the first three years of
the Fifth Plan period wviz. 1974-75,
1975-76 and 1876-77, thermal and
hydro units corresponding to a total
installed capacity of 5236 MW were
commissioned and it is programmed
to add another 6000 MW or so in the
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remaining part of the Fifth Plan. A
number of generation projects have
been sanctioned, in recent months,
for affording benefits in the Sixth
Plan. Several other proposals are
under examination. The selection ol
new generation projects would, inter-
alia take into account the demand
position and the technical parameters
so as to most economicaliy meet the
power requirements in different
parts of the country {from time to
time,

At present a programme is under
preparation for meeting the power
requirements at the end of the Sixth
Plan, keeping in view the projected
demand, the likely availability of
power for the installed capacity at
that time, and the projects already
sanctioned and under examination.

T.V. Station at Tirupati in Andhra
Pradesh

2166. SHRI P. RAJGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
stale:

(a) whether Government propose
to set up a T.V. station at Tirupati
in Andhra Pradesh; ang

(b) if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir. There is no
such proposal under consideration at
present,

(b) Does not arise.

Electronics Research Laboratories in
Andhra pradesh

2167. SHRI P. RAJGOPAL NAIDU:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether there are electronic re-
search laboratories in Andhra Pradesh;
and

(b) if so, where they are located?
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THE PRIME MINISTER (SHRI MO-
RARJI DESAI). (a) and (b). The prin-
cipal Electronic Research and Deve-
lopment (R&D) laboratory in Andhra
Pradesh is the Electronics Research
Lahoratory of the Defence R&D Or-
ganisation. Electronics R&ID work is
also undertaken by the National Geo-
physical Research Institute of the
Council of Scientific & Industrial Re-
search (CSIR) and by the Defence
Metallurgical Research Laboratory of
the Defence R&D Organisation. In
addition, there are electronic R&D
laboratories as part of the following
public sector companies: Electronics
Corporation of India Ltd.,, Hindustan
Aeronautics Ltd. (Hyderabad), Bharat
Heavy Electricals Lid. and the Special
Materials Plant of the Nuclear Fuel
Complex. All these laboratories are
located in Hyderabad.

Allotment of Time for Speeches by
Ruling and Opposition Parties on
AIR. and T.V.

2168. SHRI P. RAJGOPAL NAIDU:

SHRI ISHWAR CHOU-
DHARY:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state -

(a) whether Government have
allotted time for the speeches of rul-
ing party and opposition on Al] India
Radio and Television; and

(b) if so, the time allotted?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes. Sir; time was
allotted to political parties “recognised”
by the Election Commission of India
to do election broadcasts on Akashvani
and Doordarshan for the recent elec-
tions to Legislative Assemblies, etc., of
States/Union Territories.

(b) The time allotted o each party
was (i) half an hour in two spells of
fifieen minutes each on Akashvani and
(ii) fifteen minutes on Doordarshan.
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Increase in Taxes, Rates by D.M.C.,
N.D.M.C. and D.E.S.T.

2171. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Delhi Municipal Cor-
poration, NDMC and DESU increased
the taxes, rateg and amount of sacu-
rity during emergency;

(b) if so, the facts thereof; and

(¢) whether Government propose
to reduce the taxes and rates?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). According 1o the informa-
tiun received Irom the Delhi Municipal
Corporation, the Corporation increased
the rates of taxes on animals and
vehicles during 1976-77. These taxes
were, however, reduced for the year
1977-78 tn the level of 1475-76. The
Corporation also revised the rates of
general ‘ax on proper'y in urban area
from fhe graduated rate slabs belween
10 per cent and 30 per cent to 124 per
cent for residential buildings and 18
rer cent for commercial and industrial
buildings. Licence fee for trades/
storage charges, rates of Chabutras
ang Colonade fee, compositivcn fee, re-
moval and  storage charges etc. were
also increased,

The Delhi Water Supply & Sewage
Disposal Undertaking of the Delhi
Municipal Corporation increased the
rates for domestic supply of water with
effect from 1-4-1976. The rates for
commercial supply of water were also
increased, but the rates of industrial
supply of water were reduced. These
rates were further rationalised w.e.fl.
1-10-19786.
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According to the information receiv-
ed 'from the New Delhi Municipal
Committee, the Committee increased
Electricity tariff w.ef. 4-7-1976. In
addition, the electricity tax of 2 paise
per unit payable to Delhi Municipal
Corporation was also charged from the
consumers from that date. The rates
of security deposit were enhanced
w.e.f. 1.2-1976 and the rates of water
supply were increased w.e.f. 1-3-1976.

According to the information received
from the Delhi Eleciric Supply Under-
taking, the rstes of electricily tarifl
ang securily deposilt were increased
w.e.f, 1-4-1976 and 1-2-1976 respec-
tively, '

(¢) At present Governmeni have no
such proposal under consideration.

House Tax on Comnicicial ang Indus-
trial Buildings in Delhi

2172, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to stlate:

(a) whether Delhi Municipal Cor-
poration reduced the house tax on
commercial and industrial buildings
during the emergency;

(b) if so, the loss to the Corpora-
tion; angd

(c) whether no proper sanction
was taken from the authorities?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH):
(a) For the financial year 1976-77, the
Municipal Corporation of Delhi revis-
ed the rate of taxation for commercial
and industrial properties from the
graduated rate-slabs between 15 pef
cent and 30 per cent to a flat rate of
.18 per cent. The same flat rate is
continuing for the year 1977-78.

(b) Since the Demand and Collection
register for commercia] and industrial
properties are not maintained sepa-
rately by the Corporation the figures
of actual loss in revenue to the Cor-
poration on account of reduction in
house tax on these properties are not
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available. However, the reduction in
demand in respect of all properties
including residential, commercial and
industrial properties has been estimated
at approximately Rs. 2 crores per
annum.

(c) The Corporation 1is compeient
under section 109(2) of the D.M.C. Act,
1957 tu determine the rates at which
various municipal taxes, rales and
cesses are levied.

Expenditure incurred on publicity
against banned organisation and
against Jayaprakash Narayan's
movement for democracy

2173. SHRI KANWAR LAL
GUPTA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) the total expenses incurred by
Central Government on publishing
the literature and other media of
publicity against ‘banned organisa-
tions during emergency;

(b) the number of booklets and
leaflets published by Government;
and

(c) the total amount spent by
Government on publicity against Shri
Jayaprakash Narayan and his move-
ment for democracy?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Media under
the Ministry of Information and
Broadcasting have incurred an ex-
penditure of Rs. 9,25088|_ less on pub-
lishing the literature and other me-
dia of publicity against banned orga-
nisation during Emergency. In addi-
tion, publicity against banned orga-
nisations was also included in the
packege programmes put out by
various Media. It is not possible to
determine the amount spent on pro-
paganda against the banned organi-
sations in these package programmes.



TI19 Written Answers

(b) Ten (10) with 10,34,000 copies
‘by DAVP. This also does not in-
clude such of the publications in
which references were made to the
banned organisations.

(c) Rs. 57,309/-. This also does
not include the expenditure incurred
on publicity against Shri Jayaprakash
‘Narayan and his movmen for demo-
cracy in the package programmes of
publicity.

Information in regard to expendi-
ture incurred by other Ministries of
the Government of India in respect
of the mbove items is being collected
and would be laid on the table of the
House.

Expenditure incuitéq on 3045 Point
Programme Publicity and Publication
of Literature during Emergency

2174. SHRI KANWAR LAL GUPTA:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the total expenses incurred by
Government on 20-Point Programme
and 5-Point Programme on publicity
and publishing the literature by the
Central Government and State Gov-
ernments and by the Governments of
Union Territories during emergency;
and

(b) the particulars of expenditure
incurred?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Infor-
mation is being collected and will be
laicd on the Table of the House.

Expansion of Tarapur Atomic Power
Station

2175. SHRI K. A, RAJAN: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Maharashtra Govern-
ment had demanded expansion of
“Tarapur Atomic Power Station; and
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(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) Yes, Sir. The
Site Selection Committee appointed
by the Department of Atomic Energy
has considered the proposal made by
the Government of Maharashtra for
the expansion of the Tarapur Atomic
Power Station along with other sites
suggested by the Governments of
Maharashtra and Gujarat for the lo-
cation of an atomic power station in
the Western Region:

(b) The report of the Committee is
under consideration of the Govern-
ment.

Charges Againgt Seniop Officia] of
Calcuita Dock Labour Boargd

2176. SHRI K. A. RAJAN: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether serious charges of
corruption, malpractices and misuse
of power during the Emergency have
been levelled against a very senior
official of the Calcutta Dock Labour
Board:

(b) if so, the outlines thereof;

(c¢) whether investigation have
been instituted into these allegations;
and

(d) if so, the outlines thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes against
the Deputy Chairman.

(b) to (d). The communications,
some of which were anonymous and
pseudonymous, related, inter alia, lo

(a) Improperly favouring an offi-
cial;

(b) appointing an official when
he wag not qualified;
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(c) wrongly accepting the preju-
dicial1advice of the law officer;

(d) corrupt practices in favouring
his subordinates,

These were forwarded to the Chair-
man_ Calcutta Dock Labour Board for
appropriate action. In one case, alle-
gations were made aboul favouritism
and nepotirm in the matter of cer-
tain appoiniments. 'The Chairman of
the Dock Labour Board has siated
that the allegations have no substance.

In another case, an advocate alleged
that the Deputy Chairman and Law
Officer, Calcutta Dock Labour Board
were discriminating against him in

' the matter of allocation of legal’cases
and that Dock Labour Board was pay-
ing larger sums to another advocate
for conducting the cases of the Board.
The Chairman, Calcutta Dock Labour
Board has enquired into the allega-
tions and found them to be baseless.
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Cochin port
2179. SHRI M. RAM GOPAL

REDDY: Will the Minister of SHIP-
PING AND TRANSPORT he pleased
to state:

(a) whether work at Cochin Port
remained paralysed during the first
week of May, 1977; and

(b) if so, the reasons thereof?”

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Loading and
unloading operations on all ships in
Cochin Port could noi take place from
6 P.M. on 4-5-1977 {o 5 P.M. on 6-5-1977.

(b) The registered dock workers re-
sorted to a lightning strike in protest
against suspension of seven workers
for refusal o carry out orders.

Change in investment Pattern in Coal
Mineg

2180. SHRI RAMGOPAL REDDY:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether Government propose
to make radical change in the invest-
ment pattern in coal mines; and

(b) if so, broad outlines thereof?

THE MINISTER OF ENERGY (SHRL
P. RAMACHANDRAN): (a) No Sir.
there is no such proposal under con-
sideration of the Government.

(b) Does not arise.
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D. T. C. Bus Service in Ashok Vihar

2182. SHRI UGRASEN. Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether his attention has
been drawn to the deterioration in
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bus service provided by the Delhi
Transport Corporation to the resi-
dents of Ashok Vihar on Route No.
157 in particular and other routes
in general;

(b) whether even during peak
hours the frequency of these buses
is more than half an hour whereas
in other colonies the frequency of
buses is generally 10 minutes;

(¢) if so, when the commitment of
D.T.C. for having 10 minutes service
is going to be fulfilled; and

(d) whether Delhi Transport Cor-
poration contemplate to have more
routes available to the residents of
Ashok Vihar connecting Ashok Vihar
with Nizamuddin Railway Station
and also Central Secretariat; and if
so, facts thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) No such com-
plaints have been received recently.

(b) No. Sir.
(¢) Does not arise,

(d) Ashok Vihar is already connec-
ted with Central Secretariat by ser-
vices on route No. 220. There is no
proposal to connect the colony with
the Nizamuddin Railway Station.

Termination of Service of Emp'o-
yees of Ministry of Information and
Broadcasting

2183. SHRI R. K. MHALGI. Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of employees in
his Ministry whose services have
been terminateq and who were asked
to go on compulsory retirement
during last emergency:

(b) the number of representations
received by Government from such
employees since 25th March, 1977; and
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(c) what action Government have
taken or propose to take in regard
to above mentioned representations?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) The services of
46 persons (including 39 st artists
who were engaged on contract) were
terminated. Besides this, 26 persons
were compulsorily retired,

(h) 22.

(¢) Representations of 5 officers
have been accepted, of one has been
rejecled and those of remaining 16
are under consideration.

Loss of Industrial Production Due to
Power Crisis

2184. SHRI R. K. MHALGI. Will
the Minister of INDUSTRY be pleased
to state the total loss of industrial pro-
duction during April-May, 1977 due
to power-crisis in Punjab, U.P. and
Delhi region?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAIL VERMA): It is
very difficult to assess precisely the
estimated loss in industria] produe-
tion due to power-crisis alone as pro-
duction losses are also due to 3 num-
ber of contraints such as shortage of
imported and indigenous raw mate-
rials, non-availability of adequate fur-
nace oil, lack of finance, slackness in
demand, labour disputes, etc.

Grievance Cells in States

2185. SHRI MEETHA LAL PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
recently formed Cells in all the
States where people can register
their grievances;

(b) if so, the facts in this regard;
and
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(c) whether people can have their
complaints registered in regard to
the injustices - committed during
emergency also?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). Redress of public grievances
in the States is the responsibility of
the concerneq State Governments.
Each Goevrnment has devised its own
system of redressal of public griev-
ances and made such institutionalised
arrangements for the purpose, as it
considered necessary and appropriate.

(c) Apart from the Shah Commis-
sion of Inquiry before which such
complaints could be brought if they
relate to any matters covereq by its
termg of reference, the normal State
machinery should also be available for
looking into the complaints about any
injustice commitied during the period
of emergency.

Probe inty Saha Institute of Nuclear
Physics, Calcutta

2186. SHRI CHITTA BASU: Wwill
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Government propose
to institute a probe into the state of
affairs of the Saha Institute of Nuc-
lear Physics, Calcutta; and

(b) if so, the main features there-
of?

THE PRIME MINISTER (SHRI
MORARJ1 DESAI). (a) No, Sir.

(b) Does not arise.

Research Works in Saha Institute of
Nuclear Physics, Calcutta

2187. SHRI CHITTA BASU: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Research Works in the
Saha Institute of Nuclear Physics, Cal-
cutta are facing any difficulties; and
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(b) if so, the steps taken by Gov-
ernment ip thig regard?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) No. Sir.

(b) Does not arise.

Suspension of Employeeg of Saha
Institute of Nuclear Physics, Calcutta

2188. SHRI CHITTA BASU: Wil
the Minister of ATOMIC ENERGY bLe
pleased to state.

(a) whether some employees of the
Saha Institute of Nuclear Physics, Cal-
cutta have recently been suspended
and discharged by the management;

(b) if so, the reasons thereof:

(¢) whether E.B. of many employees
have been withheld; and

(d) if so, the reasons thereof?

THE PRIME MINISTER
MORARJI DESAI). (a) No, Sir.

(SHRI

(b) Does not arise.

(¢) Four emplovees have been held
at the efficiency bar.

(d) The four employees have been
held at the efficiency bar due to un-
satisfactory service and conduct.

Central Road Transport Corporation

2189. SHRI CHITTA BASU: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased fo state:

(a) whether the Central Road
Transport Corporation Ltd. hag re-
cently been closed;

(b) if so, the number of employees
rendered unemployed due to closure;
ang the reasons for the closure;

(¢) the steps taken or proposed to
be taken for the re-opening of the
same; and
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(d) the steps taken for providing
alternative employment to the em-
ployees and whether any relief has 8o
far been provided for them?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) 1127 employees have been affect-
ed by thig decision. The Corporation
has been closed down mainly on the
recommendation of the Parliamentary
Committee on Public Undertakings be-
cause of the heavy and continuous
losses suffered by it.

(c) Does not arise,

(d) All Stale Road Transport Under-
takings ang Public Sector Enterprises
of the Central Government have been
requested to absorp the employees of
the Company as far as possible. Per-
sonal contacts at various levels were
also made with these Undertakings
and Enterprises. As a result alterna-
tive jobs have been secured for 240
employees. In addition, 19 employees
have been given vehicles at conces-
sional rates as a measure of rehabili-
tation. The employees have also been
paid compensation and other legal
dues at the time of termination of
their services.

Works Committee in Major Ports

2190. SHRI SAMAR MUKHERJEE:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the present method of constitu-
ting the Works Committee in major
ports;

(b) whether mandatory provisions
of election of Works Committee pro-
vided in the Industrial Disputes Act
is being violated by the Port-Trust
Authorities; and

(c) whether Government propose to
reverse illegal practice of the previous
Government?
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THE PRIME MINISTER (SHRI
MOQRARJI DESAI): (a) and (b).
Orders had been issued under Section
3 of the Industrial Disputes Act, 1947
for the setting up of Works Com-
mittees in the Major Ports of Bom-
bay, Calcutta, Madras, Cochin,
Kandla, Visakhapatnam and Paradip.
No such Orders have been issued in
respect of the major - ports of Mor-
mugao, New Mangalore and New Tuti-
corin.

Works Committees are functioning
in the major Ports of Cochin and
Madras. In Madras, the workers'
representatives are being chosen by
election as prescribed under the In-
dustrial Disputes (Central) Rules. In
Cochin, it has not so far been practi-
cable 1o hold elections {o choose work-
ers' represeatatives owing to- multi-
plicity of unions angd inter-union and
intra-union rivalries.

In Kandla, Works Commillee was
functioning be!ween 1960—1971.
Workers' representatives were chosen
by clection. The Works Committec
could not function after February,
1971 due to resignation of clected re-
presentatives on the Committee.

In Bombay, Calcutta, Visakhapatnam
and Paradip. due to serious opposition
and lack of co-operation from the
workers’ unions, Works Committees
could not be set up.

(c) Government are not aware of
any illegal practice involved in this
matter.

Wage Revision Committee for Port
and Dock Workers

2191. SHRI SAMAR MUKHERJLE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have con-
sulted the representatives of workers
about the report of the Wage Revision
Committee for port ang dock workers;
and
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(b) it sp, what are the opinion of
the four federations of port and dock
workers about the recommendations
of the Committee?

The PRIME MINISTER (SHRI
MORARJI DESAI). (a) Yes; the con-
sultations are continuing,

(b) The Federations of Port and
Dock Workers have claimed a higher
minimum wage than the one regpm-
mended by the Committee besides ask-
ing for certain other improvements in
the Committee’s recommendations.
They have also urged that decisions
on the Repori of the Committee should
not be taken by Government unilate-
rally but that this should be done on
the basis of a negotiated settlement.

Violence in Dimapur, Nagaland

2192, SHRI NIHAR LASKAR: Will
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether he has appointed a
commission of inquiry to look into the
causes of violence in Dimapur which
had seriously dislocated normal life in
the last week of May, 1977;

(b) if so, the main reasons and
causes o: dislocation of normal life
in the Nagaland;

(c) when the enquiry is likely to
be announced; and

(d) what will be its terms of
reference?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). The Government of Naga-
land have appointed a Commission of
Inquiry comprising Shri Justice Uma
Shankar Srivastava, a retired Judge
of the Allahabad High Court to in-
quire into the violent incidents in
Dimapur in the last week of May,
1977.
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(¢) the notification appointing the
Commission of Inquiry was issued on
the 22nd June, 1977.

(d) The terms of reference are as
follows:

The Commission woulq inquire
into the incidents and disturbance
involving arson, looting, assault,
and other unlawful acts, at Dima-
pur from 27th to 29th May, 1977
and in particular:

(a) the causes and the course
of the said disturbances;

(b) loss of life (if any) and of
property;

(¢) the adequacy of the admin-
istrative measures taken {fo pre-
vent and deal with the =aid dis-
turbances;

(d) preparations made by any
section or sections of the people
to cause the disturbances. in-
volving various unlawful acts:

(e) (i) anticipation ang prior
information about the
possibility of such sit-
uation arising.

(ii) precautionary measures
taken to maintain law
and order and to pro-
tect life and property;

(fy any other circumstances
which mayv appear to the Commis-
sion to be relevan{ for the purpo-
ses of the Inquiry;

(g) to recommend measures
which may be adoptedq for pre-
venting the recurrence and for
dealing with such disturbances,

Appointment af Judges as Chairman
of Commissiong of Enquiry

2193. SHRI NIHAR LASKAR: Wil
the Minister of HOME AFFAIRS be
pleased ta state:

(a) whether Union Government
have appointed large number of com-
missions of inquiry upto June, 1977;
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(b) if s0, in how many cases the
High Court and Supreme Court judges
have been appointed as Chairman;
and

N

(c) the likely expenditure involved
in each Commission?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Six Commissions have been appointed
at the Centre from the date of assump-
tion of office by the new Govt. upto
22nd June, 1977.

(b) Three retired Supreme Court
Judges and two retired High Court
Judges have been appointed io head
these Commissions.

Shri Jagmohan Reddi, a retired
Supreme Court Judge, will head two
Commissions simultaneously.

(c) As the full] complement of staff
has not yet been appointed, it is not
possible to indicate the likely expen-
difure,

Streamlining of Police Force

2194. SHRI NIHAR 1.ASKAR:
SHRI RAMANAND TIWARY:

Will the Minister of HOME AF-
FAIRS be pleaseq to state:

(a) whether Government propose
to appoint a Central Police Commis-
sion to streamline the working of
police force in the country;

(b) if so, whether the Union Gov-
ernment have taken any decision in
this regard; and

(¢) if so, outlines of the proposed
Commission?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (¢). The matter is under the con-
sideration of Government.
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Promotion of Small and Rural
' - Industries

2195. SHRI PRASANNBHAI
MEHTA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a joint strategy paper
regarding industrial policy undergoing
a process of radical changes in
favour of the promotion of smal]l and
rura]l industries aimed at generating
maximum employment and abolishing
destitution by 1987 has been prepared
by the Ministry for consultation of
other concerned Ministries; and

(b) if so, whether Government
have accepted the suggestion and
steps being taken tp implement them?

THE MINISTFR OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
(b). The basic features of the indus-
trial policy of the new Government re-
late to the objective of generating
maximum possible emplovment in the
industrial sector leading to optimum
socio-cconomice benefits in the circum-
stances obtaining in our country 2nd
the decentralisation of economic
power through strengthening th=
cottage and small scale industries
based on the use of appropriate tech-
nologies. Operational details of the
new industrial policy are being work-
ed out. Papers relating to various as-
pecls of the promotion of smal]l secale
and rural industries have been pie-
pared and are under different stages
of consideration in this Ministry.

Recommendationg made by Adminis-
trative Reforms Commission

2197. SHRI PRASANNBHAI
MEHTA: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Union Government are
considering to have a fresh look on
the recommendations of the Adminis-
trative Reforms Commission set up by
the earlier Government;
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(b) if so, how many of its recom-
mendations which were earlier rejec=
ted by the previous Government are
now being reconsidered;

(¢) when the reconsidered recom-
mendations are likely to be examined
and accepted; and

(d) whether all the recommenda-
tions of the Commission will be ac-

cepted in full?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)

No, Sir.

(b) to (d). Dc not arise.

Supply of Armg to Pakistan by Franoe
and UK.

2198. SHRI PRASANNBHAI
MEHTA: Will the Minisler of DE-
FENCE be pleased to state:

(a) whether France and U.K. have
decided to help Pakistan to set up nu=
ciear plant in that country;

(b) whether this will have great im-
pact on our security;

(c) whether Government have de-
cided not to produce nuclear weapons
in the country; and

(d) whether in view of the above,
India’s defence will be weakened and
India may have to face great set back
in the face of any threat from Pakise

tan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Ac-
cording to reports France ang Pakis-
tan have signed an agreement* for the
sale of a nuclear reprocessing plant
by France to Pakistan

There are no reports about the
Uniteg Kingdom having decided to
help Pakistan in setting up a nuclear
plai:t,
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«b) It will depend upon whether
Pakistan intends using 1tg nuclear ca-
pability for peaceful purposes or other-
wise. N

(c) and (d). It mas alaays been the
policy of the Governmen( not to’pro-
duce any nuclear weapois. We o
not visualise a nuclear threat at pre-
sent. Government continue to believe
that the defence of our countrv can
be ensured by adequate military pre-
paredness based on non-nuclear wea-
pons. All developmentg which have a
bearing on our security are being
taken into account in our defence
planning.

Irregularities and Anomalies in the
CSIR.

] 2199. SHRI R. P, DAS: Wil] the Min.
ister of PLANNING be pleased to
state:

(a) whether attention of Govern-
ment h.as been drawn to the gross ir-
regularities and anomalies in the Coun-

cil of Scientific and Industrial Re-
search:

(b) if so, whether Government had

col}dlucted any enquiry about irregu.
larities; and

(¢) if so, findings thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI). (a) to (¢). Some
complaints have been received in the
Council of Scientific and Industrial
Research (CSIR) alleging irregulari-
ties and anomalies. These are being
attendeq to and remedial action would
be taken wherever required.

Power Prejects in Maharashtra

2200. SHRI M. KALYANASUN-
DARAM: Will the Minister of ENER-
GY be pleased to state:

(a) whether Maharashtra Govern-
ment have submitted proposalg for
five new power projects in the State
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to Central Government for approval;
and

(b) if so, facts and Government's
response thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN); (a)
and (b). No new proposals for Power
Projects in Maharashtra have been re-
ceived in the recent past by the Cen-
tral Electricity Authority,

The following Projects have been
sanctioned in 197¢ for implementation
in Maharashtra:—

(i) Chandrapur Thermal Power
Station Stage-I (2 x 210 MW)

(iii) Nasik Thermal Power Station
(1 x 210 MW)

(iii) Nasik Thermal Power Station
Extension (2 x 210 MW)

The Maharashtra authorities are
preparing  Project Reports/Revised
Cost Esfimates in respect of certain
other Thermal and Hydro-electric
Schemes for further examination in
the Central Electricity Authority.

Appointment of High Power Com-
mittee for Sainik Schools

2201. SHRI VAYALAR RAVI. Will
the Minister of DEFENCE be pleased
to state:

(a) whether any High Power Com-
mittee has been appointed to probe
into the affairs of the Sainik schools;

(b) if so, the findings thereof; and

(c) the action taken thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) and (c). The recommendations of
the High Power Committee and
the action taken thereon are included
in the statement laid on the Table ot
the House. [Placed in Library. See
No. LT-557/77].
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Memorandum  a two former
! Chief Ministers of Karnataka

2202. SHRI VAYALAR RAVI; Wil
The Minister of EOME AFFAIRS bt
pleased to state:

(a) whether memoranda were sub-
mitted to the Government against two
former Chief Ministers of Karnataka;
and

(b) the action taken in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Memoranda of allegations were recei-
ved by the previous Government
against two former Chief Ministers of
Karnataka, in 1964 ang 1970.

(b) After examining the matter, the
then Centiral Government came to the
conclusion that there was no ground
for any action on these Memoranda.

Role played Gandhi Smarak
Nidhi during Emergency

2203. SHRI DURGA CHAND. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the role of Gandhi Smarak Nidhi
Punjab. Haryana, and Himachal Pra-
desh Branch during emergency,

(b) if so, the facts thereof;

(c) the amount of financial assistan-
ce given to this Branch by the Central
Government during the last three
years, year-wise;

(d) the extent of control the Cen-
tral Government are having over the
functioning of Gandhi Smarak Nidhi
and particularly this branch in these
States;

(e) whether Government propose
to split up this branch into each unit
for Punjab, Haryana and Himachal
Pradesh separately; and

(1) if so, the facts thereof?
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. THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (f). Detailed information has been
called for from the Governments of
Punjab, Haryana and Himacha] Pra-
desh and from the concerned Depart-
ments of the Government of India and

it will be laid or. the Table of the
House.

Pathankot-Mandi State Highway

2204. SHRI DUGRA CHAND: WwWill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

~ (a) whether there is a heavy traffic
including military, domestic and tou-

rists, on Pathankot-Mandi State high-
way;

(b) if so, whether Government are
contemplating to make State highway
as National highway to cope with in-
creasing traffic line and 2nd defence

line feeding roads with the China bor-
der; and

(¢) if so, when it is likely to be
done?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The average
traffic intensity between Pathankot and
Holta (near Palampur) varies from
1200 to 2000 Passenger Car Units per
day. This traffic is considered some-
what heavy for a single-lane road in
hilly region. The traffic intensity
between Holta and Mandi is below
1000 Passenger Car Units per day and
it can be considered as low to medium
traffic in hilly areas.

(b) and (c¢). The road was in-
cluded by the Government of Himachal
Pradesh in their proposals for additions
to the existing National Highway Sys-
tem in the Fifth Plan. However, due
to the financial stringency it was not
possible for the Governmenti of India
to include this road in the N.H. System.

The road, however, is\being develop-
ed by the Border Roads Development
Board entirely at Central Government’s
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cost through the Himachal Pradesh
P.WD. and it is already an existing
Class 9 road i.e. singlelane standard.
Certain works for widening of curves
and construction/replacement of 11
Number of weak/damaged bridges are
in hand.

Demands made by Employees of
Centra] Secretariat and Allied Offices

2205. SHRI M. N. GOVINDAN NAIR:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the employees of Cen-
tral Secretariat and allied offices re-
cently observed a demonstration out-
side the house of the Prime Minister to
press their demands; and

(b) if so, what are the demands they
raised and Government's reaction

thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (&
Representatives of the Federation of
the Central Secretariat and Allied
Offices’ Empioyces met the Prime
Minister on the 1st June. 1977 and pre-
sented a Memorandum containing a
number of demands.

(b) The demands are briefly stated
below:.—

1. Holding of the price line and
strengthening  of the public
distribution system.

2 Immediate payment in cash of
the money impounded under
C.D. scheme.

3. Restoration of 5th instalment
of Dearness Allowance.

4. Correction of faulty construc-
tion of consumer price index.

5. Reinstatement of victimised
central Government employees
for participation in legitimate
trade union activities.

6. Scrapping of Desk Officer sys-
tem.
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7. Upgradation of 25 per cent posts
of Lower Division Clerks to the
level of Upper Division Clerks.

8. Stoppage of direct recruitment
to all Class II posts.

9. Increase in ratio of assistants
in Armed Forces Headquarters
and Inter-Services organisa-
tions.

10. Removal of ban on recruitment
of peons.

11. Regularisation of ~ daily wages
workers.

12. Promotion of educationally
qualified Class IV employees ,
as LDCs on the basis of
seniority.

13. Relaxation of educational quali-
fications for widows appointed
on compassionate grounds to
the posts of peons.

14. Merger of D.A. with pay.
15. Encashment of leave.

16. Computerisation in UPSC/

AF.HQ.

17. Construction of 30,000 residen-
tial units in Delhi.

18. Stagnation increment.

A further meeting of the represen-
tatives of the Federation with the
Prime Minister has been fixed for
June 30, 1977. The question of Gov-
ernment’s reaction on various demands
does not. therefore, arise at this stage.

Employment to Dependents of
Retiring Govit. Employees

2206. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his gttention has beén
drawn to a newg item under the cap-
tion “Army offers jobs for Jawans’
sons”: and
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(b) whether there is any proposal
under the consideration of Govern-
ment to provide employment at least
to one dependent of retiring Govern-
ment servant on the pattern of
Defence Services?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) Yes.

(b) No.

Shortage of Cement in Haryana and

Deihi
2207, SHRI MUKHTIAR SINGH
MALIK:

SHRI K. LLAKKAPPA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whethey there ig acute shortage
of cement in Haryana and Delhi after
the end of emergency;

(b) if so, the reasons therefor: and

(¢) steog taken by Government to
meet the demand of cement in these
States?

THE MINISTER OF INDUSTRY
(SHRI BRI1J LAL VERMA): (a) and
(b). Reports of inadequate avail-
ability of cement are being received
from various parts of the country in-
cluding Delhi and Haryana since
April 1977. There has been a fall in
production of cemeni owing to power
cuts imposed in major cemeni pro-
ducing States like Tamilnadu, Andhra
Pradesh, Karnataka, Rajasthan and
Uttar Pradesh. Moreover, there has
also been a sudden spurt in the de-
mang for cement boih from the public
and private sectors.

(¢) Efforts have been made to ob-
tain higher production of cement by
persuading the State Governments to
give more power to cement factories
in Tamilnadu, Karnataka, Andhra
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Pradesh and Rajasthan which are sub-
jected to power cuts. The State Gov-
ernment of Kerala has been persuad-
ed to give surplus power available
with them to the State of Tamilnadu
for being supplied to the cement fac-
tories situated in Tamilnadu. ‘The
State Government of Maharashtra
has been persuaded tg supply power
to the cement factories situated in
the States of Karnataka and Andhra
Pradesh. The State Trading Corpo-
ration, through whom the export of
cement is canalised have also been
advised to limit the export of cement
to the irreducible minimum quantities
arising out of the contractua]l obli-
gations. With the improvement in
the position of power generation and
supply in the States affected by
power cuts, the production of cement
would pick up.

Value of Purchases made by Defence
Ministry

2208. SHRI JYOTIRMOY BOSU:
Will  the Minister of DEFENCE be
picaz=d to state:

fa) value of purchases made and
value of purchaseg contemplateq by
his Ministry from 25th June, 1975 to
25th March, 1977 in  which the son”
sons and other family members: of
erstwhile Prime Minister, Smt. Indira
Gandhi had any interest; and

(b) outlineg thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b), From the avaiiable information., it
appears that the son/sons and other
family members of erstwhile Prime
Minister, Smt. Indira Gandhi had in-
terest in the following firms:—

(i) M/s. Maruti 'Technical Services
(Pvt.) Ltd.

(ii) M/s. Maruti Heavy Vehicles
(Pvt.) Ltd.

(iii) M/s. Maruti Ltd.
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were placed between
25-6-75 to 25-3-77 on M/s. Marutl
Technical Services (Pvt.) Ltd. and
M/s. Maruti Heavy Vehicles (Pvt.)
Ltd. Two orders were, however, plac-
ed on M/s. Maruti Limited during
this period—one by Hindustan Aero-
nauwtics Ltd, for tooling for Rs.
8,77,771.50 and the other by the De-
partment of Delence Supplies for an
ammunition part for Rs. 1,36,000/-.
Defence Ministry is not aware of any
other orders contemplated on the
above firms during this period.

Cover Jobs entrusteq to Officers
during Emergency

2209. SHR1 JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

No worders

(a) whether police, intelligence
and personnel belonging to allied ser-
viceg were put ip cover jobs in the
interest of Smt. Indira Gandhi, her
coterie and her party, but not in the
interest of the State in various Gov-
ernment departments, embassies and
organisations etc. during the emer-

£ency;

(b) if so, the detailg thereof;
(¢) duties assigned to them; and

(d) whether they have been re-
verted to their parent organisations?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) There is no such information
available on our records.

(b) to (d). Does not arise.

Employees in P1B. and Oensor
Board =

2210. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) the total number of persons
employed in PIB and thp Press Cen-
sor's Organisation during 25th June,
1975 to 25th March, 1977;
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(b) thy total amount spent on their
tour and travel; ang -

(¢) the total amount spent on enter-
taining and legal expenses?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND:

*a) ) P. I. B. i 983
iy Ceasor Qrganisation 110

(@) P. I. B, - . 3,22,452.05

() Censor Organirsation 1.48,826°15
ToTaAL .A,_:'t_;;q_;;

(" 1) Entertainment Expenses:
‘a) P. 1. B. 80,279 85
‘b) C:nsor Organisation * I1.477°00
ToraL _qT7_5;_ ;

(v Lepal Expinses
‘av P. 1. B, - . nil

by Censor Organisation * 7,964° 66
ToraL _-_7_,;64_6_6

*The figures indicate the number of
employees in January 1977, which
was the maximum during the period.
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Snpcr mte.- O1l Terminsl at Cochin

2212 SHRI GANGADHAR
APPA BURANDE:

SHR;1 KRISHNA CHANDRA
HALDER:

SHRI K. A. RAJAN:

Wili the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the progress made so far in
establishing the proposed super
tanker o0il terminal at Cochin;

(b) whether most of the allocation
during the lasy twgo Five Year Plans
for Cochin Port has not beepn fully
uti'ised; and

(¢) if so, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The progress
of the Super Tanker Oil Terminal pro-
ject at Cochin depends on the feasibi-
lity of processing Bombay High
crude in the Cochin Refineries. This
question is under examination.

(b) and (c), Against a total alloca-
tion of about Rs. 30.5 crores in the
4th and 5th Plans for different sche-
mes for the development of Cochin
Port, the expenditure incurred till
31-3-77 is about Rs. 13.05 crores. Ap-
proximately, half the shortfall in the
expenditure is on account of Super
Tanker Oil Terminal covered by ans-
wer to clause(a). A substatial part of
the remainder is on account of part
payment for works already comple-
ted or in respect of schemes under ex-
ecution and on which further pay-
ments will become due during the
balance period of 5th Plan.

Compulsory Retirement in  Cochin
Port during Emergency

2213, SHRI B. GANGADHAR
APPA BURANDE: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whethey there had been many
cases of compulsory retirement and
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other victimisation during the emer-
gency in Cochin Port;

(b) whether Government has re-
ceived a mass petition signed by the
Port Workerg for reinstatement of
the compulsory retired employees
ang review of the victimisation; and

(c) if so, the action taken by
Government? '

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a}) No, Sir. Only
three employees were prematurely re.
tired during emergency in accoriance
with FR 56(j), adopted by the Port,
which provide for review at the age
of 50/55 years and empowerg the ap-
propriate authority to retire any em-
polvee if it is of the opinion that it is
in pubblic interest to do so.

(b) Yes Sir.

(¢) The cases of the three empolyees
retired prematurely are being review-
ed.

Government Communications
2214, SHR1] D. B. CHANDRA

GOWDA: Will the Minister of HOME

AFFAIRS be pleased to slate:

(a) whether Government have re-
cently asked all its Ministries to aee
that communicationg sent out to the
public are politely worded, avoiding
words or phrases of a commanding
nature; and

(b) if so, the facts thereof?

THE . MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir.

(b) A copy of the instructions issued
is laid on the Table of the House.
[Placed in Library. See No. LT—558/
1771
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Financia] Aid tp Kudremukh Iron
Ore Project (Mangalore Port)

2215. SHR] B. D. CHANDRA
GOWDA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state.

(a) the details regarding the finan-
cial assistance extended to the Kud-
remukh Iron Ore Project (Mangalore
Port) to meet its requirement,

(b) whep thig project is likely to
be completed;

(¢) the details regarding the work
on the second development stage of
the New Mangalore Port tp meet the
requirement of the Kudremukh Iron
Ore exports to Iran; and

(d) the details regarding the land
which had been earmarked inside the
wharf area of the port of the Kudre-
mukh Projecy Authoritieg for setting
up their filter beds and stockpi'ling?

THE PRIME MINISTER (SHKI
MORARJI DESAI): (a) to (dy. The
port facilities at Mangalore for export
of Kudremukh iron ore are likely to be
completed by March. 1980 and are esti-
mated to cost approximately Rs. 35
crores as per the follolwing detaills:«

(Rs, in lakbhs:
‘a’ Dredging 2,160 00
‘b Extension of breakwaters ¢ 275400
(¢. Construction of orc berth -+ 48000

(d) Appurtenant works such

as roads, bui.dings, water

and powder supply. . 15000
(e; Harbour craftts - 18500
(f, Navigational aids # 40°¢co
(2, Establishment charges * 100* 00
(h) Preliminary investigations

tools and plants etc. : €0* 00

.

(i) Contingencies and engi-’

neeringg: * -1 " : ' 5000

ToTaL 3,500° 00
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93 acres of land in the back-up area
of the iron ore berths has been ear-
marked for the Kudremukh Iron
Ore Company Ltd. for setting up of
their filter beds and stockpile.

Installation of Computers

2216. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ELECTRO.
NICSs be pleased to state:

(a) totai number of
installed in Indig till
March, 1973;

computers
the end of

(b) respective shares of IBM, US
ang other companies including the
Public Sector Underiakfings :epara-
tely, in thig total; and

(c) whether an® inter-ministerial
group inquired into the activities of
the IBM i India and if so. what are
its findings anq recommendations?

THE PRIME MINISTER (3HRI
MORARJI DESAI: (a) The total
number of computers installedq in
India t1ll the end of March 19734, was
200,

(b) The number of these compu- .
ters supplied by IBM. USA are (36, by
ICL, UK 19, by the USSR 2, by other
foreign companies 23 and by the
public sector corporation, Electronics
Corporation of India Limited (ECIL),
18. The remaining 2 were experimental
computers developed by the Tata In-
stitute of Fundamental Reseurch
(TIFRY and the Jadavpur University.

(¢c) The Inter Ministerial Working
Group which enquired into the prices
and rates charged by IBM for compu-
ter Data Processing Equipment in
India, has submitted its findings and
recommendations to the Government
in March, 1977 and the report is under
the consideration of Government.
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Separate Ministry for Small Scale
Sector

2218, SHRIMATI PARVATHI
KRISHNAN: Will the PRIME MINI-
STER be pleased to state: '

(a) whether Government propose
to set up a separate Ministry for
smal] scale sector; and

(b) if 30, the main features there-
of?

THE PRIME MINISTER (SHRI
MORAR.J] DESAI): (a) No. Sir.

(b} Does not arise.

Price of Tyres

2219. SHRIMATI PARVATHI
KRISHNAN: Will the Minisier of IN-
DUSTRY be pleased to state:

(a) whether the tyre manufactur-
ing companies have increased the
prices of tyres;

(b) if so, the reasons therefor;

(c) whether these firms have earna
ed a big profit during the recent
years; and

(d) if so, the amount ~of profit
earned by the prominent tyre firms
during the last three years and Gov-
ernment’s reaction to this price rise?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) No.
Sir.

(b) Does not arise.

(c) and (d). A statement showing
the profit|loss earned by the tyre ma-
nufacturing companies during the
three years from 1973-74 to 1975-76 is
attached.
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Statement
(Rs. in lakhs)
?{ Name of the Company Accounting  Profit after
o. vear tax

1 2 3 4

1 Dan'op India L-d. 1973-74 282-38

1974-75 33111

1975-76 44183

2 F:re;tone Tyre & Rubber Co. of Ind a Pvt. Ltd. 1973-74 176 35

1974-75 138 80

1975-76 106 09

3 Goadyear Indial+d. . 1973-74 1707

1974-75 14071

1975-76 152 62

4 Ceat Ty:es of India Ltd. 1973-71 99.63

1974-35 '19.0%

1975-76 103. 45

5 Madras Rubber Faciory Ltd. 1973-74 15577

1974-75 20275

1975-76 124 67

6 Premier Tyres Ltd. 1973-74 80 26

1974-75 108-52

1975-76 11-79
7 Modi Rubber Ltd." £1973-74 w
££1974-75 @

1975-76  (—) 34005

1973-74 3638
1974-75 (=) 30-05
1975-76  (—) 35647

NB:—ZSvear cnd ng 30-3-1974
L £year ending 32-10-1974
aproduction not started.

Diffusion of Ownership of Newspapers
and delinking from Industrial Houses

2220. SHRIMATI PARVATHI
KRISHNAN:

SHRI C. K. CHANDRAPPAN:

Will the Minister of INFORMAION
AND BROADCASTING be pleased tc
state:

(a) whether Government have
abandoned the idea of difftusion of
ownership of the newspapefrs ang de-
linking from industrial houses;

(b) if so, the reasons thereof; and

(c) if not, the steps being taken to
achieve this end?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) No, Sir.

(b) and (c). The question of re=
structuring newspaper ownership is
being examined afresh.
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Scaoters Indis Limited

2221. SHRI R, V. SWAMINATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Scooters Indla
Limited is at the verge of closing
down permanently because of ({ts
financial imbalances, technical inade-

gquacies and administrative uncertain-
ties;

(b) if so, the reaction of Govern-
ment;

(c) steps being taken by Govern-
ment to improve its position; ang

(d) its impact on the decision of
closing down the factory?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VARMA): ((a) to
(d). No, Sir—It is not a fact that the
Scooters India Limited is at the verge
of closing down permanently, Efforls
arc being made by the Company (> re.
move production constraints and to in-
crease the output. The progress in
this regard is reviewed by the Gov-
ernment from time to time so that
necessary assistance is given and ac-
tion taken to improve production
levels of the undertaking.

Inquiry into Murder of a Harijan
Girl of Bhiwani

2222. SHR] R. V. SWAMINATHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the inquiry into the
murder of Kaushalya, a Harijan girl
of Bhiwani, was handed over to the
C.B.I by Haryana Government; and

(b) if so, whether the C.B.I. has
submitted its report to Government?

ASADHA 8, 1809 (SAKA)
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THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) The Government of Haryana had
requested the Central Governmient that
this case should be investigated hy the
C. B, I, but considering the matfer
from all angles, it has been decided
not to entrust the enquiry to
the C. B I. The Governmen: of
Haryana are being advised to have a
full and proper investigation of this
case conducted by constituting a spe-
cial investigating team, if necessary.

(b) Does not arise,

wrg @re frm w1 s
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IO WAl (S AW W T@l)
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Produetion of Documentary Film f{o
Propagate 20-Point ang 5-Point
Programmes

2224, SHRI RAMANAND TIWARY:
Will the Minister of INFORMATION
AND BROADCASTING be ploaseq to
state:

(a) whether Government have
made @ny enquiry into the produc-
tion of documentary films to prepa-
gate 20-point and 5-point programmes
of the former Government; and

(b)Y if so, the total films produced
and the tota] expenditure involved?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No encuiry as
such has been ordered on these films.
However. the Enquiry Commititce on
Misuse of Mass Media has gone into
certain aspects of the producticn of
some of the films on the subject,

{b) 31 films were produced on sub-
jects pertaining 20-point and 5-point
programmes of the former Govern-
ment and the total expenditure in-
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volved on the production, including
dubbing and cost of prints, of these
films comes to Rs. 69,33,953.91,

WRAa Waqi Tfawa & gsaEa .
AN

2225. 8t wAAT faary : F@r
Fatwd ag FqTAT A FIA FO fF o
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Hindustan Tractors Limited, Baroda

2226. SHRI RAMANAND TIWARY:
Wil] the Minjister of INDUSTRY te
pleas:d to state:

(a) whether Government have been
urged to take over Hindustan Traec-
tors Lid, Baroda; and

(b) if so, the decision of Govern-
ment thereon?

THE HIINISTER OF INDUSTRY
(SHRI BRI1J LLAL VARMA): (a» Yes,
Sir,

(b) The Management of Hindustan
Tractors Limited, Baroda was laken
over hy Government on 12th March,
1973 under the Industrie; (Develop-
ment & Regulation) Act, 1951, M!s.
Gujarat Agro Industries Corporation
Limited are the Authorized Controller.

a9 g fawm  sifawoor
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Brahmapuira waters for gemerating
electricity

2229. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have exa-
mineq the possibility of utilising the
Brahmaputra waters for generating
electricity; and

(b) if so, whether any scheme has
been drawn up for the purpose ~nd
what are the main features of the
scheme?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): ()
and (b). The possibilities of utilisirg
the waters of the Brahmaputra for
power generation were eXamined n
the 1950s by the Central Water and
Power Commission as part of a coun=
try-wide Hydro-electric Survey. In the
Brahmaputra Basin, threc Schermes
with a total installed capacitv of
92 MW are presently in operation and
four more schemes adding up to 230
MW are under construction. Certain
other sites are being investigated.

Take over of Viswa Yuvak Kendra,
New Dethi

2230. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Viswa Yuvak Kend:a,
New Delhi wag taken over by the
Government during last emergency;
ang

(b) if so, the reason for which 1t
was taken over and the use to which
1t was put during the emergency?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). By an order dated 29th
August 1975 the Delhi Administra-
tion requisitioned the building known
as Viswa Yuvak Kendra owned by
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the Indian Youth Centre Trust at
Circu'ar Road, Chanakyapuri, New
Delhj under Section 3 of the Defence
and Internal Security of India Act,
1971 for securing maintenance of
public order and services essential to
the life of the community. The
building was placed at the disposal
of the Delhj State Industrial Deve-
lopment Corporation by the Delhi Ad-
ministration on 29th November, 1978
who also utiliseq it for the purposes
of their subsidiary, Delhi Tourism
Corporation. The hostel block of the
building was a'so given in August
1976 to the National Institute of So-
cial Studies and Research, an organi-
sation sponsored by A.I.C.C. for con-
ducting its training classes.

Nuclear explosion for peacefu] uses

223]. SHRI K. MALLANNA: Wiil
the Minister of ATOMIC ENERGY
be pleased to state whether Govern-
ment are considering to have Nuclear
Explosion for furthering peaceful use
of nuclear energy?

THE PRIME MINISTER
MORARJI DESAI): No, Sir.

(SHRI

Grant of Silatehood tp Goa

2232. SHRI VASANT SATHE:
SHR] K. SURYANARAYANA:

Will the Minister of HOME AF-
FAIRS be p.eased to state:

(a) whether Government propose to
grany Statehood to Goa; and

(b) if so, when the final gecision is
lo be taken in thig regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
The Government have not yet taken
any decision in the matter.

(b) It is not possible at this stage
to indicate the time by which a deci-
sion may be expected. '
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Film (Censorship Rules

2234. SHRI G. Y. KRISHNAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
under consideration of Government o
frame uniform film censorship rules
following complaints of the Board's
unfair attitude towardg regional lan-
guage films; and

(b) if so, the main featureg there=
of?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVANI): (a) and (b). No
Sir. The provisions of the Cinema-
tograph Act, 1952, the rules made

1027 LS—86.
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thereunder and directions issued by
Government, setting out principles to
guide the Board in sanctioning films
for public exhibition, are uniformly
aprlicable all over India irrespective
of language of film. -

As certification of films is a subjec-
tive matter, some differcnces in stan-
dards are inevitable. The Board is
making every effort to ensure that
censorship is as uniform as possible.

Backward Classes Advisory Board

2235. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government
propose to ask the State Governments
to constitute a Backwarg Classes Ad-
visory Board to assist the Government
in the implementation of decisions
taken on the recommendationg of the
Backwarq Classes Commission; and

(b) it so, the broad outlines there-
of?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b) There is no such propo-
sal at present. Government have,
however, taken a decision to set up a
Civil Rights Commiseion which, among
other things, will look after the safe-
guards for the Backward Classes.

Representations for rail/roag bridge
on the Yamuna

2236. SHRI DHARAM VIR VA-
SISTH: Will the MINISTER OF
SHIPPING AND TRANSFPORT be
pleased to state:

(a) whether representationg both
from Haryana ang Uttar Pradesh for
a raillroad bridge on the Yamuna
River linking Gurgaon  District
(Haryana) and Bulandshahar District
(U.P.) are under consideration of the
Government; o '
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(b) it so, the reasons ¢hat have
preven:ed the finalisation of the pro-
ject;

(¢) whether some survey for the
selection of site/sites was conducted;
ang

{d) if so, resulty thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). Pre-
sumably the Member refers to the
construction of a bridge over Yamuna
near Palwal on the Haryana—U.P.
border. The Haryana Government
have carried out a survey and have
also selected a site. In order to assist
the State Government financially, a
Central Loan assistance of Rs. 1.00
crore was offered to the Haryana Gov-
ernment for this project in  fourth
plan on the basis of the cost figures
furnished by them. The cost of the
bridge proper has since gone up to
about Rs. 1.79 crore. The Haryana Gov
ernment were requested to consider
the feasibility of meeting the excess
of Rs. 79 lacs from their Allocations
in the Central Road ¥Fund. The views
of the State Government are await-

ed.

Revival of Tele-Seundg Unit at
Ballabgarh

2237. SHRI DHARAM VIR VA-
SISTH: Will the Minister of IN-

DUSTRY be pleased to state:

(a) whether he received a request
from the Telefunken Workers (Maz-
door) Union Registered, Ballabgarh
(Haryana) for reviving Telesound (I)
Ltd., Ballabgarh which ig laid off; and

(b) if so, the steps taken by Gov-

ernment to re-start the unit?
ra

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) Yes,
8ir.

(b) Series of meetings have already
taken place to explore the possibility
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for revival of this unit, with the fin-
ancing institutions nursing the under-
taking, It has been decided to have a
study of the financial and technical
aspects of reconstruction of the un-
dertaking made by an  appropriate
agency, to decide the techno-econo-
mic viability of the unit.
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Problems of Allocateq Servants frem
erstwhile Hyderabad State

2240. DR. BAPU KALDATE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Marathawada Janata
Vikag Parishad, Aurangabad had sent
a letter on 30th May, 1977, about the
problems of allocated servants from
erstwhile Hyderabad State to Maha-
rashtra State;

(b) it so, problems mentioned in the
letter; and

(c) steps taken in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No letter dated the 30th May,
1877 from the Marathawada Janata
Vikas Parishad, Aurangabad, has been
received in the Ministry.

(b) and (c). Does not arise,

Non-Manufacture of Nuclear Arms

by India

2241. SHRI R. V. SWAMINATHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the pPrime Minister hag
made a categorical statement that In-
dia would not manufacture nuclear
weapong for defence although China
possessed them and Pakistan was
trying to get them; and

(b) if so, whether this statement ol
Prime Minister and change in the atti-
tude of the present Government will
weaken our defence in the face of Nu-
clear World?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Prime
Minister has said that India would
not manufacture nuclear weapons ir-
respective of what other countries
may do.
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(b) There is no change in Govern-
ment’s policy. India has declared
many a time that she has no inten-
tion of manufacturing nuclear wea-
pons. We have always believed that
nuclear energy should be used for
peaceful purposes.

While we are aware of develop-
ments in nuclear capability in niegh-
bouring countries, we do not visualise
a nuclear threat at present. Govern-
ment continue to hold that the de-
fence of our country can be ensured
by adequate military preparedness
based on non-nuclear weapons.

Development of Marathawada

2242. DR. BAPU KALDATE: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Aurangabad (Division)
Industries Association, Awurangabad
(Maharashtra) had sent a letter on
22.4-77 about the problems of indus-
trial development in Marathawada, one
of the most backward regions in Ma-
harashtra;

(b) the nature of problems; and

(c¢) decision of Government thereto?

THE MINISTER OF INDUSTRY
(SHRI BRI1J LLAL VERMA): (a) Yes,
Sir.

(b) (i) Establishment of public
sector or defence industry in Maratha-
wada in the interest of overall develop-
ment of the small industries including
ancillary industries.

(ii) The Government should make it
a condition of the licence issued to
large scale industries in backward
areas to have all their ancillary de-
velopment in the same backward area
through local entrepreneurs. This
condition thould also be imposed on
the industries that have already been
licensed.
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(iii) The list of reserved items for
SSI units should be increased to cover
more items which are manufactured
by the small scale units in substantial-
ly large quantities.

(iv) The present system of canalis-
ing the imports through STC/MMTC
for subsequent distribution to the
actual user industrial units be stopped
and the actual industrial units be
given licenses for importing their own
requirements.

(v) It is absolutely essential that a
steel stockyard be established at a
suitable point within this region.

(vi) Centrai and State Government
departments should be directed to pur-
chase all their requirements of consu-
mer items from small scale units with-
out considering even the lower prices
that might be offered by the large
scale units.

(vii) The working of the Employees
State Insurance Corporation requires
to be rationalised, as the prevailing
system of ESI scheme is not
fully beneficial ecither to the worker or
to the employer.

(c) As the points raised in the letter
are being examined, Government have
not yet taken decision thereon.

Introduction of T.V. in Hyderabad
and Vijayawada

2243. SHRI K. SURYANARAYANA:
Will the Ministér of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is a proposal un-
der consideration for introduction of
Television in Hyderabad and Vijaya-
wada; and

(b) if so, the time by which the
T.V. Centres in these two towng are
proposed to be set up?
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‘tHE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) ané (b). A ten kilo~
watt T. V. transmitter is now under
installation at Hyderabad to-provide
continuity to the SITE programme
which was in operation for a year from
1st August, 1975. It is expecled to
start functioning in the laiter half of
1977, There is at present no proposal
to set up a T.V. Centre at Vijayawada.

Amount spent on Payment of Pen-
sion to Political Sufferers

2244. DR. VASANT KUMAR PAN-
DIT: Will the Minister of IIOME
AFFAIRS be pleased to state:

(a) the iotal amount incurred by
Government by way of payment of
pension to political sufferers and Ex-
IN.A. personne] since 15th Avgust,
1972, Statc-wise and year-wise; and

(b) whether Government intend to
scrap the scheme?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN  SINGH}:
(a) The figures of annual expendi-
ture on payment of pension 1o politi-
cal sufferers (freedom fighters) «nd
Ex-L.N.A. personnel are as under:—

Year Actual Ex-
penditure

(Rs. in

crores)
1972_?3 . - . - . O- {‘3
1973-74 ° ’ 16°32
1974-75 2296
1975-76 - 24" 31
1976-77 : 2500
(provision-
nal)

The State-wise figures of expenditure
are not available.

(b) The matter is under considera-
tion of the Government,
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Grant of Pension to Political Sufferers

2245. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of persons granted
pension as political sufferers and ex-
INA personnel so far, State-wise;

(b) the number of complaints re-
ceived by Government against such
pensioners and the number of cases
that were enquired into and found
correct;

(c) whether only those persons who
suffered during the freedom struggle
warrant the payment of pension; and

(d) whether this compensation has
been extended irrespective of the in-
come of pensioners?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
A statement showing State-wise. the
number of persons granted pension as
political suffers and ex-INA personnel
is laid on the Table of the House
[Placed in Library See No. LT—560/
77].

(b) Up to 31st May, 1977, 4846 com-
pluints have been reccived. All the
complaints are being enquired into
and, so far, Pension has heen cancelled
in 233 cases after investigation through
the State Governments.

(¢) Yes, Sir

(d) No. Sir. The pension is granted
to those Freedom ' Fighters whose
annual income is less than 5,000.

Instructions to States during Emer-
gency to terminate the Services of
Employees

2246. SHRI G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether during the emergency
the Central Government had given
any instructions to the State Govern-
ment to terminate the services of any
State Government employee;
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(b) if so, the number of employees
whose services have been so termina-
ted in each State under instructions
from the Centra] Government; and

(c) whether all such employees have
since been reinstated?

‘THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (c). After the imposition of ban
on the RSSS, JEI, Anand Marg and
CPI(ML), the State Governments were
Advised to consider disciplinary action,
including action under proviso (c) to
sub-clause (2) of article 311 of the Con-
stitution in extreme cases, against
such of their employees who were
found to be closely involved with the
activities of these organisations. After
the ban on these organisations was
lifted. the State Governments were
advised to consider reinstatement of all
such employees who were removed
from service during the Emergency in
accordance with the earlier instruc-
tions. The responsibility to re-instgte
such employees in accordance with
the present instructions rests with the
State Government who are taking
necessary action in this regard.

& ot @ oo

2247. st WAl YO TR
WIT AT WA T AT FY IAT HGT

(%) ®Fafawam off a2mfr
Y 9 I aGT & T ATy F -
fra = M7 g3t & wafs ST SRR
T R § AT " T #r gy
7@ ¥ § w9 qfaT<d #1 frats T
%7 AFQ J9T HWOY T4 FT 7@ 99T
4

(8) =1 g 7 fame g7
AgFE F @ wgaT darfasfa @
avery 3§ o faami s i
e HegrEl & Ay A e
g FT L /1T
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(a) W RTER T @AY & e
¥far g S sh ?

wr Wit (st wmofer W) -
(%) & (W), 1-2-1976 ¥, wfawtw
;o st & awx § afs A
(were afw) ®1 a1 et T & g
Ffg 7 ¥ otw awl ¥ v & 1w afe
® WY EF TAH I AT 15 T H
af¥ &ay g ¢ & w7 Ffaw Sty
% foe afrr Jar s ad R T g )
afFa T Y wafa M7 7w a7 -
& TET &

2. 31 frafe & v st #Y
QWMTHF HIET 9T FH & fag
wafrs gt # fraw enat 1 freafafas
wreeror far aar & —

(1) wex wwr fawm
qrT iy 9z 16 SfawE
Ig9 Avit 97 20 wfaw

(2) seeodr &w & Fyeen wiv
ey 4%

g Ao 9T 17 1'2 9faqa
wqd Avit 9% 27 1 2 sfawa

(3) wwm wwrd

wEi ¥ W v Ifawa g o
¥ w2

T wfafxa, dar fraw @ arr
waqd &fwi Frmd A as (1) a3
(2) #@f® (3) #MasT (4) gemax
(5) aweT (6) Wz deq T@T (7)
a7 (8) fret (9) fez arsr (10)
wexam o (1) SR (12)
At (13) freT (14) woitfre
(15) &T (16) a@ddT (17) zw
w7 TTE AT (18) T|WE @R (19),
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g e (20) WISt 9T (21)
wfe &1 sfowor 33 & o qaew & I
Frelt s & St F At o & farg
oY wgrgaT & S vE

3. g Rafeqer st &
AT FT TFWE HIAT TF AT @
¥ | Ffrae St A e Juray
¥ w7 ¥ frafefesr ghum & &
AT §—

(1) 32 & 0 7% ¥ s
gu Sl & & wifaAt
T FT AT F1RTATT 7
3N Faw faAr qer
& T fear strar

(2) v &AF1 ¥ 7 @
feaddz  (gfear) &
7t FT .

(3) fAwres fafeear @ar

we ford itfrator e & werd

2248, S WA NE qWA
7 TR AT I TAT FY FATFA OF

(%) ¥T 9% FATET & AN
g g enfaafen o o a9
1961 ¥ FHACET 1 7 a1 99 IF
Tqrdt frar Ty § ST T € 3% AR
fedt ©F 07 # 7% WET FA A
safa & 7% & agi IR w@mq ¥
w96 HI9< &1,

(@) #ar gfaad ST F H
gl S #1 fr w¥ Fenfag
gt fpar smaT; #WIK

() war Y A vf ofY e
e A §; A afe &, O g5 e

¥ g T W FUAE T F
fac g ?

(%) o 7t | wiwer st
43,732 9%t S AR ¥ 1,083 WY
# ¥ o FAfe & 31,510
o wEEd F 653 T3 H WA T
fear mar & M EH 24,113 AT
Al #1 qar 331 THAA AT TEH
& gfte T & ¢ § | FEATQ A
TS T F fqC T § M I
oriET g9 safea ®¢ fag 9m €
¥ &1 Q7 7 g § gt 1 fg@ 7
FHA0ET  F wAET 9@ wafaq Té
fFg Sm;
(@) o 7@

() tacer foord ofifrafor ord
¥ wEEt N ¥ar 0 feww fafafaas
winfat ¥ vt S @ § W
/TR AR 9T g § 1 e oy 5=
aT Wt § AHI-RAT 9T FEEAT B ATy
g WIRSTH gaws O qaEy dmr
&F qare fre amx &

TRy wfew & AmEl § Wi
e

2249. st FTEFFN TIW ATAA
T TN A1 I T FY FIT F4T 05
T S @A A fqew F A i
TR 3T 8T w7 E 7

T Al (R i W)
WITT ® 9 7 at Ty wew F T A
& T et &1 fmin F@ F7oIEE
&1 ger & 1w freg #F T T
T FI W F WG F T I

T J&ar |
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12 hrs,
PAPERS LAID ON THE TAELE

DoCK WORKERS (REGULATION OF
EMPLOYMENT) AMDT Rures, 1976,
NOTIFICATIONS  UNDER MaJor  PoRT
TrusTs AcTt, 1963, ETC.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table—

(1) A copy of the Dock Workers
(Regulation of Employment) Amend
ment Rules, 1976 (Hindi and English
versions) published in Notification
No. 5. O. 3559 in Gazette of Iniia
dated the 9th October, 1976, under
sub-section (3) of section 8 of the
Dock Workers (Regulation of Em-
ployment) Act, 1948. [Placed in Li-
brary. See No. LT—524/77]

(2) A copy each of the following
Notifications (Hindi and Inglish
versions) under sub-section (3) of
section 122 of the Major Port Trust
Act, 1963:—

(i) The Board of Trustees of the
Port of Madras (Procedure at
Board Meetings) Amendment Rules,
1976 published in Notification No,
G. S. R. 1480 in Gazette of India
dated the 16th October, 1976,

(ii) The Board of Trustes of
the Port of Calcutta (Procedure at
Beard’ Meetings) Amendment
Rules, Rules, 1976 publisheq in
Notification No. G.S.R. 1481 in
Gazette of India dated the 16th
October, 1976.

(iii) The Board of Trustees of the
Port of Bombay (Procedure at
Board Meetings) Amendment
Rules, 1976 published in Notifica-
tion No. G. S. R. 925(E) in Gazette
of India dated the 16th December
1976.

(iv) The Board of Trustees 01{ the
Port of Madras (Payment of
Fees and allowances to ‘Trustees)
Amendment Rules, 1976 published
in Notification No. G. S. R. 221 in
Gazette of India dated the 19th

February, 1977.

(v) The Board of Trustees of
4he Port of Bombay (Payment of

Fees and Allowanceg to Trustees)
Amendment Rules, 1976 opublished
in Notification' No. G.S.R, 232 in
Gazette of India dated the 19th
February, 1977.

(vi) The Board of Trustres of
the Port of Calcutta (Payment of
Fees and Allowances to Trustzes)
Amendment Rules, 1976. rublished
in Notication No, G.S.R. 233 in
Gazette of India dated the 1¢th
February, 1977.

[Placed in Library. See No. LT—
525/77]

(3) A copy of the Merchant Ship-
ping (Examination of Engineer< n
the Merchant Navy) Amendment
Rules, 1977 (Hindi and English ver-
sions) publisheq in Notificatioan No,
G.S.R. 466 in Gazette of India dated
the 2nd April, 1977 under Ssub_sec-
tion (3) of section 458 of the Mer-
chant Shipping Act. 1958 [Placed
ig Library. See No. LT—52677].

(4) A copy each of the following
Notifications (Hindi and Fnglish
versions) under sub-section (4) of
section 133 of the Motor Vehicles
Act, 1939:—

(i) The Punjab Motor Vehicles
(Chandigarh Amendment) Rules,
1976 published in Notificatinn No,
10065-HII(2)-76/24387 in Chandi-
garh Administration Gazelte dated
the 24th November, 1976,

(ii) The Punjab Motor Vehic'es
(Chandigarh Amendment) Rules,
1977 published in Notiflcation No.
220_HII(2»77/3400 in Chandigarh
Administration Gazette dated the
22nd February, 1977.

(iii) The Delhi Motor Vehicles
(First Amendment) Rules, 1976
published in Notification No. SECE.
3(32)/67-Tpt/19350 in Delhi Gaze-
tte dated the 15th December, 1976,

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the Notifications mention-
ed at item (4) (1) and (ii) above.
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l(G) A statement (Hindi and English
versions) showing reasons for delay
in laying the Notification mentioned
at item (4) (ili) above,

[Placed in Library. See No. LT—
527/77)

(7Y A copy each of tha following
papers (Hindi and English versions)
under section 10 of the National
Highways Act, 1956:—

(i} The Nationa! Highways
(Amendment) Rules, 1976 publish-
ed in Notification No, S.0. 680(E)
in Gazette of India dated the 18th
October, 1976, together with an
explanalory memorandum.

(ii) Agreement dateq th~ 2ord
Februray, 1977 entered into bet-
ween the Central Government and
the Governmznt of the Stat: of
Meghalaya in respect of *he deve-
lopment ang maintenance of road
links of National Highways situa.
ted in the State of Meghalaya.

(ili) Agreement dated the 25th
February, 1977 entered into let.
ween the Central Government and
the Government of the State of
Maharashtra in respect of the de-
velopment ond maintenance  of
road links of National Hichways
situated in the State of Maha-
rashtra.

(iv) Agreement dated the 25th
February, 1977 entered into 1ct-
ween the Central Government and
the Government of the State of
Andhra Pradesh in respect of the
development and maintenance of
road links of National Highways
situated in the State of Andhra
Pradesh.

[Placed in Library. See No. LT-—
528/177)

(8) A copy each of the following
papers (Hindi and English versionsy
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government’
on the working of the Central

Road Transport Corporation Limi--
ted, Calcutta, for the year 1975-76.

(ii) Annual Report of the Cen-
tral Road Transport Corporation
Limited, Calcutta, for the year
1975-76 along with the Audited
Accounts and the comments of the
Comptroller and Auditor (General
thereon.

(9) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentionej szt
item (8) above.

[Placed in Library. See No. LT—
529/17]

(10) A copy of the Detziled Dem-
ands for Grants (Hindi and Ensglish
versions) of the Department of
Electronics for 1977-78.

[Placed in Library. See No. LT—
530/77)

L ]

(11) (i) A copy of the Certifiel
Accounts (Hindi and English ver-
sions) of the Delhi Transpo.t (or-
poration for the year ending 31st
March, 1973 together with the Audit
Report thereon, under sub-section
(4» of section 33 of the Road Trans-
port Corporation Act, 1950,

(ii) A statement (Hindj and
English versions) showing reas'ns
for delay in laying the above docu.
ment.

[Placed in Library. Sece No. LT-—
531/77)

InpiaN FoREsT SERVICE  (FixAT(ON
OF CADRE STRENGTH) 2ND AMDI. RECU=
LATIONS, 1977.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I
beg to lay on the Table a copy of the
Indian Forest Service (Fixation of
Cadre Strength) Second Amendment
Regulations, 1977 (Hindi and English
versions) published in Notification No.
G.SR. 93(E) in Gazette of India
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dated tl:!e 26th "Pebruary, 1977, under
sub-section (2) of section 3 of the All
India Services Act, 1951.

{Placed in Library. See No. LT—
532/711]

STATEMENT RE. HINDI VERSION OF
ANNUAL REpPORT OF NATIONAL FiLm
DEVELOpDMENT CORPORATION LTp, NEW
DEeLnr For 1975-76, REVIEW AND ANUAL
REPORT or INDIAN MOTION PICTURES
ExporT CORpPORATION, BOMBAY FOR

1974-75, ETC. ETC.

THE MINISTER OF INFORMA-
TION AND BROADCASTNG (SHRI
L. K. ADVANI): I beg to lay on the
Table.

(1» A statement (Hindi and Eng-
lish versions) indicating reas.ns for
not laying simultaneously the Hindi
versions of the Annual Report®* of
the National Film Development Cor-
poration Limited, New Delhi, for ‘the
year 1975_76.

[Placed .in Library.
536/717)

See No. LT—

(2) A copy each of the Zollowing

papers (Hindi and English versioms)
under sub-sectien (1) of section 619A

of the Companieg Act, 1956:—

(i) Review by the Government
on the working of the Indian Mo~
tion Pictures Export Corporation
Limited, Bombay, for the year
1974-75.

(ii) Annual Report of the In-
dian Motion Pictures Export Cor-
poration Limited, Bombay, for the
year 1974-75 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor

General thereon.

(3) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
item (2) above.
[Placed in Library.
534/77]

See No, LT—
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(4)'A copy of the Annual Repoit
{Part I*I) (Hindi and English ‘ver.
sions) of the Registrar of Newspa-
pers for India on Press in India.
1974,

[Placed in Library. See No. LT—
535/77]

ANNUAL REPORT OF CoAL PoaRp, CAL-
CUTTA FOR 1973-74

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 1
beg to lay on the Table a copy of the
Annual Report (Hindi and English
versions( of the Coal Board, Calcutta,
for the year 1973-74 together with
Certified Accounts,

[Placed in Library.
536/77]

See No. LT—

REVIEWS AND ANNUAL  REPORTS OF
NATIONAL  INDUSTRIAL DEVELOPMENT
CoRrRpoRATION LTD., NEw DELHI  AND
ScooTeErs INDIa LTD., LLUCKNOW  FOR

1975-T6, ETC. ®IC.

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): ] beg to
lay on the Table:—

(1) A copy each of the 2ollowing
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) (a) Review by the Govern-
ment on the working of the Na_
tional Industrial Development Cor.
poration Limited, New Delhi, for
the year 1975-7T6.

(b) Annual Report of the Na-
tional  Industrial Developmént
Corporation Limited, New Delhi,
for the year 1975-76 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No, LT—
837/717)

*The Annual Report (English version) was laid on the Table on the 22hd

June, 1977.
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(if) (a) Review by the Govern-
thent on the working of the Sco-
oters India Lirnited, Lucknow, for
the year 1975.-76.

(b) Annual Report of the Sco.
oters India Limited, Lucknow for
the year 1975-76. along with the
Audited Accounts and the com-
ments of the Comptroller and ~u-
ditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the papers men-
tioneq at item (1) (ii) ahove.

[Placed in Library. See No. LT—

538/1717] ’

(3) A statement (Hindi and Eng-
lish versions) showing reasuns for
delay in laying the Annual Repori¥*
of the Tannery and Foot-wear Cor.
poration of India Limited, Kanpur,
for the year 1973-74.

[Placed in Library. See No. LT—
539/77)

PROCLAMATION REVOKING PRESIDENT'S
RULE IN MANIPUR

SHRI CHARAN SINGH: I beg to
lay on the Table a copy of the Procla-
mation (Hindi and English versions)
dated the 29th June, 1977 issued by
the Vice-President acting as President
under clause (2) of article 356 of the
Constitution revoking the Proclamsa-
tion issued by him on the 16th May,
1977 in relation to the State of Mani-
pur, published in  Notificaticn No.
G.S.R. 419(E) in Gazette of India dated
the 29th June, 1977, under article
356(3) of the Constitution.

[Placed in Library. See No. LT—
539-A/77].

NOTIFICATIONS UNDER CENTRAL, FXCiSE
RULES, 1944

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
'(SHRI H. M. PATEL): I beg to lay

ASADHA'S, 1899 (SAKA) Messages from R.S. 1Bz

on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) issued under the Cen-
tral Excise Rules 1944:—

(1) Notification No. 206/77-C.E.
published in Gazette of India dated
the 29th June, 1977 together with
an explanatory memorandum,

(2) Notification No. 207,77-C.E.
published in Gazette of India dated
the 29th June, 1977 together with an
explanatory memorandum.

[Placed in Library. See No. LT—
539-B/77]. '
1202 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have ‘o report
the following messages received from
the Secretary-General of Rajya Sa-
bha: —

(1) “In accordance with 1he pro-
visions of rule 127 of the Nules of
Procedure and Conduct of Buclness
in the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya
Sabha at its sitting held on the
28th June, 1977 agreed without any
amendment to the Presidential and
Vice-Presidential Elections (Amend-
ment) Bill, 1977, which was pass-
ed by the Lok Sabha at its sitting
held on the 18th June, 1977."

(2) “In accordance with the provi-
siong of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
io inform the Lok gabha that the
Rajya Sabha, at its sitting held on
the 28th June, 1977, agreed without
any amendment to the Payment of
Wages (Amendment) Bill 1977,
which was passed by the Lok Sabha
at itg sitting held on the 23:d June,
1977."

- —

*The Annual Report was laid on the Table on the 22nd June, 1977.
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(3) “In accordance with the prc-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 28th June, 1977, agreed with-
out any amendment to the Yoga
Undertakings (Taking Over of Mana-
gement) Bill 1977, which was pas-

"sed by the Lok Sabha at its sitting
held on the 25th June, 1977.

12.03 hrs.

MATTER UNDER RULE 377

APPOINTMENT OF A COMMITIES TO
SUGGFST MEASURES FOR RATIOMALISA-
TION OF DIRECT TAXATION LaAws

AR. JYOTIRMOY BOSU (Diamoni
Harbour' : My notice under 377 with
regard to the taxation re_structluring
Committee headed by Shri N.a Palk-
hiwala reads as follows:

“A five member committee headed
by Shri N, A. Palkhiwala has lLeen
constituted by the govt. to suggest
measures for rationalisation of dir-
ect taxation law. Among othe: pro-
posals the committee will examine
the possibility of consolidating the
four laws relating to income-tax,
sur-tax, wealth-tax and gift-tax
into one law. It will also draft a bill
for presentation to the Parliament.

Shri Palkhiwala js the Chuairfian
of the Committee who is a big busi-
nessman and he is the Dy. Chairman
of ths Tatas Board of Djrertors and
alsp an advocate mainly for the
big businessmen and rich. There are
other members who are connected
with the Business also. It is rather
strange that such an important mat-
ter has been entrusted to a set of
people who represents the biggest
tax lodgers in the country and the
Parliament has been completely ex_
cluded. The people’s representatives
are the only people who could have
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constituted a select committee and
could have done the job impartially,
and if necessary the said select cum-
mittee could have taken the help of
experts and advisers, 1 consider the
action of the Finance Minister not
proper ang wil] serve no benelit ac-
cruing purpose for the common
man and the exchequer. It will oniy
benefit a limited few. I, thereforc,
request you to reconstitute the com-
mittee through your good offices
and not by nominating persons who
have vested interests in the mat-
ter.”

Th=s Porliament is in session. The
matter w iz pot brought ipefore the
House. The House was not raken into
confidence, About constituting the Com-
mittee or its personnel the House was
not taken into confidence. The Huuse
could have set up a small Comi'tee.
Anybody could have tendcreg the

“evidence and for as many days as

possible as was required. About
Choksi. the same thing applies 1 lcave
it to the House and to your:eli 1o
give a verdict on this.

MR. SPEAKER: There is no quis-
tion of verdict at all. I though: it was
not a subject which coulg he roived
here. 1 saig yesterday in the Hous=.
Two or three people were nersisient.
I told them to discuss with me. Either
1 convince them or they could convince
me.

Some how with three or four Mem-
bers in this House, I have not been
able to do this, in the sense that I
have not been able to convince them.
For instance, Mr. Lakkappa is there;
when I cannot convince him, I do not
want him just to get up and shot and
bring in something which is not good.
So, to purchase peace, I just allow
him.

When the Government constitutes
a Committee, it cannot be the sub-
ject-matter of discussion in the whole
House, as to who are going to be the
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Members of the Committee, who is
going to be the Chairman of the
Committee and o on,

If Mr. Bosu may not like some
friends, Mr. Lakkappa may not like
some others. Mr. Sheo Narain may
not like some others. Mr. Jyotirmoy
Bosu is a senior Member.

SHRI JYOTIRMOY BOSU: 1 have
made my submission.

MR. SPEAKER: For the future, I

am telling you about this. I have
uwl'owed you because you shouted
vestarday. You said: ‘Tomorrow
also I am going to shout’ There-

fore, T am appealing to the whole
House. If every Member wants to
get up whenever Government ap-
points a committee, is it possible?
One may not like one section, the
other may not like some other sec-
tion, the third one may not like a
third section. If the House permits,
the choice must be left to me. The
choice must be left to the Speaker.
It is under the rules. Therefore, I
would appeal to Mr. Jyotirmoy Bosu
that it should not be made a daily
event. Therefore, I am appealing to
all Members. Rule 377 clearly says
that it cannot be raised until the
Speaker permits it to be raised. So,
he should not raise it until per-
mitted. Therefore, I am appealing to
them.

The gentleman may be a good
chairman or a bad chairman but it
cannot be decided here, If the Gov-
ernment appoints somebody we are
not going to put it to vote in the
House. Mr. Bosu may not like some-
body. Unfortunately he does not re-
present the whole House; he does not
represent the Government also.

If all the 540 Members want tn get
up and say something or the other,
how can we go on like this? How can
the Government be run like this?
How can Parliament go on like this?

ASADHA 8, 1899 (SAKA)
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What 1 am telling you is for the
future. If yqu want to follow the
rules, please don’t get up. You write
to me. If 20 or 30 members get up
under Rule 377, it will be very diffi-
cult for me.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I bring it to your
noticc  that the issue is this? The
taxation proposals are being discussed
and the Finance Bill is still to be dis-
cussed by the House. In the mean-
time the Government takes certain
step which would affect the taxation
structure. In this contest would it
not have been proper on the part of
the Government to come to the House
and announce the formation of the
committee? That is the question.

MR. SPEAKER: It is a good sug-
gestion.

SHRI JOYTIRMOY BOSU: Rule
377 clearly states that if I want to
raise a matter I will give you notice.
The notice should reach the Speaker
before 10 O’ clock. Unless the person
is informed in positive language that
it is disallowed, he thinks it is allowed.
This has been the precedent and Mr.
Vajpayee and Mr. Syamnandan
Mishra will bear me out. You have
made certain ovservation about me.

MR. SPEAKER: It is not about you;
it is about all.

SHRI JYOTIRMOY BOSU: My
question is this. You kindly show from
the records, from the commencement
of the session, on how many occas-
sions I have got up under Rule 377.
How many notice have I given ?

SHRI K, LAKKAPPA (Tumkur):
Sir, I have sent notice under Rule 377,
I want your permission. With your
permission only ] want to raise it.

MR. SPEAKER: Mr. Lakkappa, you
are very good that way. You kindly
sit down.

Now, item 8.

—_—
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12.10 hrs.
ELECTIONS TO COMMITTEES

(i) NATIONAL WELFARE BOARD FOR
SEAFARERS

THE PRIME MINISTER (SHRI
MORARJI DESAI: Sir, I beg to move
the following:—

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963, the inembers
of this House do proceed io elect,
in such manner as the Speaker
may  direct, two members from
among themselves to serve as mem-
bers of the National Welfare Board
for Seafarers, subject to the other
provisions of the said Rules.”

MR. SPEAKER: The question is:
“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963, the members
of this House do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as mem-
bers of the National Welfare Board
for Seafarers subject to the other
provisions of the said Rules.”

The motion was adopted

-{ii) AbpVISORY COMMITTEE FOR
NATIONAL CADET CORPS.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): I beg to
move:

“That in pursuance of Section
12(1) of the National Cadet Corps
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Advisory Committee ' for
the National Cadet Corps for a
term of one year from the date of
election subject to the other provi-
sions of the said Act and the Rules
made thereunder.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, on this motion
'Y want to make a submisgion. The
National Cadet Corps has been drawn
by the Armed Forces. I would only
like the hon. Minister to re-consider
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this iague that the National Cadet
Corps’ strength should not be re-
duced further. 'That is all

MR. SPEAKER.

“That in pursuance of Section
12(1) of the National Cadet Corps
Act 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the date of
election subject to the other provi-
sions of the said Act and the Rules
made thereunder.”

The question is:

The motion was adopted

12.12 hrs.

*DEMANDS FOR GRANTS, 1977-78—
contd.

MINISTRY OF EXTERNAL AFFAIRS

MR. SPEAKER: Now we will take
up the discussion and voting on the
Demands for Grants under to control
of the Ministry of External Affairs.
The Minister would like to add....

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, the time alloted
for the Demands is only four hours
and 1 think it is a very meagre and
too me easily an allocation, We would
not like the brand new Minister to
get away with that, so lightly and
easily.

You should at least allow
hours,

MR. SPEAKER: The Business Ad-
visory Committee fixed five hours as
being good enough. It is not the
Speaker or anybody else who fixes
the time. The Business Advisary
Committee met and they had decided
that five hours for this would be good
enough and they had fixed 15 hours
for the Agriculture Ministry. What
1 am now saying is that all the party-
men cannot get the chance to speak.
1 am enly saying that twe hours time

seven
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had been allotted for the ruling party,
one hour for the Congress party and
half an hour for all the other parties.

SHRI K. LAKKAPPA (Tunkur):
Sir, there are so many people who
want ta speak.

MR. UPEAKER: Like that all 342
and odd Members want to speak. I
have allowed five hours, I h-ve
no objection to the extension but that
should wnot be at the cost of either
of you or at the cost of others. I would
also like to give a reasonable time to
the Minister for his reply. So, will
you all kindly confine yourselves to
brief speeches? Out of five hours,
the Minister would require an hour
for his reply.

What 1 say is that even if you
want extension by a few hours, how
can that be done? The Business Ad-
visory Committee makes a proposal.
Here every member- wants to speak.
If that be so, then why have the
Business Advisory Committee at all?
We can always fix up the time. The
Business Advisory Committee repre-
sents every party.

SHRI K. LAKKAPPA: rose.

MR. SPEAKER: Mr. Lakkappa, 1
now beg of you to kindly give me

ASADHA 8, 1899 (SAKA)
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some time. You get up and shout
every now and then. I woulg appeal
to you not to do so. There arc so
many Congress men sitting on these
benches numbering 150 or so. I do not.
know how to get along.

I cannot extend the time. The
Minister will reply after four hours’
discussion. I shall call him in the
evening at about 5 O’ Clock.

The hon. Minister would like to say
a few words before we begin. The
House will now take up discussion
and voting on Demand No. 34 relat-
ing to the Ministry of External Affairs
for which 4 hours have been allotted.

Motion moved:

“That the respective sums not 2x-
ceeding the amounts an Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums reces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1978, in respect of the
heads of demands entered in the
second column thereof against De-
mand No. 34 relating to the Ministry
of External Affairs.”

[Demand for Grant, 1977-78 in respect of Ministry of External Affairs sub-

mitted to the vote of Lok Sabha.)
N». of Namz of Demand Amount of Demand for Grant Amount of Demend for Grent
D:mand on account voted by the House  submitted to the vote of the
on 30-3-1977 House
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Re.
MINISTRY OF EXTERNAL AFFAIRS
34 Ministry of External Aflairs.  38,33,79,000 2,80,47,000  64,89,58,cco 5,60.93,CCO
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MR  SPEAKER: Hon. Members
whose cut motions to the Demand for
Grant have been circulateq may, if
they desire to move their cut raotions.
seng slips to the Table within 15
minutes indicating the serial numbers
of the cut motions they would like
to move.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Sir, 1 have got my Cut
Motions,

MR. SPEAKER: I have already
said that you can send these to the
Table within fifteen minutes. Now,
the hon. Minister.

F1 qIf@ET 99 &, ITF7 HATHT
fatrg & faserdr w1 frafg &
g1

a7y o9 ¥ woq qEadt fRw
Hfadl 9c¢ FTARIATHT ATE  AFT 1
INATqT TR AF, & FT WiW-
ARA FEAT ARAT 1| @X 7 W
1 fw Aifs & frafor w9 st
=Aq W W94 ®W94 T ¥ QI
fear 21 dfed e &y fRw #Hfa
¥ wgw foeft @, & 57 @ & ofa
TTHTY NHe FIAT HOAT Feeq qUAAT
g1

geqrf ar ag ¥ 5+ wfa-
qq ¥ & ar awr & @, fw Af
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AW g wew & T Al ®
FTw WX dqgA & Wz 2ar
gT 7 fgg 9w woAfa & wm-
gfemal, sare-ag@l aqr  w@adlw
faat & wrww-sE™AYT & 9
fawr #Hifs MY oF oA freaear
WS Fd g, q FT Ag, Afawa
gt ¢, s ofvfeafy feder =&Y,
FAGETI BN

" g g 5 sw-mwdw &
Jqw sy fawma @ gadia
gl 97 oF 0w e genfa
FY gAwfa § a9, & 7G4 F
aft WwEl FT ARGT AN FIA H
% g @R we faRw dfs &
wateA #71 affaea fwr w=wo

faarz &1 farg T a1 Swar ardf
w1 o f& ag wadidim @@ ®
gsdt Tz frerar @ Aifa 4 sa-
qEIT FOT | TG T QO AT FFAT
g smar M &1 = vefadwar
qT X i ¢ 7

dawr Tz fraw w3, afew Te-
frw feard oY 2471 21 afz g
frdfy #oelt a1 F ¥ g WA Gar
grat ¢ fr gw fFeY uF favie 72«
A HF Q¢ § AR g e
* w9 T g @ &
gdwwararw  wfus &1 afcm
# faar @ @ ag E-fdwmar *r

R
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[t wew fagrd aawd) WIHETH ¥ W a4 #r wrh wie
o aEdt g W difos, woeifes & S s T @y

g wafer & agefy @ W@ sz AL LU LU C UL
YT N wET F@ ¢ fF o f& wrm w9 g ox ofifem @
frow &1 fadw s @ wwf @A F wHr g wfw A
A fafi @ A T e A WG d Al W
7@ g ? @Ta @Y gw qg W Wa AN FF & IAT R A gl
2 fr offags g9 qATE & W F A #7979 foar 2 @
#R wadE  gwerd &1 T3M gegfa gf @ @1 dar F1 wig
it e ? WR A qOr@EmNEl aAmEr 2 )

gt s 5 gfrar ag wETe mm%\&ﬂqm%
2 fF wift 747 qeECEEiEdT * ETq & 99 d6d § WX 88 #gam
fu weieT mmam wEd 3, F @A FX JFA F S st
aIea ooa fzal ¥ §7dor 91 weA- %WW“WWWW
o &g & amitas | @Y Wﬁﬂj‘ﬁ“ﬁ“%lﬂm
AT F Jgrd AT F UF AR gqﬁ‘amq;ﬂﬁmhgﬂ-
s At Afa F1 w-wifa wa- TWI ® IW RT3 A TgW

faafa & # @i wrwEmaw g Een
g ol o s wrfaa # AEe
W ¥ 9 w@ad 2 @ w@EA A

feg & 7z WY #7 M wgm g agw T A", Te-freae et
ff gadeim o & gard aear ¥ @wg, a7 77 A& fagmwiw
ar gET wW oF FeeTa fam W F AWM AT qEAW TR
Afs o & iz = Fw; =g @i | qrefe fegmem # o)
3q a1 9T wawfad grm R ogwErd fag W@t & EW wa el
T qErewar G oo F #g fmiw maw Fmw #5759
W g wifaw gfd # TR fex 91 F fremam, sA o#r
feast o & AA-FIET J9T 39 F faw™ #F¥
feafa feait & fwm & 7 &1

g g9 WIWg SHar &t wiE
ok afewenr @ wfa-fafar sz W gewfw # W@ ¥ gw
g 13 O e wu WEE zifger |, g0 A AU WX
@war, afgw@Er ®F qUAl 9T, WA F T, @ifaed @9 F fRw
srefas @it fagear  qar wft, sfq qerw foofew & fagw
famrs swe F W 9%, faw Yy, #to A€o £o &o F dfew
7 A 1 g s FE N THAT X WF @A™ DA
aAfas @war qaT F& dgA W sfagy, €7 & mgaAwE )T grw @
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g gg ez famr &2 fF ozw
fazor ifs it gfrardt =@t ox
3% & W 37 A rfaeai a1 owRs
Fa A1 gR Iaufase ¥ faw g
FIE Jg 9AT ® WA T T fF T
Fifs g9 o=dm AT M dmr
9 qga ¥e7 91, fawa F fefs aw=
T W Fq AT ARNMTE aqEn
IS w31 faFm &%
@ e, AR A F AAT AAH
g wrg AR ww wifas qwast ¥
e oz 77 fafas @7 #1 mww ]
@ At A, e Smar &
BT &1 & g ARG NUA gAET
T ¥aq [OAT Foeq aHAGT § g
T wor gfag afgea A g f&
ZAR qry ) gAeqTd § 97 o) T
gfiz e o wwl ®1 A7 ITAEA
F T A L |

of Ext. Affairs 198

3
E
3
¥
oy
@
#

afz

IR F AR I gAL & FrET H T
a1 g9 "OAT 9T F FHEIS | B
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g R o a7 & awg g 1 gl
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H FQIETOT AWTE 92T FT FHAT | a8
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1 FEx aen fagwar Y @rd
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fadi ¥, ofr fammw oic agim &
I F TERH AR G 8, §B
T g e & aar g wEW @
g ¥ | TR FeAfas sae aar
qreerfEar IR wraTfa dgam & a9
gar<r favama @1

Ko gfF mT F I9 W
T g ¥ foRf ¥ oo & B
AW F TLAA! T VT T qAAT
JA AT g @
faret w1 237 & ae o Afes
wirsrfal #1 7 o9 F1 Jw F
fere favrg =7 & &=ma fr agr ar
g8 g qEaT-F R § 3@ freed
T gy fr wm ¥ fF gu
FATTRY IAGIAAT 9T FE T AT
qE AT T K gz A ¢
f& sam Wl ¥ wewfr frm &
M Ik & grwfs ev ¥ f
T o 9z wyer ¢ faar & fx den-
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wir & g fagraardt wwaw faan
2 o faw o & Ao
qo¥Fer AR Gz #t aad a
ﬁﬁmm%ﬁiﬁmguﬁﬁ;
sﬁﬂmﬂma&ruﬁrﬁu@
%ﬂuﬁum%mqﬂm
T F wox favm wr q@ &4,

af T2 YT mesAd qdt AE qE
% @ Arfaa 3, feyEw wom w3
2, fr gw w1 wfearal = faom
qTA FT X Ag@W &1 a9fmw gaEr
% agr aad |

zferor-qat afrard 2wt & |19 WL
% afedl qua gy £ WX F1§ WL
fraeitg AweATd @Y | A warfaa
F 7Y ¥ gw T R | wiiaw
fadme & q@meil &1 g0 A & TAAT
¥ Wil £ | 7ot AR ¥ g T e
& avY TSal & 919 wfas gL qeEias.
ifgs a1 wiegpfas aaw fawfaa
FI #Y g ¥ faeae wfus &« @
3% | 39 EuT ¥ e qqTa @A
& fra s waan feaeim wemR o)
WIGE Wl SHTT F1-9gAT & 19 T
F1 grEg FE & f@g gAWT qAX
g | fagaa-& fqew we $1 WA
arar ¥ qua gaq fagam w7 /e
¥ gwqE ST afoue  we-Faedr &
qatrate & afss agarr 31 T oA
JIAT A1 9% AT 91 | gw s fean
aar aferwr o @R ¥ e AW R
qra ot T T 53 ST ARA |
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AT ¥ gfmard wR s AWy
F @9 guT-aud 9T qIwWw g
A & YR w1 gAY T frar g

& W19 ¥ 9 gETL gEEeEl &
A=A A wgEr § afdfaa &
o Fuam™l ¥ gart gt # famre
G7 fovar & iy g Y g2 &, fe o
g FE ¥ FEAffas avadl wt
ATHT FATH FT €q0 fFaT1§ A 39
] F WG 22 FN ATATHFEHT FY
g7 ArEA # 9@ Y ¥ gurw 9w
qadme & fagri v smarfia
aryaras froew gl #1 fawrg
FAT R A ¢faT F W W A
sy fererrer 2 & 97 S 21

WZIET, W qE HA9d &4 & f®
m%mﬁmemaﬁaam
F1 A fara £ A Faifas wfFmsh
TY-TTTEGT FT &2 g, Tg9A § FEY
R i1gr AT Y 9 Faw
ST YT M F FHFAFT HEH-NE
¥ T g &, afer ¢fmar & aaifas
wfaeie T F ATY TP g FTAH
FG )

e 3H g FY A7 £ fF
AT # AqTY F JTT 91 A qifqaa
a9 ¥ fagw g=r # wreg am &
sraean faar a1 1 o dfesr 3 @y
gATXT FTateTy HEIgor q9r & QT
o I AN W A A g )
gaT favars 2 fF aifega qw g@wam
F1 L F7 FHH FaT g FF 7 '
FI WA F99T F1 T99€ FRIT J97
faeara s & 1 gAY ST Ew weAw
F fafay amarai £ g¥zam™) arveEE
fagar &1 &qmerdr & F@E F I
98T &1 3TV HT TIHIL HT 2 | ey &y
I g FA FT T FT07 78% § 5
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[t wew fagrd awad)

TN & grwfeee AT 0 Wi s &
Traat § gar-afadT & e 18 w60y
af & W favda oo fe
vwm"t\m wifaqel  sgwefeca &
garw fawmat & wirsy #§ wfes sfTs
urfa® g 1 9 ywe fear @0

wee A, §Wg #1 AT favw &
FEE qAfeaT wAE TR 9T SHw
T A1 wewfa 7Y 3 o swmwm
T fgat qar gty qreeafwan
T qEAMEFAHT F 1 gIAT FAA
FTF &) g7 97 gFaT § | AH OF FwEr
oo A1 F wrfaqer SRl &
IEm ¥ oA ¥ UKW IO OF
fratoor #t maaar # qar gu Tt
* a7 ¥ Iq= A F grafoFar
AT 9T AFA T9T F7 FIA &1 & |
HTAAr & weE Iufead w9 "%e fam
* @ifeq AmgAl A wwrfa quT o=
W a1 9g90 & Saq & fau I@=
qAW ¢ | I GAE1 FT GHIGE W G-
zfoar qur qwmerdr 9X wmarfa@ fava-
T qEIT-qaEaT & & g aFar & |
i gF fava ¥ oF 7% qur wfaw
AT FEATIAT F I F1 A TG
frtaT qr@Em IR g A F 9%
wfa % @ svAr wfge 1 gw faww
@A FT 7Y YM—IA9 HI g 2wk
F e faawm &t &1 7 ¥Fa9 qFAT
ufrg Ioz iz afao & @ & oF a7
SF & WT gZ N ATWFT W)X §EG
¥ AT | werw A, A favawor
aqT WrAYer WYY ¥ 39T ISAT & A1 g
7 ol fave sweaml 1 g9 wuqw
o de 1T §g@W ¥ ATOW ¥ QAT
g

offew T & aTq AR EEg
¥ @l ageqd Y & ~ifs
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QAT ATfeF FET VT FT qqQ T27
Ao W ¢ afew  gafog Wt
fe g7 Seaaf et ¥ Fwd E
fad wig fawre & forg araT o awar
2 1 §o §o &Yo & 7MY ¥ AT TAR T
fafaarqr vk et gfe & am-
TaF & W arg @ W ofvEw qOw &
a9 2 & arq WY fraamqw e
Y 3 | A HAWT AT T
% afa Y @ A1 g fawmw & Qo |-
ar faar @ | qAT F arg AR wEEd
F AT F F1E T91aC WG & | YT T
ofraw g9 #1 a7 Fo7 & f* favm &
v § I9F HIA TeATEHT A T 9iC-
9F, @A, 12 fde qur wrfae
¥ fawamg 3@ aren W@ GO
THAITA W AT § Fgl TF WRIRTT
IT FFATR |

gH ag fawme #3% &1 o T @
fr afresft g & wifs wRa & g
# gu of@daid ag FArST v
% Tsq wAfHT F /19 A ATH-
T AR ARG & " 9T gl
FY FTAW F@ A gaeA ¥ fag qwa
T ARS8 | FATEHT FT 79T AqO_A
faer 1 o7 7% 3fer & @ T B o
Iay sy TEw gt sk wfes

. WEAIMTHF F|AYT F AT A A(EA

AT QAT I TE | AL TAT HA
5T A FET F A9 N qF-[EER
gaT & ag gfewar s Fwmer ¥
qui & W sy & fog qw & 1 gw s
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Mg sT I g |

™ wraT 0T w7 fv & fw Hifa
qT TgEY AT AT QT E , & W AT &
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TE T T AFAFCRBLAT @A
F 1 TEH ¥ FL-OF WOAWGS ITA
WIT &7 g & Wk gardY s &epfar
T qvqar &7 9fF & | S WE @
fadw o FT @A o1 U FHA FT
TET AT § IE W FH W qr
T Tt o 7 waefa # g
A g7 ¥ wfa I faer #1 &
FIA A FW RIT FGT | T Ig-FET &

AT A e A T T RS

TafT 3% W a8 AW a9 34 5
F A9y qEe ¥ A A afgora WK
TR FT TOTA F ARG IR
fag giigaer o e @ aa ¥ &
T AT &t Sfawsr F qqwa o a8y
i ff o7 @ wod /W & fog o w1
F< o forg 2or & § framw #27 & S
o fgal F @9 WOA FT OFET,
TF-T@ FJAET | 9 Iq W F FTAL
FT qTHAA FAT |

gura favarg & FF wrea o7 a9t
goor foafa & & Y fawm &1 qoifas
FraTaer E-fAQwar F g F W<
garr Afa & & afardy sewat &1 Qo
#<7 ¥ foag agr g —waw T
feat @ &eror w1 daed qun wSE
FEAT W FEEETY | T &Y A9 F gEL
‘ﬁwagz%mqg?hmﬁwnﬁﬁg’m
494 F T g Wi Y qiw ¥ QT
2 | T faer &1 HTEAE@FAT B TESX
FA TIN WNF ] ¥ AFR TG
frar AT 9T 1 Wt ST TR
gz "y g fF oo A€ T T & e
fareae T whar § T fret 9T e

oAt awaT &, ggt aw fE ooy o

#1 WY g-Fe ¥ arer A F AFATE |
T THAT T FT 7 A qIY wiewT
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FOW T@ gFAT § W T & fawfag @
TR gw oy g R el
fawr sroifas sgrfeemer &1 ST Wi
| W Tl ¥ fag gd qEmn
1§ 713 7 & Fr 3 wmardsi arnfas
g & fadr afaw agaw & e &
B I #X |

SET §F WIS T ey § g fama-
T F v ¥ foq FE @A WK
THAT ag F fog dae @ 1 2 frear
¥ A1 HrETEd Ay § S gw wo
TR A | AR g wer wrE
IaET ¥ ouqur 3 ¥ facaT w79l
WA EW I-UT el ¥4
e Aford FIA HIX TAT FG9T I
¥ g% &1 A9T gH AT aF qger Fw
T8 faem

MR. SPEAKER: The hon. Members

may now move their cut motions.

PROF. SHIBBAN LAL SAKSENA
(Maharajganj): I beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Our relations with U.S.A. and
U.S.S.R. (2).]

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Complete denial of Human
Rights and the inhuman condi-
tions of living of the entire one
crore Tarai population of Indian
origin in Nepal and the barbarous
attempt to drive them into India
and seize their lands by denying
them citizenship rights in utter
violation of the treaty of Sugauli
and the Peace and Friendship
Indo-Nepal Treaty signed in July,
1950 (66).]
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SHRI G. M. BANATWALLA (Pou-~
nani): I ‘beg to move:

L2108 .?he demnnd under the head

Ministty *of ' Extetnal * Affairs be
reghred by Rs. 100" =

»JNeed ¥o-remove the difficulties
experjengpg-by -and harassment of
applicants for passport _endorse-
ments for Saudi Arabia, Kuwait
and Behrein (3)].

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move:

“That t'he dﬁnand‘ under.the head
Ministry of External Affairs be
reducéd by Rs. 100.” - h

[Neglect of our Ambassador’s
office ‘at Washington D.C. wund
Consular at Chicago in watching
the interest of our people in U.S.A.
4.7 .

“That the“demand under t-.he head
Ministry of External Affairs- be
reduced by Rs. 100.”

[Need to strengthen our Externil
Pubticity -abroad :especially to
project our correct jmage and to
tHwart °the "~ mischievous -propa-
ganda against our country (5).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100w .

[Enormous delay in issuing
passports (3).] . ;:

“That the demand under the head
Ministry of External Affairg’’ be
reduced by Rs. 100.” '

[Need to see that the financial
mssistance given by us to pother
countries is spent for the purpose
for which 'it was given (7) ]

“T.h‘at the demand under the head
Mlmstqr of External- Affairs be
reduced .by, Rs. 100.” -

{Need ﬁo observe austerity in
the offices of our foreign Mlssions
(8.1 o 2
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“That the demand under the head
Ministry of External Affairs be
reduted by Rs 71007 - -

"[?_axlure in creating strong
lobbies 1in foreign countries,
cespecially--in US.A, UK and
Arab countries (9).] o

PROF. P. G.- -MAVALANKAR
(Gandhinagar): I beg to move:

“That the demand under the head
Ministry of External Affairs be
rediced by Rs. 100.”

[Need for sustained efforts at
pronfoting a polié¢y of genuine
non-alignment (10).]

“That the demand under the head
Ministry. of External Affairs bhe
reduced by Rs. 100.”

[Need to give new shape and
direction to the foreign policy of
Indiz which would at once benefit
the interests of the nation as also
strerngthen the factors leading to
world peace and brotherhood
(11) .} :

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for developing normal
and mutually benefiicial relations
between India and each -of ‘he
major Powers, viz. USA, - USSR,
UK, France and China (12).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to support actively and
vigdrously the work of the United
Nations and jts various specialized
agencies and organisations by
evincing keener interest and
taking meaningful initiatives jn
the deliberations and activities of
these world bodies (13)]

“That the demand under the head
Ministry ‘of External Affairs be
reduced by Rs. 100.” :

[Need " for t-ﬁif and positive
support to the e¢ampaign for the
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establishment of Human Rights all
over the globe (14).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Neeq of continued and greater
efforts mt strentghening and ce-
menting the Commonwealth of
Nations and its laudable aimg and
ideals of Rule of Law, Demotratic
Practices and values and institu-
tions of an open society (15).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for close cooperation
among and between the countries
of the Indian sub-continent and
the neighbouring countries in
South and South-East Asia (16).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100"

[Need to explore building up
friendly and cooperative relations
between India and some of the
more significant developed and
developing nations in Europe,
Afrca and.Latin Amenca A17).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for a thorough reappraisal
of the functioning of India’s diplo-
matic missions abroad (18).]

“That the demand under the ‘head
Ministry ~of- External Affairs be
reduced by R%. 100 -

[Need to buillding up an imagi-
native and purposeful publicity
programme - abroag of India’s
national endeavours, challenges
and achievements (19).]

“That the demand under the head

Ministry of External - Aﬁalrs be”

reduced by Rs. 100.”

[Need Yo" 'radically iriprove the
working of the vanous reg:ona.l
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passport offices in the country so
as to make them prompt and
-efficient in rendering services to
the citizens (20).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for a seizing the oppor-
tunity to build up a sound, good
truly faithful image of India in the
world, in view of the tremendous
prestige brought to the nation by
the results of the recent Lok Sabha
Elections (21).]

SHRI P. K. KODIYAN (Adoor):
beg to move:

“That the demand uader the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to make concerted efforts
to see that the United Nations
take all possible action against
the ruacist South African regime
including jmposition of sanctions
in all gpheres (24).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to make vigorous efforts
at the United Nationg and outside
to see that the economic sanctions
against the illegal white minority
regime of Rhodesia are enforced
strictly -by all U.N. Member States
(25).] - -

“That the demand under the head
Ministry of External Affairs be
reduced by Rs.-100.”

[Need to make concerted efforts
to see that the foreign military
basis in Indian..Ocean such as
Diego Garcia -+are dismantled
(26).] ;

“That the demand ‘under the head
MMMistry of Exteritdal: Affairs be
reduced by Rs. 100"

[Need to further ‘improve India’s
relations with her neighbours

(27.]
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“That the demand under the head
Ministry of External Affairs be

reduced by Rs. 100.”

[Need to extend moral and
material aid to the coloured peo-
ple of South Africa in their strug-
gle against racism, aparthied and
for human dignity and freedom
(28).]

“That the demand under the head
Ministry of External Affairs be

reduced by Rs. 100.”

[Need to help in all possible
respects the struggle of the Na-
mibian people in their struggle
for liberation of their country
from the racist South African
rule (29).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to make concerted efforts
in cooperation with other littoral
States to keep Indian Ocean as a
peace zone (30).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to provide moral and
material aid to the people »f
Zimbabwe in their struggle for
liberation of their country from
the illegal White minority regime
(31).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Lack of gpace and inadequacy
of staff at the regional passport
office at Cochin resulting in
inconvenience to the public and
delay in issuing passports (32)]
“That the demand under the head

Ministry of External] Affairs be
reduced by Rs. 100.”

[Need to further strengthen
India’s relations with the Soclalist
Republic of Vietnam (33).]
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“That the demand under the head

‘Ministry of External Affairs’ be

reduced by Rs. 100.”

[Need to take appropriate action
through the United Nations 1o
prevent the multi-national com-
panies from interfering in the
internal affairs of developing
countries (34).]

“That the demand under the hecad
Ministry of External Affairs be
reduced by Rs. 100.”

[Implications of dumping of
American arms in the Persian
Gulf area from the point of view
of India's security (35).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs, 100.”

[Need to further strengthen the
external publicity (36).]

“That the demand under the head
Ministry of External Affairs be
reduced by_Rs. 100.”

[Need to make further improve-
ments in the functioning of the
various passport offices to ensure
quick dispgsal of passport appli-
cations (37).]

“That the demand under the head
Ministry of External Affairs be

reduced by Rs. 100.”

[Slow progress in effecting
economy in the working of the
Supply Missions attached to the
Indian Embassy in Washington
and the High Commission in

~London (38).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to take initiative in
formulating a programme of action
in consultation with fhe littoral
and hinterland gtates with a view
to ensure early implementation
of the U.N. resolution on Indian
Ocean (39).] '
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“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to be vigilant against the
threat posed to India’s security
by the building up of military
bases in Indian Ocean by USA
(40)]

“That the demand under the head
Ministry of External Affairg be
reduced by Rs. 100.”

[Desirability of imposing a
total embargo on arms supply to
South Africa by member States of
the United Nations in view of that
country’s consistent flouting of
U.N. resolutions on Nambia and
its policy of racism and apartheid
(41).]

“That the demand under the head
Ministry of External Affairs be

reduced by Rs. 100."

[Need to further strengthen the
non-aligned movement with a
view to ensure peace and security
in the world and to safeguard the
interests of the developing coun-
tries (42).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to provide mora] and
material aid to the Palestinian
Liberation Movement (43).]

SHR] C. K. CHANDRAPPAN (Can-
nanore): I beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Extravagant and ostentatious
spending on Indian Embassies

abroad (44).]

“That the demand under the head
Ministry of External Affairg be
reduced to Re. 1.”

[Inadequate priority given to

diplomatic activities in South
East Asia and Africa (45).]
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“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Under delay in processing the
clearance by the External Affairs
Ministry of youth and Students
delegations going abroad especi-
ally to Socialist countries (46).]
“That the demand under the head

Ministry of External Affairs be
reduced to Re. 1.”

[Delay in jssuing passports
(47 .]

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Lack of vigorous diplomatiz
initiative by India in international
forms to promote the cause of
non-alignment, friendship, peace
and security (48).]

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Half bearted support extended
to the people of Puerto Rico who
are fighting against the U.S. in-
perialists for their national inde-
pendence (49).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for promoting friendship
and cooperation with the Soviet
Union and ‘gther Socialis{ coun-
tries (56).]

“That the demand under the head
Ministry of External Affairs be

reduced by Rs. 100.”

[Need to continue to take up
uncompromising  anti-imperialist
positions in relation to problems
of national liberation, peace,
friendghip and security (57).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to denounce the U.S. im-
perialists for their acts in Indian
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Ocean which create tension in this
area and poses a threat to peace
(58).]
i.
*“That the demand under the head
Ministry & External' ‘Affairs be
reduced by Rs. 100.”

[Need for making Indian Ocean
an area of peace (59).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to develop closer eco-
nomic cooperation with Vietnam

(60).]

*That the demand under the head
Ministry of Extérnal Affairs be
reduced by Rs. 100.”

[Need to provide facilities, es-
pecially at the Regional Possport
Office, Cochin, #for the speedy
issuing of passports to those who
want to go to Arab countrieg for
employment (61).] .

“That the demand u'nder"‘the head
Ministry of External Affairs be
reduced by Rs. 100.” '

[Need to provide more faci'ities
and increase the staff strength at
Regional Passport Offices so that
they are able to clear the pending
cases (62).]

“*That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[ﬁéed to set u]': another Region-
al Passport Oﬁ'ice at Trivandrum
(63).]

“That t);n; demand under the head

Ministry_ gf External Affairs be
reduced by¥ Rs. 100.”
LA,
[Need .for. strengthening the

concerned departlﬁentg in Indi:n

Embassies in .A.r.a'b World so that

they will be able to collect infor-

mation about trade and employ-
|  ment. (64).] (o
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“That the demand under the head
Ministry of External Afairs be
reduced by Rs. 100.”

[Need for providing wdequate
and meaningful protection and
facilities to Bangladesh nationals
who came to India in the wake of
political developments leading ts
the assassination of Sheikh Muji-
bur Rehman and his colleagues
(65).]

SHRI AMRUT KASAR (Pansji): I
beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to strengthen Indiz’s re-
lations with Portugal (50).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for solving the problem
of Portuguese citizens of Indian
origin in Mozambique and Angola
(51).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to remove the difficulties
of Portuguese citizens of Indian
origin holding immovable pro-
perties in Goa, Daman and Diu
(52).]

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need to dispose of applications
of Portuguese citizens of Indian
origin for obtaining Indian . citi-
zenship (53).]

“That the demand under the head
Ministry of External Affairs be
reduéed by Rs. 100.”

[Need to depute Indian teachers
knowing Pprtuguese to Angola
and Mozambique in Africa (54).]
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“That the demand under the head
Ministry of External Affairs b. re-
duced by Rs. 100.”

[Need for concluding a treaty
for cultura] anq educational inter
relations between India ang Por-
tugal (55).]

MR. SPEAKER: The cut motions
are also before the House,

s o fag waitfar (z2mam)
g e iy feafa 9T Fg 78 a7 |

) wew fag@t ;@AY @ fq 9T
|7 Y F7 |

=t gfc faewy wwg (FeimETR)
HAY ARy & SrfvaF www w7 F2-
9T T@a gq AW faaaa § 5 el w@ea
FETLT &7 T9AT Afeqq GTHT FoF FT |
AT wrwor oF g faw 7 gt @ weer
g

SHRI K. P. UNNIKRISHNAN
(Badagara): The time may be ex-
tended.

MR. SPEAKER: The Businegs Ad-
v.sory Committee hag taken a deci-
cion. It ig not the Spesker's decision.
If each individual Member wants to
change it, I cannot do anything,

SHRI J. RAMESHWAR RAO
(Mahboobnagar): We have heard
with carefu] attention the statement
Ly the hon. Minister. It would bhave
been helpful, if the ion. Minister
hag thought it prudent to give us in
o@vance a copy of the stat:ment
which he hag just rnow madie. It
would have helpeq us in formulating
vur own thinking for a discussion of
this subject here today but probably
because it was the first time that he
was making a statemert on {oreign
policy, he dig not ~oansider it neces-
-sary to let us have an advance copy.
But in future when the hon. Minister
make such statements, I would
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through you, reques; him to let us
have an advance copy to help us.
o2 oz LA

-

The statement made by the hon.
Minister does give a fairly clear idea
cf how he proposes 1o hand!g the
various matters that concern his
charge. I must_commend the transi-
tion of a leader of the opposition, who
used to be fairig critical of the poli-
cies followed.by the Ministry of Ex-
ternal Affairs, to the position of being
in charge of this Min stry, handling
the foreign relationg ol the countryv.
I sometimes feel a little jealous of the
hon. Minister because, through he may
be facing.complex anq delicate prob-
lems in handling our relations with
foreign countries, ag far as this House
is concerned, he wouig normally get
our generous co-operation and sup-
port. Thig hag been # historical fact
that over the last 30 years generally
this hon. House has extended its
fullest support and co-operation to
the Government in itg functioning
and handling of the relationg of this
ccuntry. I consider this to be natural
because foreign relations are in a
sense projection of the self-interest
of the country, Surely, by a change
of Government, the interests of the
country do not change. And so, we
are happy that the new Government
hag given this House and the coun-
try an gssurance that they will pursue
the policies that have been the bed-
rock of the foreign relations of our
country.

There are certain basic funda-
mental principles which have gone
into the formulation of our foreign
policy. It is, in a gense, a develop-
ment of the national movement of the
country, of the struggle for freeclom.
It has bden this country’s endeavour
all along to support the freedom
movement of various countrles in the
world, of peole from colohial rule.
Ti has been the practice that we have
always thrown our weight agairst
discrimination on the basig either of
colour or religion anywhere in the
world. We have also emphagized very
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often that we cannot be silent gpec-
tators when majority communities in
countries are oppressed and rulej by
racial minorities,

Southern African js an area which
continues to draw our attention and
concern. In Southern Africa, whether
it is Rhodesia or South Africa or
Southwest Africa, we fing that the
majority of the people of the coun-
tries are ruled by a small minority
in the interests of the minority, and
not in the interests of the majority
of the people. Our entire foreign
policy, as 1 have said, is based on our
ideological commitment and is an ex-
tension of India's struggle for freedom
and national liberation.

There ijs a small point to which I
would like to draw the attention of
the hon. Minister, and I hope Atal
Bihariji would not mind my drawing
his attention to it. I do it only because
it appears in the Report of the Minis-
try of External Affairs. I was 2
little surprise. On page 1 it says:

“The peacefu] change of Govern-
ment in March, 1977 following free
and fair elections, had 3 favourable
impact on the country.”

I am a little unhappy that this state-
ment is being made jn the printed
Report of the Ministry of External
AfTairs, and I may point out that this
hag been said more than once in the
Report. Why this emphasis and what
does this imply? Diq Atal Bihariji
or any member of his Government or
any executive of the Ministry of Ex-
ternal Affairs ever think that in a
democratic country like ours, after
tke elections, which have always bean
free and fair, the change in Govern-
ment would not be peaceful? Did
he have any doubt about jt? Are we
rot over-playing this peaceful change?
“‘re we not hereby exhibiting our owp
uoubts about the normalcy of the
change which comes about in every
democratic country of the world?
Apart from a brief and unfortunate
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two-year aberration, and here I am
referring to the emergency, there has
always been norma] democratic func-
tioning in our country. If the elec-
tions had not been held or had not
been free and fair and the change of
Government pot pnormal, Ataj Bihariji
would not have been the Minister
of External Affairs. In any case, I
do not think we should give too much
importance at least in our various
printeq reports gbout the go called
peaceful change. What we =ay cn
our political platformg outside, is
different, Surely, we do not want
certificates from foreign countries
about how we conduct oqur Govern-
ment and our institutions. You will
kindly excuse this digression.

1 am happy that the Government
has emphasised its commitment to
non-alignment but in the process
of their commitment to non-align-
ment. They have tried to use the
phrase genuine non-alignment. 1 shall
not quarrel with Atal Bihariji about
words, But what js non-alignment?
Non-alignment is not a mantra which
we chant to do japa. Non-alignment
is the basic fundamental right of every
sovereign country. When we are not
committed—and there is no prior com-
mitment to any power block—we take
our decision on what our policy should
be on any given issue, on its merits.
And if this cannot be genuine, it
cannot be non-alignment. So to use
the words ‘genuine non-alignments’
in a sense, is a contradiction in term.
In any case, I hope, what he means
by ‘genuine’ ang what we mean by
‘genuine’ are the same and there is no
semantic difference jn the word,.

Today foreign relations do not
cover only consular or diplomatic
relations. They cover trade, econo-
mic development, technological co-
operation and many other things.
Foreign relationg also fall into diffe-
rent gpheres angd categories like
defence development, relations with
developing countries, relations with
developed countries, relations with
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our neighbours, relations with our
neighbours’ neighbours and relations
with the countries of the Indian
Ocean areg which directly impinge
on our security and on our interests.

12,55 hrs.

[MR. DEPUTY-SPEAKER in the Chaif]

It ig needless for me to point out
the importance of our relationg with
the Soviet Union in many of these
fields. The Soviet Union hag always
stood by us in every hour of our
crisis and in every problem that we
have had to face This can be said
of few other countries and We recog-
nise this invaluable assistance, I shall
not dilate on this. I am sure, Mr.
Vajpayee wunderstands what I am
trying to convey.

At the same time, I need not em-
phasize the necessity of our working
out economic and developmental
relations with the Uniteg States,
Japan, West Germany and nther
Western countries. They have the
technology ang they have the finan-
cia]l resources to play a leading role
in giving assistance to all developing
countries. But we have to recognise
the complementary nature of any
assistance that we can get either from
the Soivet Union or from the Western
countries. This complementary nature
of assistance is very clear and does
not require any elaboration,

There is one other aspect to which
I would like to draw the attention of
the hon. Minister. This is very often
forgotten. We are not really an
under-developed country. Next to
the United States ang USSR the
largest reservoir of technological
skills and trained man-power exists
in India. We very often overlook
this fact. It is unfortunate that we
have not been able to, for one reason
or another—that does not relate to
External Affairs—utilise fully the
technological man-power ang trained
skills that we have in this country
in plenty. However, this very reser-
voir of tecnological skills ang train-
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ed manpower can become a useful
element and an asset in our foreign
relations. We can in certain fields
become an aid-giving country. Giv-
ing of aid does not pecessarily mean
giving only financial aid. We can
very well compete with the so-called
developeq countries in certain fields
through the export of our technology
and skills, such as, in sugar, in
cement, jn textiles and in many other
fields. In fact, we can probably be
more helpful to the less developed
countries than the highly developad
and complex technologies of the West,

This is a fiel§ which needs to be
carefully explored in our foreign
relations,

In the context of our extremely
friendly relations which the hon,
Minister mentioneq withh countries,
like, Iran and the Arab States, our
technical serviceg can be offered to
mutua] advantage and this could be-
come an extremely useful cementing
factors in pur relations. This would
apply with equal emphasig to the coun-
tries of Africa and South-East Asia,
While on the subject, T would like to
give one interesting instance. One of
many colleagues in this House, Mr.
Venkataraman—he is not here to-day—
was telling me the other day that he
once suggested that we take on the
technical survey, free of cost of the
hydro-electric potential of Indonesia
and how this could have been a con-
tribution from us to the development
process of Indonesia. This is a field
where have the man-power, the skills
and the competence,

13 hrs.

T do not know what became of this
suggestion. Probably this js burieqd in
bureaucratic, files neatly tied up with
red tape.

I am not disclosing any secret, if
I were to recall one of my own experi-
enceg in this context. Some years ago,
I made a submission to the Ministry
of Externa] Affairs that we should
consider assisting Tanzania and Zambia
on the building of the Tanzam railway.
We did not take sufficient interest in
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this project. Finally China took the
work on hand and has now completed
the job. Surely, if China could have
done it, we v"'}t)uld have also done 1t.
I can only call it our lack of interest
in the Tagzam railway ag an example
of our bureaucratic indifference and
incompetence,

If we Iad undertaken the Tanzam
railway, our Bihlai Steel Plant, Chit-
taranjan Locomotive Works and the
Perambur Coach Factory would have
been kept busy for at least 20 years.
I presume that Mr. Vajpayee might say
that this should have been raised
earlier. I think it was raised earlier
also. It is unfortunate that we misseq
this great opportunity. While talking
about technologicaj assistance and
techmica] skill being extendeq to less
developed countries, I would like to
say one Word of caution here. This
assistance at the level of technology
ang technical manpower and skills
should not be at the individual level.
It will then lead to brain drain to ‘he
great disadvantage of our country. It
should be on Government to Govern-
ment basis in an organised manner to
mutual gdvantage.

I was happy to read reports of the
Commonwealth Conference ang the
part played by our Prime Minister and
the Minister of External Affairg at the
Commonwealth Conference. The em-
phasig on race relations and the ques-
tion regarding South Africa and the
need for change from minority white
rule to majority rule in Southern
Africa were well made, While our
own involvement should be unequivo-
cal, it may sometime be an advantage
to let the African States take in initia-
tive in such matters and support them
fully, unreservedly and unequivoeally.
However, one cannot and should not
draw a hard and fast line here and
one has to play it by the ear. In any
case, the wav it was put across in
London and the emphasis that was
given to it was necessary and timely.

We are also happy that the Prime
Minister 88 .due to visit the Soviet
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Union with whom our relationg have
always been more than friendly and
need to be strengthened to mutual ad-
vantage. We look forward to this visit
being fruitful and successfu] and we
wish him well.

There is one administrative matter
which I woulgd like to draw the atten-
tion of the hon. Minister to. That re-
lates to the issue of passports. It js
every one’s experience that it takes
over six months anq sometimes one
year for an average person to get a
passport. I see no reason why getting
a passport should be so complicated.
I am one of those who feel that to
have a passport is one of the inherent
rights of a citizen of this country. The
whole process which precedes the jssu-
ing of 3 passport seems to me to be
really a hang-over of the days of
foreign rule in India. Every one who
desires to have a passport should be
able to get it easily and immediately.
What is happening now is that some
constable comes down, makes some
enquiries, makes some report and it
takes six months to one year %o get
the passport. This should not be so
complicated, it should be corrected.
After all, there are enough other
methods by which we do control the
number of people going abroad; Gov-
ernment always has a list of undesir-
able people like gmugglers; anti-socia]
elements, etc., whase passports can
always be impounded after due pro-
cess of inquiry.

One more point and I will conelude.
You will forgive me because it is a
delicate point. There has been a great
dea] of talk about the question of our
reprocessing our atomiec fuel. We
should, in my view, develop our own
reprocessing plants and not be at any
one’s mercy, I am second to none in
supporting the Government’s policy
and the Prime Minister’s categorical
assurance that we shall not make
atomic weapons but would use atomic
energy only fer peaceful purposes. But
we need to reprocesg our atomic fuel
and we shotuld not he at the merey of
other countries for thin. We must most
certainly develop this reprocessing
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capacity ourselves adequately and
pretty soon. I do not have to put it
more clarly than this. I hope, I have
made my point understood.

To conclude, I would like to adsure
the Prime Miniser and the Minister of
External Affairs that © they have our
wholehearted support in matters relat-
ing to India's foreign relations as this
is one field in which, I believe, we can
and should develop what is called a
bi-partisan national policy. But this
will require, as you will appreclate, a
much closer understanding, consulta-
tion and liaison between the Govern-
ment and the Opposition, without
which a bi-parlisan national foreign
policy cannot really develop.

SHRI SAMAR GUHA (Contai): Mr.
Deputy-Speaker, Sir, I do not want to
make a panoramic  survey of our
foreign policy, I want to concentrate
only on two basic points. One does not
require any kind of policy change, but
1 throw a challenge to the conscience
of the Foreign Minister whether he is
going to fulfil what the whole Indian
people expect of this Governmeni—
and what they expected of the earlier
Government and which was not fulfil-
led—by giving the honour that is due
to the greatest revolutionary of India.
Nataji Subash Chandra Bose, and his
revolutionary  heritage. The whole
field of his activities was outside India.
I hope you will agree that, at no time
in human history, in no country, was
g revolutionary born who went alone
out of the country in a pilgrimage for
fulfilling the mission of liberation of
this country in a spirit of reckless
abandonment. There is, perhaps, no
record in the history where one single
revoiutionary traversed two continents,
crcssed two oceans. His sphere of
activities covered more than 25 coun-
tries of the world. There were many
documents, many revolutionary relics
- South-East Asian countries and other
countries. But, tragically, due to ideo_
logical malices and political prejudices
born out of contemporary politics of
rivalry in leadership, the Nehru Go-
vernment not only neglected but ignor-
ed its national obligation to discharged
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towards the revolutionary heritage cf
Netaji—but showed an attitude of
stoney indifference. The result was
that so many priceless documents ani-
revolutignary relics and many other
things were lost in South-East Asia
and also in European countries. Sir,
only a non-official organisation, th:
Netaji Research Bureau, of Calcuttsz,
tried its best to collect some of the
material from different couniries -7
the world. It is not that I am asking
the Hon. Minister for any favour to
the heritage of Nataji but to discharga
our national obligation to the greatesi
hero of our national revolution from
the national perspective cniy. V¢
must also remember that the greatest
battle of anti-imperialism against
Anglo-American as well as Duch dom:-
nation over South-East Asia was
fought by Netaji in course of his Azad
Hind Revolution. It was there that the
final freedom struggle of suppressed
nations really started. The bastions
and the citadels of Anglo-Americ.n
and Dutch imperialism were destrcy._
ed and real freedom started in South-
East Asia and Chain reaction in other
parts of Asia and Africa. That hud
had an effect and we in India won our
freedom and this has had had its effect
on the other South-East Asian and
Africa countries also.

So, it is not the question of hertiaze
of the national revolution of India on'v
but the heritage of other national re-
volutions also it is the heritage of the
greatest anti-imperalist struggle ever
fought in the world. But the Nehru
Government, as I said, out of many
kinds of malices, personal, political as
well as ideological, completely neglect-
ed the heritage of revolutionary relics
of Nataji’s war of Indian liberation #nd
made no effort either to collect them
or to preserve them for tha present
generation of people of India as well
as for our posterity.

I would urge our Hon. Minister to do
a few things—and this does not re-
quire much finance. Firstly, even now
in the archives of Japan, East and
West Germany, UK., US.A., Indonesia
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Malaya. Burma, Thailand, [taiy and
some other countries there are still
many documents and much material
connected with Azad Hind~ Revolu-
tlons that were brought about, inspir-
ed by the leadership of Netaji. No
etffort has been made up till now to
collect them. 1 would request the
Hon. Minister to see that these price-
less documents of our freedom struggle
are collected from the archives of those
countries. I know in US.A. also
there are many documentis connected
with the Azad Hind Revolution.

Secondly. I would request the Hon.
Alinister also to rebuild the damaged
INA Martyrs Memorial in Singapore
that was built by Netaji in the month
of July 1945 and which was demolish-
ed by Mountbatten. Such a thing is
hardly done by any General in any
country. This monument is a monu-
ment of the Indian freedom struggle.

As I said earlier, the greatest anti-
imperialist struggle was fought in
South.East Asia. If vou visit any
country from Burma to Phillipines, you
will see that the ieaders of those coun-
tries remember that it was the inspira-
t‘on of Netaji that encouraged them to
fisht for their freedom—and that
monument was demolished by Mount-
katten. I made a  personal eflort to
see that that monument is rebuilt.
Fartunately, the present Foreign Minis-
ter of Singapore is a man who fought
with Netaji: he was a Membver of the
INA. So, an appeal has to bz made
to the Government of Singapore to
allow them to rebuild that martyrs’
monument. I hope the Hon. Minister
will make an effort to see that the
national honour of India is restored.

In this connection, 1 would like to
draw attention to the fact that when
1 raised this issue on the Floor of this
House, Shri Shah Nawaz Khan admit-
ted that he had brought parts of the
. demolished monument from Singapore
and left them in his Rawalpindi house.
At that time, we had no diplomatic re-
tions with Pakistan and it was véry
difficult to bring back those things at
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that time, Now, that we have Eoi
diplomatic relations with Pakistan,
these parts of the martyrs movement
can be brought now. 1 would request
thes Government-¢to send Shri Shah
Nawaz Khan to his home at Rawal-
pindi so that those parts of the demo-
lished martyrs memoria] that he hro-
ught from Singapore can be brouzght
to India and reconstructeq in a mar-
tyrs’ memorial in honour of the INA,
somewhere in the heart of Delhi, the
capital gof India. 1 hope, that step
would also be taken.

I

In this House. I have raised this mat.
ter severa] times, but now that the
Janata Government has come to power,
I hope, that necessary action wil] te
taken by them, The headquarter buili-
ing of the Azad Hind Government is
still there in Singapore and the resi-
dential quarter of Netaji is stil] there
in the sea beach of Singapore. I would
urge the Foreign Minister to persunde
the Government of Singapore to allow
the Government of Tndia tn acquire
them. We should set up there the
headquarters of Indian Cultural Mis-
sion for the whole of South-East Asia.
I hope vou will agree that the Azad
Hind Headquarters and the residential
building of Netaji in Singapore have
a great historic importance.

I would also like to make another
request. In Malaysia. there are many
places connected with the history of
Netaji and INA activities. Small
memorial plagues can be put up in
these places 15 also in such olher
places in Thailand, Indonesia etc.

Advance headquarters of the Azad
Hind Fauj were set up at Jarawa-Ji
Sugar Estate near Rangoon. That
building can also be purchased by the
Government. General Aung San and

‘ Genera] Ne Win were both admirers

of Netajl. Perhaps it is not known to
many that both of them had come
to see Netaji at the time of
Ramgarh  Anti-compromise Confer-
ence. Both of them came from
Netaji. Therefore,
1 .think there. would be no diffi-

.culty to purchase those buildings that
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were used gg advance headquarters of
Azad Hind Fauj by Netaji in Burma.

Netaji ook a pledge before the tomb
of Bahadur Shah Zafar when he order-
ed his Army to march and cross into
India for the liberation of our mothet-
land. He pledged that India will be
liberated soon and the flag of India
will be hoisted on the Red Fort. He
said before the tomb. “I pledge before
you that vour remains will be taken
back to India and re-buried at Red
Fort with national honour.” As we
know, Bahadur Shah was the leader
of the first war of national independ-
ence, Netaji pledged that a mausole-
um will be built at Red Fort. I think
that that pledge of the great revolu-
tionary should also be fulfilled by our
Minister of External Affairs.

As I have said earlier, some plaques
should also be set up at Peshwar and
Kabul where Netaji staved in the
course of his escape from India to
Germany. It is a small thing, but it
would be desirable that some plaques
naratting the story should he put
there.

There is annther important mattar
to which I would like to draw the
attention of the hon. Minister. As we
know, the Khosla Commission held an
enquiry into the Netaji's reported
death in the air-crash. Very vital
enquiries have been made by the Mac
Arthur's headquarters as also Mount-
batten's headquarters. It is very
shocking that the Khosla Commission
did not try to get the reports of the
enquiries of Mac Arthur headquarters
as also Mountbatten's headquarters. It
is now possible #nd I would say, it it
easy for the Minister of External
Affairs to get those reports from USA
as well as from UK. I would also llke
to tell the hon. Minister that at the
instance of Pandit Nehru, Chiang Kai-
shek undertook an enquiry, when he
occupieq Taiwan, about the reported
air crash at Taihako. That report was
also available, but Mr. Khosla did not
trv to get those documents. I would
only humbly request the hon. Minister
.to try to get back those documents
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from the Government of Taiwan as
well.

Lastly, I will come to Mountbatten.
Only three pages of Mountbatten’'s
diary were supplied to the Khosla
Commission. Even those three pages
revealed startling facts that Mount-
batten received a report from the
British mission 1n China that Netaji
Subhas Bose dig not die in the plane
crash, It was positive and certaln—
that was the language it used. Then
the British intelligence sent a report
to Mountbatten that he escaped. Ir
the full diary of Mountbatten could
be had, many more startling things
would have come to light.

Another very stertling thing and a
little difficult it will be for him to
tackle,—anq if he can do that, it will
reveal] many more things. It came
hefore the Khosla Commission as also
the Shah Nawaz Commission. It was
an intelligence report sent to the Gov-
ernment of India that the Russian Am.
bassador in Kabul and a Russian Vice-
Consul in Tehran, both of them public-
ly admitted in 1946 that Netaji Subhas
Bose reached Mecescow. This was a
report sent by the British Intelligen:e
Wing to the Government of India from
Kabul and Tehran. That is on record
and it is with the Khosla Commission
as well as the Shah Nawaz Commis-
sion. I woulg request the hon. Min:s-
ter to find out whether it can be had
from the Government of USSR as to
what actually happened to Netaji after
he reached Moscow because it has been
admitted both hv Shah Nawaz Com-
mission as well ag Khosla Commission
that the destination of Netaii was
Russia.

I hope the Janata ‘Government will
try to undo the beirayal that was made
by Mr. Nehru aguinst the great herit-
age of the revolutionary pilgrim of
India and I would say. the greutest
hero of the last war of Indian Inde-
pendence.

I want to say a few words about the
policy about Bangladesh. The hon.
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Minister has gaid that he has made an
inquiry about certain reperts that have
appeared in the Press and also about
certain reports that are rolling in
Bangladesh. Coming to ruling power,
what ig the shackle—you may call it
golden shackle or whatever it is—on
the conscience and I feel the pinch of
it. 1 cannot unburden my heart. I
cannot even disclese all the facts that
I have in my p»ssession because I do
not want to embarrasg the government
yet. But I want to say to the hon
Minister that whatever he has said,—
just as a few lines of remarks, are
not wholly correct. Many reports have
appeared in the West Bengal Press.
Reports have appeared in the Main-
stream. You can say so. Don's pro-
voke me, Don't provoke me. [ have
facts in my possession, irrefutable
facts. You know that. You know
what they are. But I would say what
has appeared in Calcutta Press, what
has appeared in Maingtréeam, are
correct. You should keep in mind,
that after the killing of Mujib and his
Ministers, many Bangladesh freedom
fighters and leaders and many of the
people who had taken asylum in India,
the earlier Government had given
them asylum. The earlier Government
has made certsin commitments to
them, they gav: certain assurances to
them, but, unfortunately, our present
government has tzken a policy almost
drastically in reversal of the policy of
the earlier government. It is upto
them. What they want to do? They
can do it, whatever il may be. But
you have given a categorical assurance
to the political refugeeg from Bangla-
desh. Whatever might have happened,
now you should give a categorical
assurance as ynu have done in the casa
of Tibetan refugees as you have done
in the case of Nepalese refugees and
other political refugees who have taken
asylum in India that nobody will be
foreibly evicted out of Jndia and nor
will they be thrown to the wolves. That
categorica] assurance the Prime Minis-
ter has given and you have also given
once. But, ve v unfortunately, it has
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not been fulfilleq by your officers, by
some over ze:slous officers. It has
come to the Piess—the nameg also
have been given that out of those whe
have been thrown to the wolves, 16 of
them have been executed by the
B.D.R. It is known that in spite of the
assurance given by the government of
India to ths political refugees, either
they voluntarily moved back into
Bangladesh or unfortunate or regrett-
able conditions were created where
they hag perforce no other alternative
but to go back to their homeland.
Hundreds of them are waiting in the
so-called Reception Camps. Bangla
Desh has given an assurance to the
Government of India that those politi-
cal refugees who will go back to
Bangla Desh will be treated well and
after a few months they will be made«
free without facing any coercion what-
soever. But as 1 have already told 16
of them have already been executed.
What will happen to others waiting in
the Reception Camps,—I do not know?
It is the obligat'on of our Government
to see that security and safety ig given
to these repatriates—who on the
basis of an assurance given to them
had gone to the Bangla Desh. If need
be some indenendent organisation llke
the Red Cross Society should be re-
auested to visit those campg to see that
the repatriates get humanly treatment
Let us nol be accused of being barbar-
ous or inhuman in our peclicy to those
freedom fiehters who took shelter In
India. It is an expectation from India
that they wiil get at least moral sup-
port for the cauvse of freedom and de-
mocracy for which they were fighting.

I also want to say a few words in
the form of a caution. 1 have given
you many cautiong earlier also. I have
written to you many times. While
following th, policy, in the case of
Bangla Desh, do not think that Bangla
Desh ig Iran or Afghanisthan, Bangla
Desh has been born out histe-
ric India. 1f something happens in
Bangla Desh it is hound to have reac-
tion in India as well. Let us not for-
get that at the time of partition we
had given certa'n assurance to the
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minority community of this country
and that country. Let us not forget
1950 Nehru Liagat Ali Pact also. Let
ug not forget the recent things that
happened in 1971 in Bangladesh.

You may be very pleased to have
very good relutions with Zia-ur-Reh-
man, the gentleman who is guilty of
butchery of freedom %nd democracy
of the people of Bangla Desh. I do
not know whether you have noticed
that from the counstitution of Bangla
Desh the word ‘secularism’ has been
abolished. Theocracy has been infro-
duced in the concept of polity of
Bangladesh. The matter does not end
there. There is now a reign of terror
there. I do not know whether you
know that 3 government sponsored
complex of mosques is being built 1n
Chittagong are:.

In 1971 almost all the temples of the
minority cemmunity of Bangladesh
were destroyed. Sheikh Mujibur
Rahman wanted to help them to re-
build them. But the present Bangla-
desh Gove:-nment declined.

An old Sanyasi of Bolangiri Ashram
of Sitamari of Chittagong came 1o
Dacca recenfly to collect some religi-
ous books. All such religious books
and the templ >s were destroyed in 1971.
He came to Dacca High Commission
office just to receive those books as
those were not available in Bangla
Desh. These becks were some Hindu
scriptures, The sanyasi was arrested
and beaten mercilessly. when he came
out of the Indian Mission.

Ramakrishna Mission at Decca is the
only Organisation where the Indian
Sadhus used to visit. They are now
denied visa and the free activities of
Ramakrishna Mission has been practi-
cally stopped. The Gandhi Peace
Foundation had set up a relief centre
at Khulna after 1971. Now that has also
been stopped by the Government of
Ziaur-Rahman. There was one Major
General, a Hindu in the Bangladesh
Army, Major Cicneral Dutt. He has
been sacked from his post. There is
no important officer in Bangladesh
belonging to minorify communities.
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But one or two D. Cs. (Deputy Com~
missioners) are there. All of them
have been deprived of their authori-.
ties and they have been brought back
to Dacca and given some unimportant
posts to hold. I do mot want to tell
you more. I have many more in-
formation. But I am only warning
you about this. Ziaur Rahman is ter-
rorising the people of Bangladesh
asking the people to submit to his
theocratic politics. In consequence a
serious reaction has developeq in the
minds of the minorities there. They
are being terrorised; they are horri-
fied. Horrible things are happening
there. I don't want to reveal all those
facts. I don't want to create a sense
of alarm in this country. For that
reason I don't want to disclose all
the facts on the floor of the House.
But I warn you, that thousands of
your armed force will not be able
to control minority exodus frem
Bangladesh, when they will he trying
to enter into India. There are fifty
million of minorities still there in
Bangladesh; their life, their porperty
and their future is in danger. You
are giving a long certificate to Ziaur
Rahman. I have lived there for 33
years of my life. I cannot forget that
land; I cannot forget the people there.
I cannot forget that I Mgve never
Ibeen a party to partition. I never ac-
cepted partition. If any theocratic
regime is set up, it is my moral duty,
it is my sacred duty as a proud son
of India, who fought for the freedom
struggle, to fight also against this

theocratic  politics. Such theocratic

politics will not be the solution and

it will have its own effect on the

people of India also. I want to caution

you;—take a cautious policy. Go desp_

ly into the matter. Just a chat with

Ziaur Rahman cr Shamsul Haq will

not do. It is all right to say he has
understood you and you have under-

stood him. But I am sorry to say

that it will take time to understand

Ziaur-Rahman. You do not know

about Jamait-i Islami and other com=-

munal fanaticism having been let

loose there. Can you imagine the killers

of Mujibur Rahman will be set free?
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Can you imagine the killers of the
other ministers and other army offi-
cers will be et free? Do you know
what has happened? They have been
brought back from Libya. They are
reabsorbed in Bangladesh agrmy and
given promotion. Is it not our moral
duty to raise our voice against a
theoratic regime? Can such a thing
happen in any civilised country, what
are happening in Bangladesh?

Sir, it is our moral dquty to raise our
voice in defence of the struggle for
freedom and secular democracy in
Bangladesh. More than 20,000 of our
men have sacrificed our lives for the
liberation of Bangladesh, for the esta-
blishment of secular democracy there.
We cannot simply sit idle and take an
attitude, Ilike—let whatever things
happen there. Such an attitude should
help us or the people of Bangladesh.
But what I warn you is this: Have a
cautious policy towards Bangladesh.
Do not allow the guilty men to run
away with a good certificate from
India. Whatever may be minimum re-
quirements of maintaining diplomatic
relations with Bangladesh may be
maintained. But, please do not give
any certificate to that theocratic poli-
tics and also the policy of suppressing
the people there, suppressing demo-
cracy there. That kind of certificate
Ziaur Rahman should not get from
the Government of India.

1 have finished, Sir. Sir, I have only
two more remarks to make. One is
abowt the non-alignment policy.
Please do try to have a re-thinking
about our policy. This non-align-
‘ment policy smacks of political hypo-
crisy. In the world is there any
country which had been really non-
aligned? Each pon-aligned country
had either bilateral relations or multi.
lateral nelations with some super
power or the other, What happened to
our country when China attacked us?
Were we really non-aligned? What
happened to us just before 1971 war?
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Was that a glorious chapt®r of non-
alignment for us? Therefore, please
do not get into the trap of momentum
of Nehru euphoria of non-alignment.
Let us enunciate our policy as the
policy of international peace, freedom,
amity and equality of all nations,

This should be our policy—not that
non-alignment which hag lost its
sanctity by politcal hypocrisy indul-
ged in by almost all the countries.

I have 3 word about our Common-
wealth relation. How long would you
carry the legacy of the shackle of
slavery by continuing to be in the
Commonwealth? It is morally, politi-
caliy and spiritually not only unjust
but also against the national con-
science of India. Still we are in the
Commonwealth carryving what—noth-
ing but the legacy of the shackle of
our past slavery?

DR. HENRY AUSTIN (Ernakulam):
Sir, T am sure hon. Members will
agree with me when I say that our
esteemed For2ign Minister when he
appreciated and paid a tribute to his
predecessors. particularly, to the late
Pandit Jawaharlal Nehru, the archi-
tect of our foreign policy, he was not
perhaps indeed stressing the continui-
ty of the national mentor of our
foreign policy.

In the Report put out by the Ex-
ternal Affairs Ministry for 1976-77,
our Foreign Minister or the Ministry
has claimed that India was able to
make during this year a purposeful
initiative in improving relations with
our neighbours, with developing
countries and also with the developed
countries.? Some of our long standing
problems were resolved.

What is the reason for this achieve-
ment of our foreign policy and what
has been stated in that report? I
quote:

“The initiatives taken by India,
without a feeling of insecurity or
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diffidence, were made possible be-
cause of the dynamism and resili-
ence in the economy and the foun-
dations of technological and scienti-
fic infra-structure laid in the
decades since independence.”

I hope that other Members of the
Janata Party would make a note of
this reference in this report that it is
a recognition of the continuous effort
being made to make India sound
economically and technologically, It
is a truism that in our international
reiations, the foreign policy »f any
country cannot he successful unless
its domestic policy is also equally
successful. Actually, it is a projection
of the domestic policy and, therefore,
those detractors of the policy of the
erstwhile Government may kindly
take note of the reference to the
achievement, if any, that we have
made. Our achievement in the inter-
national policy is partly due to the
domestic policy that we follow.

In the interest of brevity, I do not
want to go into details of very many
problems which I would Jike to high-
light this afternoon. But, I would
like to say one thing. Even our
esteemed friend, the Foreign Minister
has been claiming that we had been
able to make significant achievements
last year in the realm of foreign
policy; ever since he took office, he
has made efforts towards that. But
however it is incumbent on the part
of the Foreign Ministry to realise
that ominous trends are lurking, are
visible in a very perceptible way, not
far off from our country but even in
South-East Asia or even in our im-
mediate neighbourhood. I am referring
to our relationship with Pakistan. It
is true that according to the Simla
spirit of 1972, efforts have been made
to normalise our relations with Pakis-
tan, But are we taking note of the fact
that Pakistan today is arming itself
to the teeth and it is building up an
atomic arsenal of weapons which are
frightening the neighbouring count-
ries. That is why in our country the
Hindu Mahasabha has passed a reso-
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lution that India should also, contrary
to the principle accepted by the na-
tion, go in for the production of nu-
clear weapons. I refer to the Repo:i.
which appeared in The Times of India

dated 22nd June: “Bhutto not in fav-

our of N-ties with India.” When a

reporter asked him whether he wou d

accept the offer of our esteemed

Prime Minister, Mr. Morarji Desai, re-

gardig a ‘no-war pact’ with Pakistai,

Mr. Bhutto ﬂatly rejected the pro-

posal and he sail that Pakistan in-

tended to go ahead with its plans to

purchase nuclear reactors from

France, not from India but from other

sources. I quote here the newspaper

report.

“During the interview Mr. Bhutio
proposed a joint defence pact or a
non-aggression treaty among Isla-
mic countries which, he said, would
enable the Islamic nationg to face
all challenges as present circum-
stances require more solidarity.”

That is the direction to which Pakis-
tanis are turning their attention. In
last year's budge{ there hag been a
10-fold rise in Pakistan N-plan out-
lay. Now, I would like to draw the
attention of *he hon. Minister to the
Samachar report of 25th June.

“A major share of Pakistan’'s nu-
clear programme for this year
which received a 10-fo!d increased
budgetary allocation wil]l go for the
controversial nuclear reprocessing
plant to be supplied by France, ac-
cording to Jang of Karachi.

The current year’s allocation is Rs.
55.0 crores as com:pared to Rs. 5.5 cro-
res in 1966-67. In the previous
year it was Rs. 4.79 crores. Mr. Aziz
Ahmed, the Pakistani Foreign Mi-
nister has said that the American
government opposed the deal because
it said that the plan would enable
Pakistan to produce gn atom bomb.
So, it is clear that the France-Ame-
rican dispute over France’s decision
to supply this pnocessing plant to
Pakistan was based on the realisation
that from America, Pakistan would
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not get the capability of producing a
tomb. It is not for peaceful pur-
poscs. These are trends that are be-
ing developed in our neighbourhood.

I will come to other problems aris-
ing in other countries as well. On
the one hand, our Prime Minister
true to his convictions and true to
his traditions in which he has built
up his career has said that on no ac-
count would he like to get nuclear
weapons produced in our country. I
admire him. At the same time, take
note of what he said. He said that
he would quit rather than make A-
bomb. That was reported in the
Times of India. In the same way,
take our relations with Iran. I know
that our Prime Minister on his way
to attend the Commonwealth Confer-
ence made an official visit to the
Shah of Iran and it is very important
that we cultivate friendly relations
w.th that country. We have got
cultural and historical contacts with
that country. But what is happen-
ing there? Massive armaments are
taking place. America has dumped
all kinds of nuclear and other war
weapons. This is the situation that
exists in Iran today. Now, over and
above all these things, USA is going
ahead with radar deal. I quote zgzin
from the Times of India. dated June
24, It says: “The Carter adminis-
tration has notified Congress that it
proposes to sell Iran seven highly
sophisticated airborne radar systems
at a total cost of $ 1.2 billion.” This
is what is happening in Iran.

Now the Soviet papers have come
out with allegation that USA is ready
with, what you call, most lethal wea-
pon, such as B-1 homb and it is said
that they are going to sell these to
Iran. The Ministry of external
affairs may kindly take note of this
reference in Times of India dated
June 19 about production of B-1 bomb
and it is also expected to be despat-
ched to these countries. Now, the
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Soviet Union has reported in the So-
viet papers about America getting the
B-1 bomb ready to be despatched to
these countries.

]

We are saying that our relations
with neighbouring countries, particu-
larly countries in South Asia are very
cordial and that it is being ner-
malised. What is happening in our
neighbouring country Sri Lanka? I
can admit that India cannot do any-
thing about it for its demographic and
geographical location and its demo-
graphic size. It feels the colossus of
the North unnecessarily creates sen-
sitivity in the small country. It is
not true that we have been able to
solve the problems of delimitation of
the geographical borders. Serious de-
velopmets are taking place. The
trends in Sri Larka are so being deve-
loped that it looks more for its secu-
rity to China and Chinese influence is
increasing. Even internal develop-
ments are not favourable to our
country. I point out here a report in
the Colombo papers of g decision
taken by the Tamil United Liberation
Front (TULF), which is the authori-
tative political party of the Tamil
population, In the presence of Mrs.
Sirimavo, who is now campaigning in
that area, the party has declared that
it stands for secession, that it stands
for a separate statehood and we have
to take note of Srij Lanka Govern-
ment’s policy of seeking security else-
where and considering India as a
country which cannot be befriended
for various reasons.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The erstwhile Gov-
ernment has been making people hos-
tile, not only people of Ceylon but
of Nepal also.

DR. HENRY AUSTIN: I will come
to Nepal™ also. I again quote from
Times of India dated June 23. "“The
Tami United Liberation Front (TULF)
has already declared that its basic
demand is the creation of a separate
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state for the Tamil minority commu-
nity constituting 22 per cent of the
island’s 13.7 million population, and
this demand is not negotiable.” These
are the trends that are being deve-
loped in Sri Lanka. ~

I am saying how far our foreign
ministry will be able to take note of
these facts and develop an appropriate
policy. I am not blaming. When the
Ministry claims that our relations
with neighbouring countries, particu-
cularly those in South Asia have
been pormalised, this t{rend—it is a
cursory view of the problem—these
aspects of the internal development,
which are likely to show up the mo-
ment our country is in any trouble,
have to be taken note of.

Mr. Jyotirmoy Bosu mentioned
about Nepal. What is happening
there? Today there is a cut motion
moved by Prof. Shibban Lal Saksena,
in which he says “nearly one crore
of Indians living in Terrai region of
Nepal are being prosecuted and their
lands are being seized”, This aspect
of the situation shoulg also be taken
note of. Nepal's policy of equi-dis-
tance or g slight tilt in favour of
China ig also well-known. The Koi-
rala issue also is there. I am high-
lighting all these things only to show
that the ministry's claim of normal
relations with cur neighbours is not

true. It is only a superficial view
of things.

Coming to China, it is true we have
exchanged ambassadors, but it is at
a very low level. Great countries like
India and China should not ex-
change ambassadors at the level of
officials. Top political leaders have
to be exchanged. So, this is not in-
dicative of close relationship. There
is a report from Hong Kong publish-
ed in the Times of Iadia of June
19, which says: /

~
“Chairman Hua Kuo-feng called
upon the nation to turn the whole
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people into an army, Radio Peking
reported today.”

This is the message published in the -
Liberation Army Daily. So,
Chairman Hua has asked for complete
militarisation of the country,

So far as Pakistan is concerned, a
big road is being constructed of
which no mention has been made. If
we study the background of the Sino-
Indian conflict of 1960, the whole
thing arose after the Chinese decided
to construct a road along Tibet con-
necting Sinkiang Province. The same
process is being repeated. A 493-mile
road is being built linking North
West Frontier Province of Pakistan
with China’'s Sinkiang Province. This
is the report in The Hindu dated
24th June, on page 10.6000 Chinese
people are working on that road. Two
years back a high-powered military
mission visited the place and this
decision was taken after that.

One of the most crucial areas of
our concern is the Indian Ocean. I
have myself raised this question of
m.ilitarisation of Diego Garcia in all
my speeches. The Times of India,
dated 24th June says:

“USA, USSR begin talks on Ocean
demilitarisation—"

The Times of India dated 27th June
says: '

“Carter not very hopefu] of bet-
ter ties with Russia,”

Immediately after assumption of office
by President Carter, thanks to the
strong stand taken by the previous
Government, Carter issued a state-
ment that he stood for complete liqui-
dation of 'all military installations in
Diego Garcia. But today when he
was exchanging views with the Aus-
tralian Prime Minister, Carter has
come out with a statement ' saying,
there is no such effort and US stands
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for status quo on forces in Indian
Ocean. 1 quote again from the Times
of India, dated 24th June:

“The US President, Mr. Carter,
and the Australian Prime Minister
Mr. Malcolm Fraser, agreeq yester-
day on the current goal of seeking
a freeze or a balance of American
and Soviet militarv forces in the
Indian Ocean....The initial Carter
target was ‘complete demilitarisa-
tion’ of the Indian Ocean; now it
appears as if the goal is mainten-
ance of the status quo.”

..... after his talks with Fraser
the President told newsmen that in
the current Moscow talks the US
ugreement stabilised the status quo
and refrained from further military
escalation”.

Sir, this is the position of Deigo
Garcia, | have casually seen the
statement of the Prime Minister when
some pressmen asked him to comment
on the above report. He said the
report may be wrong. It is up to the
Ministry to say whether it is true or
not whether Australia and America
have agreed on further militarisation
and making Deigo Garcia an arsenal.
Because it is hardly 800 km from
my constituency, 1 am personally
quite disturbed apart from the secu-
rity of our country.

Sir, about the situation in Africa,
I said in the Consultative Committee
meeting of the Ministry of External
Affairs that I have great re-
gard for the «concern of the
esteemed Foreign Minister to
further develop the bipartisan
nature of our foreign policy and
the national consensus that has been
built up. It is for his benefit and for
his possible use that I am making this
suggestion that in Africa we have got
to make a big move. In Lisbon re-
cently a big conference was held to
consider measures for giving further
support to the liberation movement.
Today the Organisation of African
Unity has resolved to send expedi-
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tionary forces to Mozambique hecause
the Rhodesian army is enroaching
upon Mozambique. The Angolang are
afraid and at this point I suggest that
our foreign policy should rise up to
the occasion on behalf of the libera-
tion movement and I suggest that
the Foreign Minister should convene
a big conference in India to highlight
the problemgs of apartheid, to high-
light the further strengthening of the
liberation movement in Zimbabwe and
throw away the illegal cccupation of
the Union of South Africa and Nam-
bia. These are all aspects on which
the foreign policy could be more arti-
culate.

Sir, T suggest that during the years
1947 to 1954 from the Asian Rela-
tions Conference to Bandung Con-
ference the Indian foreign policy was
making a constructive contribution to-
wards the unfoldment of the Afro-"
Asian world. I suggest that our For-
eign Minister should take some ini-
tiative in this regard rather than tak-
ing sketchy initiatives here and there.

Sir, I cut short my speech be-
cause 1 have to give chance to other
Members. These are the points I
have made not from any unauthori-
sed sources, but they are reported in
our own press and even as we say
that our relations are improved with
our neighbouring countries, we have
to take note of the ominous protents
that are there.

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Mr, Deputy-Speaker,
my Right honourable friend, the Min-
ister of External Affairs’is generously
endowed with the gift of the gab
and it is gomewhat of an anti-climax
to turn from his soul-stirring and
heart-warming prologue to the statis-
tics and the noteg embodied in these
two booklets on the demands for
grants of his Ministry.

May 1, Sir, at the outset make a
brief passing reference to the desig-
nation of his Ministry? I know he
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is a linguaphile, that is, he is a lover
of languages, like me, not merely
Hindi and English, but all languages.
I say he is a linguaphile, not a lingua-
phrobe, not a hater of languages, and

knowing that he is a linguaphile, I °

am sure you will agree with my small
suggestion that in Hindi his Ministry
should not be described or designated
as “Videsh Mantralaya”. I am gzlad
that it is not called ‘Videshi Mantra-
laya’. It is called ‘Videsh Mantra-
laya'. It should be really appropriate
to call it as ‘Videsh Karya ITantra-
Jaya’. I am sure you will agree with
me and make the necessary change to
‘Videsh Karya Mantralaya’. I won-
der whether ‘Mantralaya’ is also cor-
rect etymologically. It should be
either ‘Mantralaya’ or ‘Mantrana-
laya'. I am sure he will agree with
it:  ‘Mantra’ is differen{ from ‘Man-
trana’. ‘Mantranalaya’ is more ap-
propriate: or he can say, “Mantria-

laya”. ‘Sachivalaya’ will mean secre-
tariat.
14.00 hrs.

Then 1 come to the notes given in
these booklets. There are two book-
lets. We had one in March when
the Vote on Account came before the
House for consideration; and we have
now been given another. The two
team with inconsistencies and dis-
crepancies. There is no time to go
through all the instances here. But
I will invite the Minister’s attention
to 2 or 3. At page 5—in both the
documents it is at page 5—please see
under ‘Bangladesh’. There is a re-
ference here to a provision by the
budget estimates of Rs. 4.33 crores,
i.e. Rs. 2.24 crores as grant and Rs.
2.09 crores as loan. Thig is ag per
the June document. Take the March
document. It stateg that the budget
estimates 1977-78 provide Rs. 5.33
crores, i.e. Rs. 1 crore less under the
June dcocument.r

Now turn to page 3 in regard to
Nepal, another country with which we
are very much concerned. As per the
March document, the budget estima-
tes provide Rs. 11.08 crores towards

93‘ Ext. Affairs 246

aid to Nepal, whereag the June docu-
ment says that Rs. 10.03 crores have
been allotted towards aid to Nepal,
i.e. Rs. 1 crore less. Within 3 months,
the aid to Nepal hag been reduced
by this amount. The reasons should:
be given.

There is one more point to which
I would invite the attention of the
House. On page 5 it is said:

“Budget estimates 1977-78: The
budget estimateg for 1977-78 amount
to Rs. 111.65 crores as against tihe
revised cstimates of Rs. 118.45 cro-
res...."”

whereas in the March document, it
is gaid:

“Budget estimates for 1977-78
amount to Rs. 123.45 crores.” i.e.
a difference nearly of Rs. 12 crores.
How did it crop up? The Minister
should ask his Secretariat to ex-
plain it to him, and he should tell
the House.

There is another curious statement.
The increase in the provision for
1977-78 over 1976-77 (as per the re-
vised estimate for 1976-77) is due
to the requirements for purchases and
construction of properties abroad for
official and residential uses. I thought
that after the two revolutionary elec-
tions that we have had during March
and .June, the Janata government
would certainly. have a lesser pen-
chant and love for property abroad.
All sorts of property are being ac-
quired there. The Minister of Ex-
ternal Affairs used to be a shining
light of the opposition in Parliament.
He was among the first to criticize
the extravagance of our Missions
abroad.

I thought the Minister would at least
show some sort of soul-stirring, heart-
warming change in the declaration of
policy, with regard to policy matters.
But I find that we are going the same
old way, the Congress way, which is
not the right way.
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1 do not wish to into al] the
aspects of foreign policy. I will con-
fine myself to certain salient features
and certain important matters con-
nected therewith. I wil] take my
stand on what the hon. Minister him-
self told the Foreign Ministers of the
Non-aligned Group of Nations that
had gathered in New Delhi for the
meeting of the Co-ordination Bureau,
either late March or early April
What did he say? It was not an
enlightening statement that he made.
It was a rather dull, drab statement
that he made, unlike the speeches and
perorations that he usually makes in
the House and outside. What did he
say? He said “Nothing has changd,
except the Foreign Minister.” This is
what he was reported to have said,
declared, that the change in the Gov-
ernment did not entail] any, change
in India’s foreign policy. What he
wanted to change was, the only cor-
rection that he. stipulated was, that
he would check the ‘tilts’ that had
appeared in the past. And ‘past
means, ] suppose, all the past 30 years
of Congress mis-rule; that was what
he meant, 1 suppose, for he did not
say “recent past” but ‘past”. The
present Government has decided that
there was no need to tilt to this side
or that side. So, a straight course is
to be pursued.

The Prime Minister, in his latest
speech on Srinagar as late as two
days ago, on 26th June, said:

“India would continue to adhere
strictly to the policy of non-align-
ment and peacefu] co-existence and
friendly relations with all countries
of the world.”

I am glad he has said ‘‘all countries
of the world”. Then he went on
to say that:

“it ig essential for us to norma-
lise our relations with all coun-
tries ‘'of the world.”

He particularly mentioned, of course,
Bangladesh, China and Pakistan,
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Now, how jis the implementation -
being done sp far? I know that he
had not much time, the Government
and the Minister too. He is a brand
new Minister. He had not been a
Minister earlier. Some of his collea-
gueg had been Ministers in the past,
but he is new to the Cabinet. He
had not had the honour of being a
Minister. He is pew, and being new,
he would, I do not say, sweep clean,
but I thought, being a new Minister,
he woulg bring a fresh outlook, a
creative dynamic outlook and a very
vital] change would be apparent in
the foreign policy declarations. But
so far, I am sorry to say, though he
has made a very soul-stirring and
heart-warming speech, there is no
soul-stirring change indicated in the
foreign policy.

1 would take the Commonwealth
first. He attended the Common-
wealth Conference; so did the Prime
Minister. On the Commonwealth Re-
solution, in the Constituent Assembly
in May 1949 the then Prime Minister,
Shri Jawaharlal Nerhu, made a very
vigorous speech, extolling the agree-
ment, which was evolved in the Lon-
don Conference a few days earlier.
There was criticism of the agreement
in the Constituent Assembly. In re-
ply to the debate, he had to accept
the force of some of the criticism
that had been made of that declara-
tion of the London Conference, and
so he said:

“It is open to the House, or to
the Parliament later at any time,
to break this link (Commonwealth

link), if it so chose.”

“Not that 1 want that link to be
broken, but I am merely pointing
out that we have not bound the
future in the slightest. The future
is as free as air.”

—That was the poetic style in
which the then Prime Minister used
to speak.—

“Thig country can go any way it
chooses. It it finds this is a good



249 D.G. 1977-78 Min. ASADHA 8, 1809 (SAKA)

way, it will stick to it, if not it
will go some other way, and we
have not bound it down.,”

May I, in all, humility, ask what
the Commonwealth has meant to us?
Is there anything really common
among all the countrics of the Com-
monwealth? Neither ideology, nor po-
cies, nor philosophies, nor even wealth,
Most of the Commonwealth coun-
tries are poor. Can we imagine, can
human imagination conceive, pf two
more distinct, disparate, polar oppo-
sites such as Shri Desai, Prime Min-
ister of India, at the high end of the
scale, and Dada Idi Amin at the low-
er end of the scale—the Prime Min-
ister of India and the President of
Uganda—both Members of the Com-
monwealth?

PROF. P. G. MAVALANKAR (Gan
dhinagar): He was absent at the
London Conference.

SHRI HARI VISHNU KAMATH:
But he is there, he is not outside the
Commonwealth. Is there anything in
common between what India has stood
for in the last thirty years and what
some of the countries in the Com-
monwealth, so-called Commonwealth,
have stood for in the last few years?
This Commonwealth is a strange po-
litical creature, an almost weird poli-
tical creature or international institu-
tion, because of our connection with
which we are a two-headed royal
republic——one jis our own head, the
President, and the other head js the
head of the Commonwealth, the
Queen or the King as the case may
be, the British monarch.

And what has the Commonwealth
achieved so far? As far ag the recent
Conference is concerned, the New
Statesman, the leading political week-
ly ot England, hag thig to say:

“The main achievement of the
London Commonwealth Conference
has been to ensure that the Com-
monwealth games will, after all,
take place next year.,”
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That is all the achievement accord-
ing to the New Statesman, a very re-
puted weekly. I have seen you, Sir,
reading it in the Library now and
then. So, I am quite sure that you
will accept the verdict of the New
Statesman about the conference,

And what has the Prime Minisfer
himself to say about the proceedings
of the recent London Conference? He
said:

“Unlike the United Nations, the
Commonwealth was not structured
or governed by elaborate proce-
dures. It mirrored the diversity of
the entire community of nations, but
had a character of informality and
a tradition of, co-operation which
was perhaps t{nique."

Unique informality, informally get—
ting together ag a sort of club, the
Commonwealth club, having dinners,
although the Prime Minister did not
partake of the diverse, rich dishes:
It was so mentioned in the papers.
He stuck to his milk and fruits, while
othersg gorged themselves on the va-
rious victuals prepared for their gas-
tronomic delectation. That was that.

I do not want a sudden break
with this link, but has not the time
come for us to have a close, second
look at it or re-thinking on the sub-
ject? Is there anything that India
has gained. from this link? Eire, as
soon as it was established as an in-
dependent State, broke its link but
had a treaty with the commonwealth.
So, we will not lose anything at all
if we ceased to be a member of the
commonwealth, particularly when
there are such disparate entities with-
in commonwealth.

Coming to the other aspect of this
foreign policy ‘genuine non-alignment’
as emphasised by the Minister as
well as by the Prime Minister—how
is it in actual practice, what is the
position? Take only one or two in-
stances. I want genuine non-align-
ment; I am also for that. Are we
so in West Asia? I remember the
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Minister, before he was translated to
this high office, was a very vocal,
very vigorous critic of the then Gov-
.ernment’s foreign policy; it still rules
the roost, today and ] am sorry to
say that he has become a status
quoist. What is happening in West
Asia? Is our policy in West Asia
really non-aligned? 1 think, even
a lvro will not believe jt is non-align-
ment. 1 want our relations with
Arab States to continue as friendly as
today. but let us have relations with
Israel also. The Minister was re-
ported to have stated recently that
unless Israel withdraws from gccupied
territory, there cannot be any ques-
tion of normalising relations  with
Isreel. Now, what is the position with
regard to Pakistan and China? China
has occupied oqur territory and Pak-
istan has occupied oqur territory, but
«til] we have diplomatic relations with
both the countries. I do not ask
for immediate diplomatic relations
with Israel. Have full diplomatic
relations with Arab States, by all
means, but at least, as a beginning,
have bilateral consular relations with
Israel. Today, it is unilateral. Israel
has a consul in Bombay. He js con-
fined to Bombay; he cannot go to
Delhi. He is under some sort of house
arrest, is he? Sometime back in 1966
when the Minister was a member of
the Opposition, there was a notorious
event when our then Government
treated the President of Israel as a
virtua] prisoner at the airport, and
later sent him a bill for the trans-
pert that was supplied to him. But
that is a matter on which I do not
wish to dilate. 1 would however, like
the Government to initiate a new
move, ang to establish consular rela-
tions with Israel. It is a ridiculous po-
sition that the British Embassy in
Tel Aviv should look after our inte-
rests in Israel. The Indian Govern-
ment recognises that we have jnte-
rests in Israel, but the British Em-
bassy looks after our interests in
Israel. Is that worthwhile? I am
sure, thp Minister will give earnest
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thought to this, and re-consider this
position.

Coming to China, I am glad my
friend referred to non-alignment and
said that after aggression in 1962,
Pandit Jawaharlal Nehru himself de-
clared in this House in ringing tones
that so far as China is concerned, non-
alignment was dead. We do not want
that position to continue. But it must
be clarified now. The Minister is
reported to have stated recently that
unless China withdraws from occu-
pied territory, we cannot make any
move in the direction of normalising
relations. I do not know how far
that report is correct. In answer to
a question bw me earlier in this
Session, the Minister said: “India will
be prepared to consider any jnitia-
tive to add more substance to the
process of normalisation or sugges-
tions for improvement of relations on
the bacis of five principles” 1 do
not know why this much maligned,
discredited Panch Sheel which Jed to
such disaster in 1962, has been quo-
ted in this context. ] do not mind
Panch Sheel: I teiieve in Panci Sheel,
the principles thereof. But 1 do
not know why in this context
this has been brought in. I would
have been happy if the Minister had
stated very clearly about it. [f he has
not done so uptill now, it is us 1o
him to do so in his rzply to the de-
bate today as to what is the position
with regard to China, whether China
should vacate aggression, in which
case Pakistan also should va a'c
aggression. Let him make a state-
ment of policy, let him «clarify, that
unless they vacate aggression, nothing
will be done—we stay put; Wil the
aggression be vacated or not by China
and Pakistan? Let him tell us about
that.

Coming to Russia, the Indo-Soviet
Treaty kas signed in 1871. I raised a
question in this House during the last
session. It was an Unstarred Question
No. 1609. My question was a pointed
one: . .
“What concrete gains and benefits
have accrued to India from the
Indo-Soviet Treaty of 1971,
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if it has been beneficial 10 our
country, whether Government pro_
pose to conclude similar treaties
with other countries; and

if so, the
countries?"

names of such

You will recollect that th.s treaty with
Soviet Union—I ain not against it—
became an irritant to China in some
way or other and China thought that
we were leaning over backwards or
becoming, more or less, a quasi-satel-
lite of the Soviet Union. It was per-
haps not a fact. But the answer 1o
the question was a piece of masterly
evasion. Unfortunately, it was an un-
starred one and I could not parsue it
further that day. The answer wag-

“The Indo-Soviet Treaty of Peace,
Friendship and Cooperation of
August. 1971 reflects the spirit of the
relations of traditional friendship
and cooperation between the two
countries which serve the interests
cf the people of India and USSR."”

SHRI K. A. RAJAN (Trichur): That

is a very positive reply.

SHRI HARI
Further it was:

VISHNU KAMATH:

“In keeping with India’s policy of
non-alignment and peace, under-
standing and cooperation with all
nations, it will be Government’s
endeavour to develop and strengthen
relations with all countries on the
basis of equality, mutual benefit and

reciprocity.”

It was a very delightfully vague and

masterly evasive reply, Does ‘the.
Government propose to have a treaty
with all the countries, with how

many countries and which countries?

1 am sorry I have forgotten ahout
Nepal, our very good neighbour. Mr.
Koirala has gone to America for treat-
‘ment, Jaiprakash Narain and Koirala
are both comrades. It is a sad coinci-
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dence that both are ﬁndergolng treat-
ment, one in Bombay and the other in
America. They were comrades :n
arms during the freedom struggie led
by Mahatma Gandhi, Subhas Chandra
Bose and Nehru. But today both are
sick. I know the constraints that
operate in the working of the Minister,
in the attitudes of the Minister, and
the statements of policy that he
makes. 1 am well aware that as a
member of the Government ke is not

so free to speak as he might have
liked to. I am sure this House will
certainly extend its sympathy and
good will and all support to Mr.
Koirala, the iormer Prime Minister
of Nepal, and wish him speedy re-

covery and also wish him victory in
the cause which he has aspouseg in
Nepal, the same cause for which the
people fought in India.

As regards China, | wanted to point
out that the Minister in his speech
recently referred to the resolution
passed by the House, adopted by the
House in 1962. I amn not sure whether
vou (Mr. Deputy-Speaker) we e in this

House or in the other House. The re-
solution was passed here, in this
House by acclamation, all slanding.

Sardar Hukam Singh, the then Spea-
ker, requested the Members {o stand

and pass it. There was no incident
like that before or after. The resolu-
tion was on the Chinese aggression

moved by Pandit Jawaharlal Nehru
and piloted by him. It was put to the
vote of the House on hig bkirth day
anniversary, November 14, 1962, The
last paragraph says. “With hope and
faith, this House affirms the firm re.
solve of the Indian people to drive out
the aggressor from the sacred soil of
India, however long and hard that
struggle may be.” The Minister is
reported to have referred to the re-
solution in hig recent speech and said
that still stood, and so perhaps the
Government may not be able to consi-
der any basic change in policy towards
China. Let him clarify this policy to-
wards China even in the light of The
resolution and this statement referred
to. With- these words, I have done.
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SHRI DINEN BHATTACHARYA
(Serampore): Mr. Deputy-Speaker,
Sir, at the very outset | want to ex-
press my appreciation for the repeat-.
ed statements made by Mr, Vajpayee,
for whom I have got all respects and
for his dynamism, that he will fcllow
the policy of non-alignment and anti-
imperialism. It js also comimendable
that soon after assuming office. Mr.
Vajpayee could arrange the meeting
of non-aligned bureau kere which was
beld to review the major developments
in the fleld of decolonisation detente
and development in other sphereg as a
follow.up of the Colombo summit in
August 1976. It also reviewed the
position in respect of economic coope-
ration among the non-aligned nations
ang it was helpful to bring about an
upderstanding among the under.
developed countries as 1o how the
developed countries are depriving and
exploiting the people of the under-
developed countries from time imme-
morial, and that exploitation must be
put to an end by the co-operation and
unity of all the non-aligned and
under-developed countries.

I must also state here that more
positive steps are necessary to be
taken by the Government in corder to
strengthen the Afro-Asian solidarity.
Among the outstanding issues that
need our attention is the issue of
inhuman repression of the rpeople of
South Africa by the minority govern-
ment of Ian Smith. Even the United
Nations' resolution on South Africa
remained unimplemented. In Colombo
Conference as well as in the cther
conferences all the non_aligned nations
have reiterateq their ful] support to
the South African peoples’ lineration
struggle. However, the sufferings of
the people there have reached a seri-
ous level and a serious thought must
be given to it so that the real and
positive help may reach these African
people to oust the Ian Smith Govern-
ment from power. India has 21} 2long
stood for liberation struggles o! African
peoples zince the days of Mahatama
Gandhi; India hag all along been
against domination of African people
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by the western countries, Therefore,
we should take initiative In extend-
ing our material assistance, go that
these African peobPle may resist suc--
cessfully the brutalities of the western
people. Further, I would plead that
all kinds of material he!p, ircluding
arms aid, must be given to these peo-
ple who are fighting against the im.
perialists. In the UNO ang in other
places also, the delegations who repre_
sented the African people have men-
tioned that the gang of five, the USA,
Britain, Canada and others are deter-
mined to frustrate the efforts of the
African people for liberation of their
countries by taking this plea or that
plea, by organizing this meeting or
that meeting, their rcal intention is
to see somehow that the African peo-
ple lose confidence in themselves and
their efforts and determination are no
longer there to fight against coln-
nialism.

The success of liberation movements
in Africa will be possible only if the
Afro-Asian countries give them the
necessary moral and material assis-
tance. Though we have suppcrted
them_ | feel that the support should he
more concrete.

In the Middle East, the portion of
the Palestinian land occupied hy the
Israelis must be vacated. That de-
mand has been reiterated by nur Go.
vernment. We musf stick to that
So long as the occupled lands are not
vacated, there cannot be any relation
of any nature with Israel as was sug-
gested by Mr. Kamath, because, other-
wise. that will bring down the prestige
that the Indian people have earned in
this period by supporting the causes
of the freedom-loving people and the
pedple who fight for their liberation
facing all sorts of repressions. 8o, our
stand on this Issue is that we must
give-all help to the Palestinian 1ibera.
tion struggle and must not hesitafe in
any way because of pressure from any
quarter.

There are other isgues. The step
taken by the Government of India tc
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, improve our relations with the neigh-
bouring countries are also a welcome
feature. Particularly, the steps taken
to improve our relations with Ch.na
are laudatle. [ know that ours was
the lone voice heard in this Parlia-
ment from the very legnning af'er
1962 that we want friendly pclaticns
with China which is our neighbour and
with whom we have had g-og rela-
tiong from very old days. Anyhow,
w2z did not hesitate to put forward the
demand for normalis’ng our rela‘ions
with the Chinese Government. Now,
some steps have heen talien. for whih
I congratulate the Government, but
that is not enough. There must be
talks at the political Jevel. Mere ex-
change of ambassadors or the mere
establishment of some trade relations
will not do. A political dialogue is
necessary be'ween these two countrieg
so that, at the earliest, we may reach
a point where a full-fledged friend-
ship may be re-cstablished. This is my
humble suggestion to the Govern-
m~nt.

Then, I find that there is ncthing
herz rezavding  Korea, Why hould
our Government not raise the cemaad
that the American forcos  chould
vacale South Korea? Borcause ¢f the
presence of Amesricap troons in fouth
Korea. tension is there in this p it of
Asia. so I would humbly :equ-st the
Minister to take un this issu~. (Inifi:a-
tion of Korea must ke ther~ anl we
must voice the demand of the Kcrran
people for unification of the {wo
Koreas.

In the same way, in regard tc the
Vistnamese people. we are priiigd that
our Government gave suppsrt to the
Vietnamese freedom struggle, but here
I would like to point out one thing.
At the Paris Conference there wus a
decision that the United States will
give help to
for reconstruction and rehabilitation
cf their country, but that promise has
not been kept. Why should cur Go-
vernment not tell the Amer.ican Go-
vernment that they are committed to
this and must fulfil their commi‘ment.

1027 L.S.—9

the Vietnam ¢ people-

of Ext. Affairs 258

that they are responsible for tha total
devastation of Vietnam and cannot
now back out from the assurances they
Bave at an international conference
in Paris? This point should alsgc be
taken note of by the Government.

Again, it has just now been mo>n-
tioned that America has made a siate-
ment that it is not go.ng to (ismantie
its base in Diego Garcia. This will be
a constant threat to the sovereig.ity
of our country. So, why should we
not mobiiise all the Countries around
on this issue more solidly. The p:o_
cesg ior it was started long pack and
all the littoral countries loudly voiced
—that U.S.A. had no businezs to main-
tain a base in Diego Garcia? The
Indian Ocean mus! be a free zone.
There should not be any dilly-dally-
ing on this point. I don't know why
no mention of this is there in the
opening speech of Mr. Vajpayee. He
has taken steps to mainta.n {riendly
relations with Bangladesh, Pakistan,
Nepal and Sri Lanka. That is good.
At the same time. I want tn ment.on
that it has come in the newspap:rs
also that there is an agency whi~h is
encouraging the refugees who came
over to our place and they are being
utilised by the reactionary forces to
continue a slanderous campa.gn
against the Dacca Governmen'.

SHR1 K. P. UNNIKRISHNAN: Do
you want to support the military
Junta?

SHRI DINEN BHATTACHARYA:
What we want ig that our land should
not be utilised for carrying on Such 2
campaign.

SHRI K. P. UNNIKRISHNAN: What
did Shri Jyoti Bosu say?

SHR1 DINEN BHATTACHARYYA:"
While our stand is that we will not
force any refugee out of our country,
we will not allow them to us= our
country as a base to continue a vilifi-
cation chmpaign or any comnalgn to
oust the Government in their country.
Whenever they, the Conaress party,



259 D.G. 1977-78 Min.

[Shri Dinen Bhattacharya)

find it convenient, they say: You must
not intervene in other countrnies
affairs, but whenever it is incon-
venient, they keep silent.

If we are non-aligneq in the true
sense of the term, we cannot ake a
stand that we will aliow sume people
of a friendly country to carry c¢n their
subversive activities against that par-
ticular country, This is our stand and
we have no hesitation to eiterate
that.

Another point which has already
been raised is that if our economic
base ig not strong enough, we will
never be in a position to establish our
prestige in the world and preserve vur
sovereignty. whatever foreign poalivy
we may have. In this connection. I
would like to say that our Government
is leaning more and more towards
American aid.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK;: Not
this Government.

BHRI DINEN BHATTACHARYA:
This Government as zlso vour Minis-
try are very eager for this. You men-
tioned about this yesterday while talk-
ing of Bokaro. I would say that we
should take aid and he'p from all the
countries, but not at the cost of our
sovereignty. not by cutting cur own
nose.

Whatever Shri Biju Patnaik spelt
out yesterday. I am ready to dciscuss
with him. If he can convince me tha!
he does not depend on American help
for the development of our country. I
will be very grateful to him. It must
be remembered that America, is trying
to have a powerful bage in the Incdian
ocean.

SHRI BIJU PATNAIK: Are yuu

friendly with Russia?
,

SHRI DTNEN BHATTACHARYA:
We have our differences with both
China and Russia, but we have no
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hesitation in criticising any country
whenever they do something which
we consider adverse to the intecasts of
the people of our country. Now. ghri
Vajpayee was good enough to make a
statement in France that our relaticns
with Soviet Union will not vnly he
strengthzned, but these wil] be ex-
tended in other spheres of activities
also. T welcome it.

Aboul cur membership of Com-
monwealth, I agree with Mr. Kamuaih
as to what is the necessity of our sit-
ting thera? Why don't you come out of
the Comraonwealth? Whatever be the
gesture »f the British Queen or the
King, wha c¢ver he may be, we must
get aut of the Commonwealth. That
creates 2 wrong impression ¢f India
among the under-developed countrins
who ask as {3 whv we should be there.
We should com: out. No difficully 1s
faced, no problem is faced by countries
which have rlreidy come out. . . . .

SHRI K. P. UNNIKRISHNAN:. We
cannot go by the example of Burma.
You cee lheir ccenomy.

-

SHRI DINEN BHATTACHARYA:
Whatever if may be, they have come
out. One or two points more and 1
have fimshe l.

MR. DEPUTY -SPEAKER: You leava
it to others,

SHRI DINEN BHATTACHARYA:
One isregarding a seminar on racism.
That was banned by the Indira ‘Gandhi
Government. They did not allow the
Arab couniries 'o organize a seminar
here in Delhi against racism, Mr.
Vajpayee should take up the issue
and allow the Arab countrieg and tell
them that we will give all facilities to
them to organize the seminar here to
discuss racisn freely.... (Interrup-
tions) -Don’t try to disturb me in this
way. If vou do it, I ean do it more
than you, when you will speak. So,
I will resuest Mr. Vajpayee to look
into (hir matter in an  impassion to
way and true to his professions and
statements which he has already made,
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Another very simple thing in which
Mr. Deputy Speaker yoy will also be
interested, I want to mention. I put
here a question—you were sitting in
the Congress Benches then—as to
what was the necessity of stopping Mr
Somnath Chatterjee who is an hon.
Member of this House from meeting
his relaticng in Fngland and America.
His passport was impounded. Is it ¢n
the plea of ganti-nationalism? 1
met the then Minister of Ex-
ternal Affairs;, Mr. Chavan and
he said, ‘I have nothing to do.
I am a cipher. Whatever is done
is done by the Home Ministry.’ In this
way, Mr, Somnath Chatterjee's pass-
port and passports of some others also
were impounded. Why? I will request
Mr. Vajpayae to set up an inquiry into
this matter as to why passport was re-
fused even to MPs and MLAs who
wanted to mcet their relatives and
relations in foreign countries, Very
recently. ...

MR. DEPUTY-SPEAKER: The hon.

Member sheuld resume his seat now.

SHRI DINEN BHATTACHARYA:
So. a policy statement is necessarv in
this regard. . . . . . .

MR. DEPUTV-SPEAKER: 1 have
given you warbing three times that you
should end. I arn sorry now it will go
off the record. I am calling #the
next :peaker.

SHRI DINEN BHATTACHARYA:
They have finished their time,

MR. DEPUTY-SPEAKER: Mr,
Bhattacharya, 1 know what I am
doing angj for your infermation, they
have not exhausted their time. If
Ex'ey had, their time also will be cut.

SHRI K. I’ UNNIKRISHNAN
(Badngara): The discussion on the
Demands for Grant of the External
Affairg Ministry ic one of the rare oc-
casiong when we discuss not only the
international situation but the vital
factors conditioning our foreign policy
It is very unfortunate, as I have re-
peatedly been saying, that very little
time shoutd be devoted to a discussion
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of a very vital policy which cannot be
discussed in any other forum.

I am happy that a vigilant guardian
of parliament's inierests which he ha$
been when he was on this side of the
House, Mr. Atal Bihari Vajpayee has
taken charge of the crucial Ministry
of External Affairs. With his maturity
of outlook. I am sure he will be able,
despite the irhibiting factors of en-
vironment of his Party to steer clear
of many other controversies that sur-
round them angd are likely to surroung
our foreign policy in the months and
yecars 1o come.

I am sury that whatever he may
have said when he was with us, on this
side. ne hzs taken a very different
posture ever since he assumed charge
of the Ministry. Primarily, it is the
national interest which conditions osur
foreign policy ang it has always re-
flecteq our naticnal independence and
also respect for ralionhood of others.

1t is no truism to say that we are a
power guantity between Suez and
Singapore. In anyv discussion or in any
problems that are likely to come up,
we should constantly bear in mind that
this is net a smell country. Qurs is a
major quantity in international affairs
and we will have to behave likewise.

I would =lso say that no alternative
framework 1o the policy of non-align-
ment was ever posed before this coun-
trv durnz the last 30 years and the
faci judging {rom the pronouncements
of hoth Prime Minister as well as the
Foreign Minister; the present Govern-
men{ does not infend to go away from
the basic moorings that has evolved
over the period of years.

Shri V. K. Krithna Menon used
residue on  historical circumstances’
residue on historical circumstances’ —
When we fournd ourselves jndependert
and emerged into bi-polar wecrld—on
the one side the world of colonialism
and on the other side the Soviet
Camp,—we were conditioned into being
non-aligned, It was only 5 logical ex~
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tension of our national struggle, our
national purpose and our national-
ism. So, it has helped not
only to further carve out a
place in the international arena
but also {o stremgthen our own basic
commiiment to secularism ang the so-
cialist way of iife. More important
than that, policy of non-alignment I
would contend bas prevented us from
being a satellite State. Whether some
people like it or not, when
they talk about genuine non-
alignment, it is genuine non-
alignment practised during Nehru
years &ng by the subsequent Govern-
ment {hat has helped this country and
prevented this country from being a
satellite State and particularly of *he
Military Industrial complex of the
United States.

We have sought through non-align-
ment an aren of peace and net a third
Bloc. Non-glignment, while it is no
mantra, it only emphasises our basic
commitments,

We are conditioned by facts of geo-
graphy. fact: of economic life and his-
tory. I wauid eniy say that this policy
has ensured onr survival as a free na-
tion. T wou'gd Like to say whafever
differences we might have with the
former Prime Minister, she stooq sq-
uarely by this policy and has helped
in many ways during the last ten
years of her tenure of office as Prime
Minister in moulding this policy and
also extending it further.

Then T come to the point made by
Shri Diaen Bhatlacharya, the question
of freedom anq Luman rights, about
which the janata leaders haq even
petitioned to the US Senate! That was
on the question of human rights in
India. This Government c¢ame into
power on the question of hu-
man rights, but it has be-
trayed thousands of Ranela-
deshi patriots who have sought asy-
lum in this country. T would like tn
know one thing from the hon. Foreign
Minister. I want to know whether there
was any ‘package deal'. I want to
know whv they have abdicateq their
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legitimate right of India to give asy-
lum to the freedom-fighters of Bangla-
desh. 1¢ is not a question of sovereign-
ty or independence or territorial inte-
grity of Bangladcsh and so on. [ shall
be one with you in that there is no
question of &ny interference in any
country  whether it is neighbouring
couniry or ary other country. But it
is shameful and 1 would like to repeaf
it, that this Government which talks
so much «bout human rights every-
where has not gone to the w#id,—in
giving asyvlurme (o thousands of Bangla-
deshi freedom-fighters and patriots
who form a vital factor of the sub-
continent, in defence of democracy,
who stand as champions of friendship
with India.

Sir, on May 30th, Mr. Morarii Desai,
Prime Minister, declared in Calculta
that he wus considering this question.
Todav we have come to 29th of June,
We are yet to hear authoritatively as
to whit thev are going to do. We hava
seen that discuontent and social ferment
cannot Le stilled through undemaocratic
means by aony Government. Just be-
cause we recognise a government that
does nnt{ mean thalt we do nnt exercise
our own inherent right to give asylum
to Bangladeshi patriots. This: question
also concerns the tall democratic leader
of our aeighuouring country of Nepal
Mr. B. P. Koirala. who has been perse-
cuted “v the Nepal Royal regime. T
would like to know from the hon. Mint.
ster for External Affairs as to where
we stand on this question.

Of course we do not want to inter-

fere or intervene in any country,
whether it iz Bangladesh or Pakistan

or Nepal, “We also know that o.r
neighbour’s prosperity is our pros-
perity!

But while we do not want to inter-
vene, let it be made clear that we stand
for certain basic commitments. These
commiiments have been reiterated in
this House by the new Minister.

There ic the crucial role of Vietnam
in South East Asia. We know about the
great saga of struggle which they un-
dertook, which the whole world ad-
mired not only socialist countries and
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third-world counfries, but western de-
mocracies. We would like to know what
the Government proposeg to do in tne
matter of exten?ing technical and eco-
nonlic aid to it. The report does not
say anything except indulging in plati-
tudes. Viztnam is going to emerge as
a great political force in SE Asia. I

know there was some complaint. When

a Vietnainere delegation came here
they asked for some coconuytf seedlings
or so and we could not provide them
even these ordinary things...

THE MINISTER OF EXTERNAL
AFFAIPRS (SIHHR1 ATAIL BIHARI VAJ.
PAYEER): Who 1-)4 you s0? You are
nct well-informed.

S IRI IZ. P. UNNIKRISHNAN: [ was
1o’ so. Tt is a vital facter and 1 hope
you will bear this in mind,

15 hrs.

Sir, the resumption of ties with
China at ambassidorial level is to bhe
welcomed. I is «n event of consider.-
ble signiticance and 1 also hope that
our economic ties witin China, particu-
larly, in trade, will he strengthened :n
the months tn come. But, I would like
to say that. tuis party which has come
to power .eiterates its policy of non-
alignment—there have been some dis-
cordant voijces about our friendship
with Arab r.aticpalism. Israeli lobby in
this country haq found a sanctuary in
the Janata Party! I would like to say
that our natioral interests demand that
we pursue the path of friendship with
our Arab brethren and also under-
stand that Israel is an aggressively
militarised undemocratic nation in the
service cof Imperialism and Racism
based on pnlhitical Zionism and. despite
the ‘seeming diffcrences among them-
selves, the Arab nationalists are bourad
to emerze not enly as an  important
factor hut pessibiy the most important
and crucial as zlso vital factor in that
part of the world. It has also become
a very imperiant resource factor it
you want to have a new world pers-
pective and if you want to develop-
ment perspective in this world and if
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a suitable framework of peace is to
emerge iu the world ultimately, our
national interests would demand that
we firmly pursue our policy of friend- -
ship with Arab countries and also
eschew firmly any attempt at getting
closer ‘0 Israel which I would repeat
in Dr. Lohia's words—I do not know
whether Shuti Janeswar Mishra remem-
bers that—is ‘a stab of Europe in the
heart of Asia’!

SHRI VINOD BHAI B. SHETH
(Jamragar). Arabs exploited this coun-
try, so far az oil prices are concerned.

SHRI K. P. UNNIKRISHNAN: I am
not prepared tn accept yvour contention
that there ir Arab exploitation. After
all, if we have resources in this coun-
irv. we woul(l als¢. demand a legitimate
price; if the farmers demand a logiti-
mate prir2 for their products ang :f
we demand a legitimate price for our
row materials, naturally, the Arab
countrics who had been  exploited
‘hrevzhout have also every right to
¢ mand a legitimate price for whatever
raw material resources they have. So.
I do not accept that unfortunately.

Sir. T would now like to make a
domend. We have a huge—a large num-
ber of people 2nd also from my State
in Kuwait ang United Arab Emirite.
There had been repetitive demands
from them that there should be fre-
duent cullurai exchanges between this
countrv and that country or cullural
delegations chould be sent to the coun-
tries for the purpose of these overse:s
Indians—a large number of Indians
have gone from my State to Kuwait
and U. A.E. But, unfortunately, nothing
much has been done about them. 1
hope he will persuade the Finance
Ministry. They were even willing to
nav for them if they can send once oOr
twice during a vear some cultural de-
legations.

Now, the Prime Minister had advis-
ed the South African freedom fighters
that they should pursue the pollcy of
non-violence. I have no quarrel with
it. But, unfortunately, I do not know
whether he has really gone into {ke
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problem seriously. What would he say
about Zimbabwe, Namibia or South

Africa?

For the first time, last year, the U.N.
General Assembly adopted a resolu-
tion which endorsed that the forca
was the legitimate weapon in the hands
of the oppressed people of South Africa
and ther. is no question of our with-
drawing from this position because
India was the sponsor of this Resolu-
tion.

15.04 hrs.

[MR. SPEAKER in the Chairi

If 1 remember aright. we had sun-
ported it and I happened to represent
India :n that DNe-colonisation Commit-
tee, I remember that we had strongly
supported that it should be adopted.
Now, thece is no question of withiraw-
ing our support for the freedom fieh-
ters positions and. also accepting the
fact that possibly there is no other way
than to use force for the freedom figa-
ters in South Africa. Zimbabwe and
Namibia. ’

It is also unfortunate that there is
no mention in the report about the
multi-rationals about the role that they
are playiny in South Africa, Zimbabwe
and Namibia.

The United Nations General Assemis-
ly during its last Session adopted a
resolution with a lot of documentary
support—-about the role being played by
American Multinationals against the
African patricts particularly in South
Africa, Rhodesia and Namibia. So, 1
would like you to bear this in mind
whenever we  think of the African
question.

I am glad that the new Minister has
repeatedly said that our relationship
with the Soviet Union will not be
affected but T am not sure about it as
hag also been painted out by Mr. Dinen
Bhattacharya. I sm told during the last
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vigit of Soviet Foreign Minister Re.
250 crores worth of credit was given. I
do not know how will it be utilised if
we are going to dismantle the struc-
ture of public sector, erode and de-
moralise their management and invite
firms like Wean-United, Davy Ashmore,
etc. So, it is one thing to say that we
would like to strengthen our relation-
ship with the Scviet Union and yet
another to sabotage it effectively,
particularly in the economic ministries,
I hope because of our commonality of
interests and ia the interest of 800
million peeple, we shouldq have this re-
lationship. We should also remember
that with the Soviet Union we have
identity cf views. We are grateful for
their support. It is not an exclusive
friendshin. I hope, as Mr. Vajpayee hag
reiterated. the goal of Indo-Soviet
relations will continue, to be pursued
firmly.

Sir. w2 on this side want Indn-
Amerizan relations to develop on reali-
stic basis and wea are glad that Presi-
dent Carter’s wdministration and his
spokesman, particularly, Mr. Andrew
Young., have brought 'upon the pro-
blems nf the wurld a refreshingly new
outlook but we should not forget that
theres are aiso some basic contradic-
tions betweer the two countries, In our
efforts to secure hetten relations with
the Unif>d States. T still do not know
how closa we czn get closer. Well, if
the new MN\inister and the new Prime
Minisier ean get closer without jeo-
pardising our national interests then
it will ke gond.

Sir. before I conclude, I want to say
something which is of great impor-
tance. Aft>r the victory of the Janata
Party there has been a tremendous
attack on. and deliberate denigration
of, the Research ang Analysis Wing
(RAW). Well. I do not hold any brief
for any particular service, but I would
like to g> on record to say that it has
political oveitones ang it is only reflec-
tive of inter-service jealbusies and co-
petitions, T do not know if the caucus
has misuge] this cervice or a section of
it or some individuals of the service
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have misused it. You should take effec-
tive action sgeinst them. I would only
like to remind the House that it will
take years to buiid up a service of thig
kind. I would like to tell the Minister
of Exlernal Aflairs that with all com-
rlexiiies of this worid, the strategic
intelligerice has a role to play. Strate-
gic intelligence, 1 would repeat, 1s an
instrument of great relevance in the
context of foreign policy. So, please in
the process do not destroy a service
which hes taken years to build up
(Interruptions). It is a nationai de-
mand and reuuirement that an effec-
tive instrument ef foreign policy should
be Vlended ... (Imerruptions) If the
foreign poliey is to be a chield of the
Republic, it has 1o have an eflective
instrument at its disposal. While the
policies can never be the same, and
variations are permissible, T hope there
will be no deviation and I would als»
like to say that we have a first-class
foreign zervice. 11 is very often conde-
mned in this House and outside unfor-
tun:itely., But I can say that there
might be some blacksheep. There are
blacksheep in all professions, among
pcliticians. in every sphere. I can say
that some of our officers are first-rata
officers-—-4 large number of them are
first-c'nss and first-rate officers. From
whatever little experience 1 have. I
can sav thual they do not wallow in
Tuxury, When some of us go abroad.
vou will seec how they live well accord-
ing to our own standards. Tt might be
7ood. But  considering the require-
m-nts of the slations, T ean say that
they are renlly impoverished! I would
thevafore  reauest you to lnok  into
thic problem &nd the whole policy
should he gnne into as was done in
the TUnited Kinedom by the Duncan
Coemmicsinn, T conclude hv reiterating
mv bhone that Nr. Vainaves will be
abh'~s 4~ siner clear of the Jiscordant
notes from his own partv aid pursue
firmly the npolicy of m~n-alignment
whirh has heen and still is in our
national intercst,
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For national consensus there may
be a difference on stress, there may
be a difference in nuances, but there
is no difference in essentials. This
we must bear in mind when we de-
cide. I have full sympathy with all
human rights. 1 am absoluteiy against
any barbarism practised by any State
on a subject whether in the name of
race, religion or ideology. But then,
Sir, can we afford it today? We can

sugpgest today as friends that they
should do better.
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But we cannot stand up and say,
“Look here, you are a pariah because,
you are praetising this?” After all,
what is happening in Russia. The
lack of human rights has produced
the rural Gulag Archipelago? Will my
friends, who have been shouting at
us about keeping the Indo-Soviet re-
lations, shout at us saying, “Let us
carry our policy of human rights and
behave like moral policeman towards
the Russian Government?” We cannot
afford to do that.

Our interests are permanent. OQur
Foreign Minister has been eritici.ed
for his speech in the Non-aligned
Bureau when he said. “Nothing has
changed except the Foareign Ministe:™.
Is it not a fac* that there is no chanse
in policy and onlyv the minister h:s
changed from Mr. Chavan ta I
Vajpayee? That makes no difference
because our national interests are prr-
manent, We must zo first, middie and
last for our national interests ond
nationa) interests arc served by prag-
matism, not by ideoclogy. We should
remember that Rnussia. America and
China forgot their ideolnvies and
made up to maintain a balance of
power, as they practise it among
themselves. The contents of cur
foreign policy are governed by four
factors; economic. political. security
and cultural. I leave the political as-
pect to the Foreign Minister to deal
with. I do not want to say anvthin?
which might in any way go against
our national interests in this national
forum. But economically, what is the
thrust of our foreign policy? It s
governed by the geographical posi-
tion. Geographically, situated as we
are, the natural thrust of our foreign
rolicy should be towards South-east
Asia, Western Asia and the seaboard
States of Africa. Have we really
made that thrust as we should have
done it? I am afraid we have failed.
The latest power balance—even the
economi¢ power balanre—has shifted
‘n the Picific sealboard and the States
of the South-East Asian countries.

JUNE 29, 1977

of Ext. Affairs 273

They have all the resources needed,
but they lack technology. We have
that technology. I would humbly wug-
gest to the Foreign Minister to make
an economic thrust towards these non-
aligned countries, who are our neigh-
bours. We should go to them and
offer our services. We have the rail-
way technology and other technology
1 wus amazed when one hon. member
charged that our Foreign Office has
not given some seedlings {o Vietnam.
I marvel at his ignorance and
can only say, ignorance is a bliss. 1
know what has been done. It was
done in the Non-align:d Bureau con-
ference. Fortunatelv I was the man
to whom the Vietnam Foreign Minis-
ter hinted that theyv would prefer to
have -he  rice technology  from us.
The voqsan wes, Tarwan had deveioped
g tice techniolozy bul the Americans
waoul® not allow  Taiwan to give
that technology to Vietnam. I passed
on that suggestion and T am happy to
say that the government has used it
fully. Yet we are being charged for
it.

T'etro] is a problem to us. Some
friends <ay that the countries have a
right over their natural resources. I
have nothing to argue this way oOr
that way. But there are other sour-
ces much nearer home, Brunei is a
small independent island and is as
rich in petrol as Abu Dhabi, Qatar
or Kuwait. But Bruneci needs techno-
logy to develop. It needs trade to
develop. I would request the Foreign
WMinister 1o send a delegation or set
in motion anything which would en-
able us to join Brunei in its develop-
ment. We should not give them loans,
but we should give them trade. I do
not believe in aid because aid ulti-
mately turns to the disadvantage of
the nation taking that aid. Every aid
has strings attached to it, however
much we might polish it or deny it.
But I will just only hint—why -has
not our defence industry of submari-
nes been developed? We were of-
fered technological help for developing
our submarine industry, but friends
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who give us aid twisted our arms. We
had just to forget about it. May I
again hint, why has not the Ilatest
fighter homber equipment been boughi
for this country's army as we have
not been equipped with it? Why? 1
leave it to the hon. Members 1o guess.
Therelore, I say that I don't want aic.
I 'want trade i.e., you give us what we
need and we will give you what wc
pro.vee. Tha'  is  more honourable,
that is more friendly. I would suggest
to the hon. Foreign Minister that with
in his limitations, within the civcum-
stances that are prevailing today, as
far as it is humanly  possible, he
should iry to d~velop trade and take
less of aid because trade will develap
our economy, it will develop our
strength and in return we should alco
give our technology in trade to our
nei7hbours  1{n develen in ¢nuntries
of South-East Asia and the Asian
Bloc. I further suggest that the con-
flict between Israel and Arabs or bhet-
ween this bloc and that bloc has its
limitations. After all, the Israelis and
Arabs both are Semitic. There is no
racial difference between the  two.
And yet we talk of races. It is a poli-
tical conflict. From our point of view
our pon-alignment is tilted neither
this way nor that way. It is an abhso-
lute non-alignment having friendly
bilateral and multilateral relations.
I think, Sir, that our Foreign Minis-
ter has been able to give this hint to
Mr. Gromyko and probably Rus:sia
has taken that hint. T tell vou that
Russians are far more realists than
my friends think about them. And
in this Arab-Israel business we should
have relations with Israel if the Rus-
sians can have relations with them.
if the British can have relations with
them and if the French can have re-
lations with them. Why cannot we
have relations with Israel? They are
having relationg with both. But these
relations with Israel should be within
our limitations. Among the Arabs
there are two groups, viz, the neo-rich
radicals and the old moderates who
are glso rich due to petrol. I personally
feel that we should make grater eff-
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orts to become friendly with the
Saudi Arabs because they want to
develop and we have the technology
to give them and if the Djibouti Re-
public, the Somali Republic become
hostile, they may bar our passage
through the Red Sea. After all, in
Socotra Islands at the entrance of
Bab-el-Mandeb, naval and air facili-
ties have been given to certain coun-
tries. I do not wish to name them.
My hon, friends can guess.

Si. there are two big dangers
facing us. I just want 1o draw the
hon. Foreign Minister’s attention to a
strategic frontier of our country in the
Indian Ocean, the Maldive Islands. I
was amazed that an independent Re-
public like Maldives having the best
naval base in the world hag adver-
tised that base for lease, What is it?
Our Government should try to dis-
sunde them. however friendly a power
may take that lease. And I must re-
ming my hon. friends that there are
no eternal enemies in international
polities and there are no eternal
friends also. There are only
eternal national interests. Qur national
in‘eresis demand that the Indian
Ocean. the Arabian Sea and the Bay
of Benga)l should be. if T may use a
Latin phrase our mare nostrum and
then alone we can feel secure. So
we must {ry to dissuade them and if
there are any financial diflicuties, we
should try to help them.

There has been a lot of talk about
Indian Ocean base of Deigo Garcia
and other bases. I am amazed to find
that after all these years of gas bal-
loon resolutions, nothing has  hap-
pened. Yesterday's newspaper said
that the Americans and the Russians
just broke up on the Indian Ocean
question. The UNO has passed a huge
and pious resolution. I can tell myv
friends that pious fesolutions are
hever implemented. If we want to
secure our shores, the shore-States of
Africa and other countries in South-
East Asia whch have coasts, e.g., Indo-
nesia and Malaysia—al] these are na-
val states—bordering the Indian
Ocean should join in a sort of mutual
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assisiance. [ do not say that it should
be a defensive pact. [ do not believe
in it. But it is in the common in-
terest of the countries like Tanzania
and Mozambique to see that peace
rules and reigns on their sea coast
Without peace, there can be no eco-
nomic development at all. Therefore,
these States must join to form a sort
of a mutual, supporting arrangement;
and then we should tell the Super
Powers: “Gentlemen, thank you! we
can safeguard our peace without your
help; you may go back.” If this pres-
sure is brought upon the Super Po-
wers I think and I hope that the
Super Powers will retire. As long as
such States do not join in an arrange-
ment, I am afraid the Super Powers
are not going to retire.

I quite agree with my hon. friends
when they say that we chould sun-
pert oll movements of incdependence
I am prepared to go a step further—
and I just only hint—and say that
these movements for total indepon-
dence in the deminated countries i, o
dominated either by racn or by colo-
nialism, have ta ba supported by all
means, short of war. I can only hint
again and say from my own experi-
ence, that one of their leaders told
me very politelvy that 30,000 dollars
worth of medicines were good for
their hospitals, but that they were of
no use in waging battles. I hope the
hon. Minister will draw the right con-
clusions. We should support them bv
all means, short of war.

We have been hearing of the Chi-
nese aggression. The Chinese have ag-
gressed on us; and yet my friends
have not learnt the lessons of 1962. We
passed pious resolutions and made
brave speeches throughout the period
of aggression. We have sacrificed
territories from the northern areas of
NEFA down to Bomdila, peacefully,
and when we were attacked, not a
voice wag raised. We should learn a
lesson from this. China has really
occupied our land. What are we going
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to do? Will the House sanction a total
military operation? No. Then the only
way open is what the Government of
India has been doing, and what the
Bxternal Affairs Minister has said in
his opening address, in a polite and
diplomatic manner. The Chinese dip-
lomacy opens with a ping-pong team.
We have had a ‘ping'. Our government
has answered that ‘ping’. Let us wait
for the ‘pong’. Then let us see what
happens. I would leave it at that,

The last suggestion that I have to
make is ;his. We had too many official
delegations  sent abroad. They say
things like “How beautiful you are!’
and “How nice you are!” In Sanskrit
there is a saying: “Aho roopa, ahe
dhwani."” Nothing really comes out of
it. Because, the diplomatic talk is
too polite, too buttered and too hvpo-
critic. The best suggestinn is, instead
of having too many diplomatic official
delegation, why should we rnot send
out Members of Parliamen'”? They are
very free to talk; thev have no inhi-
bitions. They are fre¢ te talk even
to the opposition members; in those
countries. They can {reely talk to the
industrialists of those counftries. If
we send some such  delegations, it
will be helpful. It will also be an ad-
ditional advantage for most of us,
“ecause most of the members are new
to the field of foreign affairs and they
do not know much about the history
or geography of those countries.

SHRI K. P. UNNIKRISINAN: On
our side, we have expericnce!

* SHRT YADVENDRA DUTT: You
have the virtuosity, but the public
have thrown vou out.

Some parliamentary delegations can
go.to the various countries. For exam-
ple. when T talked to Saudi Arabian
ambassador, I found they had rfo
many misconceptions, I do not want to
mention them, because I have given
my impressions to the authorities
concerned. Why should we not re-
move these misconceptions? Because,
as members we can talk freely. The
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final agreements can be made by the
Government, but the basis can be
prepared by those delegations. If we
have such talks, I am sure the econo-
mic content of the thrust of our poli-
cy will be ever-successful. After all,
in their report, on page 56 or 59 they
have admitted that in economic mat-
ters we have not done so much as
ought to be done.

Then. there are some South American
countries like Mexico. I am
only mentioning the oil rich countries
of South America like Brazil or Bolivia.
Have we developed our relations on a
bilateral er multilateral basis, economic
relaiinrs. eceonds for goods and frade
for trade? Our dependence on oil
anvwhere else cannot be of much help.
ang this ran be achieved if we have
trade ‘vith Bolivia, Mexico, Venezuela
or Brarvil. All these Latin American
ceountries are prepared to trade with
us. So. let us take the initiative.

With these words. I thank you for
giving me ‘ime to speak, and I support
the Demands presenled by the Minister
of External AfTairs.

SHRT MADHAVRAO SCINDIA
(Guna): Sir, India 1977 has witnessed
a silent and bloodless revolution of
such pronortion that has perhans no
parallel in history. Like the Congress
in 1771, the Janata Party has come to
power asiride a massive {idal wave.
I do hope that the experience of the
past Government will help maintain
in the new Government a certain dose
of sobriety and balance. especially
required when one comes to power on
the crest of such a mighty wave.

1* is very difMicult in foreign policy
1o conunent on a Government's per-
formance in such a short term. But
once this initial stage of emitting
friendly sicnals to the world and our
neighbours is over, the Government
will have to pause, it will have to take
stock. it will have to ponder, and
outline India's long-term foreign policy
objeclives, hecause a country's foreign
policy should be one of enlightened

‘finds its options wide open.
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self-interest based on such long-term’
aims, In his first few months in office,
Shri Vajpayee has made a clear and
precise impact in his handling of
India’s foreign policy and overcoming
apprehensions in the minds of other
couniries.

Our hon. External Affairs Minister
is a bachelor. and to a bachelor the
process of wooing and courting should
be second nature. But I would like
to draw the attention of our bachelor
Exlernal Affairs Minister to the fact
that once the honeymoon is over,
then the real test, of the long-term
sustenance of a smooth relationship
begins. 1 would suggest to Shri
Vajpayee that when that process begins,
we should show the strength of
purpose of a suitor and not the shyness
and covness of a bride.

When the Government changes. it
It can
examine new initiatives bhecause it is
nol swamped down by the bogey of
past commitments. It has a golden
opporiunity to examine new initiatives.
the mending of fences. the sirengthen-
ing of new bonds and the re-establish-
ment of the image of India as a truly
non-aligned nation,

The world is ncw recognising fhat
India has emerged as a definite power
economically and militarily. But to
add to these strengths has been the
massive demonstration by the Indian
people thal democracy has really
taken roots in the country which has
compounded our economic and military
potential and has made India, above
all. a moral force in world councils.
Let us not fritter away this strength.

Because of this, recently Washington
has evinced a new interest in India.
To help maintain a proper balance
between the Super Powers, we should
enhance these vicible indications of
improved relations with the USA and
reciprocate = Washington’s desire to
patch up {he Nixon-Gandhi breach.
After the folly of Viet Nam, Waghing-
ton has scaled down its role as world
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policeman, But we must take care 10
see, because of our past experience,
especially during the Bangla Desh 'war,
that any present U.S. participation in
cur development eflorts does not
culminate in any future economic
subservience.

1 have always maintained that
because of our geographical position
and our complementary interests. our
relations with Moscow will naturally
e somewhat closer than our relations
with Washington. Moscow also serves
her own wide strategic interests in
maintaining s good relationship with
us, because 'xe are an impcrtant piece
in the sciution of her world jigsaw.
Recognising this mutuality of interests,
iet us not go rver-board in our relations
with Moscow as we did in the 1971
war. Even in 1971 I had maintained
that in order to safeguard her own
strategic interests. Moscow would have
ocked us anyway, leaving the Indo-
Soviet Treaty superfluous.

With China, we have had a very
variable “relationship since independ-
ence. The post-Mao years are now
witnessing a decline in China's internal
political stahility. Hua is still in the
proazss of consolidating his position
and the resultant uncertainty has
dealt a heavy blow to an econcmy.
alrezdy bearing the burden of 10 per
cent GNP being spent on defence.
Internal  political  instability, the
deterioration in the nation's economy
and the ins'ability on her northern
horder with Soviet Russia, coupled
with India’s emergence as an economic
and military power in the region, will
indluce China tn continue diplomatic
probes to lessen tension in her relations
with India. We should reciprocate
these, hut from a position of strength,
as it is only strengih that is respected
and recognised.

Ag far as Pakistan is concerned, the
policy of Indo-Pak balance has been
rendered absolutely obsolete. Plagued
with internal problemg of her own
making, the Pakistan situation is such
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that it will take a good many years
of concentrated and determined
for her to be uble to rival India again.

Our relations with our friendly
neighbour Nepai, with whom we share
so much in common, has always been
one of extreme sensitivity. This some-
iilmes blows out of proportion, issues
which  should remain ‘minor and
localised. and tends to cloud over the
tremendous basic seniimenis of aflec-
tion and friendship existing in both
countries for each other, It is up te
us to take the lead to cumbat this
hyner-sensitivily in Indo-Nepal rela-
tions. ifor we cannot rule out the
clement of a lear nsychology of a large
neighbour like India, unjustified though
it maybe, that works in ‘hc decision-
making and policy-formulation pro-
cesses of smaller countrics of the
rezicn. We must moke a concerted
effort and show genuine inierest in
Nepal's development, not only because
she occupies a straiegic position for us,
hut »lso because we share a similar
cultural heritage and nge cld ties bind
us. Let us not forget that India today
has achieved a position of great
respect not only aniongst the developed
nations but also amongst the third
world and non-aligned countries which
consiitule more than 2/3 of the United
Nations. The real strength of the
developing nations is their natural
resources and their markets. Haunted
by the spectre of rapidly diminishing
natural resources and over-saturated
markets, the developed nations are
gning to become progressively depend-
ent on the developing nations. They
will commence by showing great con-
cern for our progress and economic
.aell being making a virtue out of their
own necessity.

This decade will witness the third
world and the non-aligned bloc emerg-
ing as a very important factor on the
world stage. India will do well 1o
strengthen her position in this bloc
and help unity it. And this is the crux
of the issue, for we cannot achieve
ithis by being ovatronising or by
sermonising from a pulpit. We saw the
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disastrous results of just such a policy
when it 'was adopted by the US in
the 50s and 60s. We can cnly strengthen
our porsition by selting our own
exumple both internally and extern-
ailv—internally by demonstrating our
democralic character and building
our economy and externally by our
attitude and behaviour towards our
smaller neighbours. This s what
third world countries will anxiously
watch, It is by our actions that they
will  evaluate exactly how India
desires to use its economic and mili-
tary potential.  And it is to what use
we npul  these potentials that will
detcrmine the efTectiveness and con-
Jinuation of cur moral strength in the
developing world, Recognising these
aspects we must behave in a sfatesman
like manner towards our neighbours
and Dbe prepared to overleok minor
irtitante in the pursuit of the major
airs of increasing the moral potency
of our voice in world councils. and
thereby heln bridge the ever-widening
gulfl th:a! divides the developed and
the developing nations, so that peace
and prosperity should also become
indivicih’e. In the last two decades
the rallving cryv was independence;
today let it be self-reliance.

There has heen an explosion scienti-
fic knowledge in the world in the
last hundred years. Man today is at
the cross roads. On the one hand,
he can reach the ninnacle of his glory,
and on the other he may tumble down
a nuciear abyss to utter self-destruc-
tion. This is primarily because man’s
curiosity has iritially led him to
concentrate on the external universe,
to the almost entire exclusion of look-
ing inward te investigate himself. We
remain virtually savages in regard to
our u~derstanding of ourselves. We
suffer 1~day not so much from the split
alom nc we do from the split mind.

Indiy represents g unique synthesis
between (he old and the new—between
an age old philosophy and dynamic
techno'~gical advance. We can take
the lend in showing the way to a
groping world. But first, lel us move
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forward from mere deliberation to
dynamic action. Let us move forward
from the log jam of negative con-
frontation to the free flow of posiHive
cooperation, And let us move forward
from merely expressing, very elogu-
ently. allegiance 1o principles, to the
far more difficult task of translating
those principles into reality.

st mifew an (9raF) o oeme
wg1zg, # fagw werera 71 27 fenizq
F1 ATEZ ® =30 ZAT § A g fagw
Al A T A89 W q9 &1 2 | AF A
gAY fazw fif3 1 A% & gwe wer
7 arfeeft 7 | 3fAar #1 e am
FT 9919 GTfEaT 2 Wi & gwmAr
g fr 7z gm0 =91 sEwE § 1 3z
o zwa s fFar 2 i foe® fean fae
ITH Wl EW YA ATAFIT T HELT
TAT H17 AT TH AA AT gz ¢ v o
UF GAT T ST HWA F U672 FaT g
/7 F9 qSHAT § THAT ATgaTR |

stat fF Zar fa3w =it wEEw A
TH #29 ¥ AFA7 F74 g0 AT f®
gw 7 zfAar #1 3z a1 fan fF gw aaw
dgav fred =med & &m9 & gy mear
& watfeas wOAT qIfE &7 ST FIA
g0 gAY §&ET T AT F7T §—F0
guT? a1 a8 FEq & (¥ fom aw@ and
gt WAt ¥ @, I 7 A gard
T FAY & g anfE, § 3@ @R
# faig Fwar § 91 ag wd F@Ar
arear § fF s'r aF e #1 M
TTAT T AT5F § THH! giaar & w=
T wefAga & | o frew e e
fF 2w Te@s B FHAET AW AN E
are ardy gfaat @ am w1 s g fw
S gH A9 G 97 fREY F7 e
qu2 A4} FIA aY g7 g8 oY 7@ Wy
gfrar & fFet 3w &Y wofiw & Y
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feed oz 1€ gawr W waar mfasw
FIA | AR I w5 gw gaemai
FrFM AT F@ 1 gnaga s f®
ITF § g T fEfaede &
IART GIA AFHT ¥ TIWG AR
"IN F qTq WA &1 A0 o | gE=
A § FHA WA arfaAr F1 9w fFard o
T Fz4 & F ova 6 oI #X
W@ & | g9 TFAIGE AT 3T TH7 31 494
2 wafw gw FIR § | 99 W H9A HIT
¥ ArFIIT T AT gH FI1E GIAAEGE
J& F@W

figa fzai @1 aifaar afqean
FHAT A qo F1 F47 3g N2-FAeyy qrfaey
4Y 7 A ZfAa Ta 19 F ATE TT @Y
4t f5 zw Aifaar afqas & v A
TR TZX AT 72 31 ZHA wAghaa
qq7 TAF F g37 7A=Z (a1, F0=-
qifss gea FaIR zo 2 &fFF "R
qot § fF 77 ferpramA 1 AT A
TATd F1 AV 4= 1 39 AT §
feezzam@ #1 FqaT 7 AAWMET F1 W
FTF Areatfas T 7 g7 fqoary
sz fFar, faaq ard 3faan & fagram
F[ HETF FHATZAI, FAA 2997 T2 /1T
qz9 #1 Ffqm@a o FWET "ETT {
a=A g, Aty gfaavam g ¥
qI| F1 T A 1 qfz 7 T@ @Y
21Ty AT FT AN H A ATO9 [A
F7AT 9z 5 zZmray fazoi mfAdy o
WY AT FWATE FAN—FH 1 AR
TFTE | gz WY ZHTT /v @ fE oAy
gl gaA A g a ww HE
I Ty gfTar & amA w9 grfast
1 qO a3 & awn fFard, Ta9 7 faw
wyq 2w & afen  gfar & aa e
CTT F A AT & | W W AT
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N gm e fe o & ow o8 fadw wwh
FA@AMaT A @ g fagir
TE Ay § woTr w7 war fFav g,
fergeam 1 qedie ) dga<c aamard

SE qF AT F 71T AR JOAF
F1 graeg &, § fa@w weay o @ W
F&r 5 wq 30 aqf & gad fegem
W I9qr FT AR FIEE F qg FAT 8
f& @ & 1 gardt sad o =T T
T@T & ——39 97 ZHIA F7FT7 F1 14T
T1fz7 | fredt gEma 7 T8 gEA 9T
FWI g1 AgY fgar | we wa 5 =
Wl g ¥ T F7 fawar Sear @, W
ot arfqdr wferar 7 f& zwma
HATIHY T F1 a0 fa, ZAry T 9%
TR FT T T 77 |

W AF ATAT I AT ATAT & —
"I AT 2T FA91 39 F 2, wwzfaq,
F1 THFT FIT T TRET q@/1F T
f faq avs & fegeam &1 S977 1
AT F1 |/iFT f7ar g 3\ gvT gwi
AT F1 AT Y AFANEFE AT &
awan fFar, 39 a7 7 T2 A 59 &
FIE q@AT IAF! AT F1T, AFATAE
qq AAIT gFT |

wa Z@r £ oz g arfeea ®
FT AT ? TG T7 AT g0 | A AfewwrT
AT W F1 FWMIA { TAT FT 0ATH
ZOT, AT AT F A% €1 agl A J=ar
T AT F T A1 THZ AG1 AT, A
ag w1 f& o are foe g &1 7%
¥ TH arq 1 oar frarg frgm fee @
AT FG | 48 39 419 F1 gaq g &
oF I e gfoar & @ @ve HA=-
aif~r® qe w9 [T gU WX WG &
I9AT ¥ TF AL (B FATCHT AMT T0T
foqr 3 1| W Tgafa st wET A
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W94 UF auw H Fg 91 f5 wwdEr
W@ W AAAT ¥ T haw H uw 7f
A0 AT g W T8 AFArfaw geqi
¥ gart favam 1 agmay faswd

X ag Y w9 For Az g fH
T aedY g% afdfeafaar & ga 29 91
waTeT w99 3w A faaw Afa w1 3zas
FAT g | F T I g @ AT 4 fgeg
HEETR ® IF &1 faw w1 =/
g | &7 w97 39 awm anfqgi § |19
weRfa swa Fvar g——-fazgm = 317
1 aréz #1 2 f& A I wwA
RYT 99 &1 AT A0fza | @7y 97 fEEr @
TFTT FI 15 AEIT——741Z G AT
gl a1 & T 27 AT }iw T 397 AvA
F F——FT FMAT AR | FH OATA
aqz o fedr @ A nfzy 71 ozafas
ATHAGT AZI A944 IA[ AZA 2, F10F 24
A 983 7, ZH O9A TATE FT g7
qMeT 2

SFT AF AT FT ATAT & —& 7
FET FZM—aTA q fowa faai
THAIAT 58 § @1 qavesq avaa
F 2, AT AT X qAI¥ Ar@ql
TfeT | 39 B2 § 3w F {39 77 ywAa
T weH-aw H gaar fvar g, faqa
armrETER T fgfuar §F wze a9rE-
qLETe 21 AT 4, uF v fre Zma
fe ag avarz-u=r 97 foe & 999 93
qT @ET &1 TAT | gH AIS T qSHET 7
hm%’%gﬂ IAE FFFA-AI-ZTS A
HTART FETA ZT HIA W FT ATeR-fA9T
T

sfmg

£

g WS FAT ATEAT
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FT 9 W SgrEax faRwi ®
I & 4§ WO TEAHEA, HYAT
A, WA GEHA MT wOAET
TEAT F1 BT FT Iq IATH AT
ggsld &1 FHUAE 2, W 97T F
WS 3 % | TW YEIC A FWIY W

444

T ag‘r‘ gl aFAT #MT FHIT
Y ATEA AEY g1 gEar | &
HTEM fr faiw vt werEw T A
o @ T fF gwR TegEt &
wraea fegam &Y Asfa &

af A ag @ qar =@ 2 fE
wa gare g8t ¥ Efeoer fagwmn #®
3 2, A1 ZHTY ST el 97 vTegA 2
F 7gi & 9@ am R &
qdr A7 A T o wE F F
za § FL aw oAT gAv € fF Eme
gl A A A AW A gy fmr
gf 2 & =mzar g fF fadwr wmer
#gEw AYA  TAE 1 TW oA
¥ fag z1@ #X #ifs 78 A@w }
Fq'-ratrrr&waﬁqmz?mm
qr oid 2 ar wAfer oEdEr &
am 3w ¥ fafwz #1 waasw 9@
# Ffrmr F@ & A FAIE @Rl
¥ WEdfOh FATHI A IA FI A AT
wﬁw%ﬁwmm%#ﬁﬁr
FfFeNY 3z * fF ogww qw o«
g5 @ w7 faRwt ¥ owrr § A
gqrﬁtfﬁ‘ﬂ'\'%sfmaaﬁfnﬁ
§ oW nwm%nwﬁmﬁ



287 D.G. 1977-78 Min.

dwq. fazw maEm F#1 aAw
G 7 2 Wv T EeEeT H
& gz frama w74 smEwm g fE
wei A% frmEmT &1 omEn A
TEIE I OFT ATAE L 3T HHA
¥ g7 ufgs fem oz 2 0 &
wer 2w F o4mm= faw @ =3
FT gt g o owR T 2 fw
™ 939 Fr FAAT R QAR
gifgs %79 & fAu mmas oA azn
) & gryg gz fAazm Fewm
fr g9 & 7g7 TH AFATE g7 2
gtv fazor @A wEmm #7187 93N
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! TF wa-Nfawa v war foar
oz ¥ fow mzw Y W &

)

qra
g1 AFAT 2 ¥z A7 oY AFT @7 GFAr
ES
2

16 hrs

gz e % fr o oar favqer
g7 AzeAr§3 AfA7 73 wE 97
frgT o9 37 71 zar fadw waT
¥ a7 & 7w mwg u farw Afa
F1 37 TEAAT 1 IF A gIAT TG
a g &7 faar & =7 @t feee,
A AFIT 41 ITR IFA 9F
frar 2 | =7 fe0 a7 gwaAR
#oqE § o

T 3gd a9 arg gwre faaw
a1 7 fzwAfa & g=w & &
) A For & fFomw o A
gET A g Wi g fedr
fereir wfl & wfa gwrd gedisTo
N oA ¥ AR A Maiafa
#T §q @9 H ¥R qE 97 W
g WA § 99 IFA Fer 91

‘Where the mind is free and the
head is high'.
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T dfg = ¥ g Tww IR
LI AN |

‘Let my country awake’.

FA Q@ ¥\ o wroo o e A
FT TG AT FTT ATFAW gAT AT F1
Wl T e gAYy sy e ¥
fm @er A 290 1 av /1 gW I
g9 & T A% a1 f57 g 3 weAr
QIEAIAT TAT7 AE F7 g% | TEiAT
Tro ifgar & gl g1 fF gwrdr a9
ﬁfﬁﬁ%wﬂfﬁﬁqmaaﬁaw
sar3 ¢ 1 gm audwr o ' &
gfrgdy nfedt & @ § wsafst
F7A 75 ¢ AfF mwa qEE O §
3@ =2 1 qUA TEF g% §, IAT I
ud qrer &1 A9a @l & 1 TE
FToor & 5 wTa qgtE W ogETar
& & ) TF BET AT I AW ANA
T 3gmr & AT F K\ IAF €4
U WA giegfaw @vEw g0
gart ardY faamg agr g § 0 i
OIS AU & FI« AT AT WrAOAT
& 7@t aferd agi #1 wqar & HiwTa
1027 LS—10
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¥ ufa go ww i, a7 aga & fawerar
¥ e & wgm wgan § 1w
FE TAONAT dAM ¥ FAOA A A
I« H ¥ I AT ww uw
wfsars & | & W@ ®Y AT o7 Ag
aFy & o wrea w1 fadw ofr A
FT %X § | Ug g9NA H g
A A T T AFAEw Al
fawawar sgr FTe 1 oqg F
9% ¥ frwrem war g\ @F faoaET
IART G AWM | AMH A TREE
W T ATmr & faare w2 a9
a1 TEH WA R W ST
&1 watfed W a0 7 3% A8 g
qEE @ g7 qav Ag) fFaw Sy s
g wew & fTan Ty | ow AR
q O AT aF F AH A IR A
fFar war & Wt & ofwa wfw
qT AN F TSFATET, FAGAATRY AT
FT Feor fEaT AT 2\ A @7 A
faer watem ®1 wrAm ¥ wofer R
FII g0 FO a0 TE &\ g
a § 5 9@ gwTy ST araTgy
Fara ey T ff A7 fAzwy & gwre

fax #1¢ drewmegA
F qurar o g 1 ;4 dro dodlo
ST ATTT v AACFT H1T F€€ FOA7 F

ararogy & faere w29 F fau gq
stearga agt fma @ ! §9Iww A7
AT TATAAT GAT AA AT gAY
Mg TAF gAd M« 9 A AT AIH
¥ g 1 oga fA7 R IR g
¥ @3 gt =ifgy fs@ aw & ataen
T § ey arrengr & faew gw
e g ¥

¥ wqi faqw &1 ST ¥ oF
aTq M Fgar Jga § fF g ¥
AT Y TFAANTA AR arfedl Y
aqATaT wrfed Sy Awmfga # & WK
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[w1 T Fag)

IgET T v g fe e v
w1 frater fear ot @ weaEd w)
vsfa ¥ £9 "vw v faay &, oo @
wfFar 2, %3 & W 2, 9
a6 sudw a9 g, afew o
oy wfg” #1 g famior e a3
N qrm F o Afq F1 99 @Ew
g | W& a% fava ¥ @wd wiEw
F wFa A dnfsa A F17 F A9
qF WG qEud 0 Az # gfaest
FIITA 75 FI  FFAT § | A
¥ g weaw ¥ fazw Adr Y F
AT T A ATFE FLAT AR N
ot gq f7a Aada aeg @ &Y 4@
@ §, 9 T X 4w g A
FIT F AATHG O, F qOF qeg AT

USA had stolen the sign-board of UN.

ars 394 T3 nfgFIo gam g
afga oo Y F9E FT g @ gAv
g, o W7 7% g § faaE awaE
g EE QAL 7 oaw
PN FAN ARACH TR FF
WYAT GHEATHI F1 gH FL | ATEeE
fecarray &7 off AgAqUr W™ v
ST AT F @9 W S §
fs fagw Afa & affeaw v &
AT A% §AT & | I6% &% faad,
Tra F1€ a7 1 o g
T8 2| AFq § ! & U@ mAvQ
gt FEa | AfFA WA wAEEAT g
feFa § F9 AT F 9" F qAAAT
2w g foms g @ g “fom a1
oI QUae’, 3% g9 79 avard
Ty @ | ofeem ‘et W F
fag oo & 1+ 9= v 9 g
T® & & @1 | @1 A Fd
uffral & a9 Fizwis FX @ G
Wi g ¥ Wiz WE AR G R
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g s Ad w|a o gafeg ¥ o
frdzs @ f& I itz Wk
qerEY T A fAwear w1 geaw
orfag &3 |

AR afaesd & AT qEem st
st 7 fRe fafa ax svdtw fear o
7gl % ag 757 AE-GATgade @
27 AT PAT A7 AAYA VA HAY
¥ 98 FF 5 f&a a#= ¥, gy faar
A farma & fuA Jqma @1 GAEA-
qz &1 J17 FTF Frgcs sar mon?
AIA IT qzegar &7 qfadar 1 qaa
w7 & faq @, war Ao A
ArAdATSAEz | afz g fedy @ aww
qF T4 4. ATEAAT Afqa A g1 /7F
Tt 3Ad Aw w77 F A Fw-
T ATACATIARE FEAT &1 BN |

EGRAEICREESE

Chauvinism in foreign affairs has
been avoided.

gg |/ 719 FA TE § | TH GEay
# & g oamga g oag A g
FAT AT AwAr WA g fFogw
F g 77 F oAy A ara 43
gy wfawerr ¥ A@A 9@ % A@A-
T 730 24 FrE faear £ FgA N
graasar gt 2, zwQ wfdm &
ZATA AT ZE0 WX AT WA &
qw gwaa F1 Feg famg w3y § o
fag afaz=ac g

we are made guilty of the continua-
tion of the old policy.

gy st gudr Afa § s
yarfors wr A o @ 2
gudr Aifs ¥ 7 FO WIS aT
SEFY W ST FQ@ § oIER
W gara fadm @

ol ﬂ’

ap

g
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Tagfr oA g ar A
AT QAT §, T AT v § Ag Fw-,
facam ok wreaw o & iR
Feegar #t Aifa g==h #ifq & Ak @
HT gW TS qior 7 § | 39 F for oy
T ¥ g fqOw w3 & aY war §
& waay & dug ¥ fady 77 wiesy
TG ST ALY T |

# gg Fgar Argar g 7 zary fagm
ANfa & fazo # sy afaezr 2, zo7

gaTe sifaaer & ot Y o1 & 1 ==
¥ WA a1 AT /I AT ] ) 9% 30
9t &F WTHA T WA F T FA4A FATH
ar foar, afes frdexr awm fagr
g sfanft fuai ¥ 9 TR @
# oY, ;o W {67 woe caAean
FY afer o afgqr #1915 #3997
g | safad s fRwt & gy afaser
wfrad § W @8 @ afe @ o
woE gAY & 1 3 % AT A| 39w
T2

# ooy fador o= 7 fad=y =W
fe ag faw A7 71 areawor 3
S & WIAEFT F1 AT Fgar g a)
q€ wew ¥ §9 a7 AT FEAT ATEAT §
& ag o a=os wurw #r Ffegarssa
& 7 gAA | gura fapely Hify oo
waw A7 a7 fege i =mfgr

oy gATe A A AT AN )
i fren @ g aE 2
FIST g WX T ST & ) FoAr 2w ow
fom ¥ #&Y a2z & 1 AT ¥ T
wrg wrgsfedt A€ & )

& fRw w= & frazw s=m &
W WIEaT &7 3910 faaw swmea
% SN qF FT AT qF G GAT | AH
favare & f5 o awf & sow fadw
AT § g qH0 QT AQT ®) g,

e U3 W PE——
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afer faer ® wredtaar #r w3
1R garamal # off &g s &)

. 65T FA FT I §qFT T
@y ¥ ot arar & dfea § 1 SE-er
WY #Y WTETC ® T, sas, Swaw wify
FAgT AT ATYTC FT AL § ATHT FATK
TEZATAT AT AGY & | o &Y Zfeqor wre
F @ § w F-fArw @ I a,
AfFT go TIo Hro H T WIT #I
TSI EY g & A ag Wre & fay
aoare &1 fawr & 1 9@ Q@ e @
fr Ara¥ afess grat & g8 Twg WA
TegwTT W §F T ET A W@
g1 ATy

¥ g7 wext ¥ 7rq oy A fewig @
& I g79 ¥ gwdw F g AN
HTTHT qgd G7F9T8 a1 § |

SHRI P. K, KODIYAN (Adoor):
I had listened very carefully to the
speech of the hon. Foreign Minister
while initialing the discussion on his
Ministry's Demands for Grants.

He has elaborately dealt with the
various aspects of India’s foreign
policy, regionwise and problemwise
and in a very ellective way and in his
own characteristic way, I should say.
But some words he had used in his
speech had struck my mind. He said,
“In conducting the foreign policy of
India we would try not to hurt the
teelings of any power bloc”. Later on,
in ancther part of his speech, he has
said that non-alignment does not mean
a sort of rigid immobilism. But I am
afraid if we do not want to hurt the
feelings of any power bloc...

SHRI ATAL BIHARI VAJPAYEE:
I did not say that.

16.15 hrs.

[SHRT M. SatvaNarayaN Rao in the
Chair.]

SHRI P. K. KODIYAN: When it
becomes absolutely necessary in our
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[Shri P. K. Kodiyan]

own national interest to have some
sort of a sharp criticism. we have to
do it and if we are not prepared to
do ‘. If we want to maintain a_
positct  of almost non-involvement,
then I am afraid in course of time this
rigid immobilism may creep inio our
fcreign policy. 1 hope that it will not
happen.

There is no disagreement in this
House su far as the basic policy of
nen-alignment is concerned. You do
nct ‘want to align with any power bloc,
but at the same time we cannot close
our cyes to certain realities. Again
I am reverting to the first point I
referred to—‘that we do not want to
hurt the feeling of any power bloc'.

Let us take certain realities into
account,
SHRI ATAL BIHARI VAJPAYEE:

I never said that India will not hurt
the feelings of any power bloc. If
situatiun demands and their policy is
to be condemned. it will be condemned.
I do not know wherefrom my friend
is qunting. For God's sake do not put
wnrds in my mouth,

SHRI] P. K. KODIYAN: I am subject
tc correction. 1 am happy if you have
not said so.

With regards to the developments
that are taking place in the African
Continent. wwe find that on the guestion
of Zimbagwe. on the question of South
Airica’'s fight against the policy of
apartheid and white peoples domina-
tion,- certain powers, particularly the
Uritesd States of America and some
o‘her Western countries like Britain,
Frunce and West Germany are helping
to bring perpetuate white majority
regime. We find that the Soviet Union,
Cuta and other Socialist countries are
extending support to the people of
Rhodesia, South Africa and Angola.
The front line countries which like
Angola and Tanzania are involved
directly in the Zimbabwa problem.
are faoing military aggression from
white minority regime in Rhodesia.

JUNE 29, 1977
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We also express our whole hearted
support tfo the national liberation
movement that is going on in these
countries. ,But if we do not condemn
the aid that these Western countries
gre giving to them. if we do not,
express our disagreement, 1 do not
know what will be India's image among
the African countries? Whenever
necessary we Wwill have to do some
sharp criticism and I am glad that
the Minister has expressed his readi-
ness {o do so whenever necessary. He
should take more initiative in regard
to certain problems affecting vitally
our sccurity in the Indian ocean, i.e.
ccenvertion of the Indian ocean into a
zone of peace. The United Nations
General Assembly has passed a reso-

lution to this effect as also the
Colombe Summit of non-aligned
powers. The UN resolution has sug-

gested convening to the conference of
littoral and hinterland States to take
steps for converting this area into a
zone of peace. I don't know why the
Government is not taking initiative
for convening this conference. Simi-
larly we can't shut our eyes to the
threat posed to our security by the
policy of building up military and
naval bases in the Indjan ocean. Take
the quectirn of Diago Garcia. Many
hon.  Dlembers have spgoken about
American military and naval bases in
the Tndian ccean.

There is also the gquestion of oiher
military bascs like Massira jslands in
the Arabian Sea. Americans have
their military_hases there. Russians
dcnied so many times that they have
got any hase in Indizn ocean and ihey
even tr.o% western journzlists to sich
plarer where they are alleged to have
kept  military  bases. So, this issue
should not he posed as a sort of rivalry
hefween the United States and the
Sovie! Unijon. S: far as India is
concerned, ‘we should approach the
littoral States and convene this con-
ference as early as possible so that
sieps are tuken to convert this area
as a zone of peace.

1 am glad that the Minister has
taken a series of gteps to improve our
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relations with Pakistan.
good and welcome.

The thing which worries us here is
the American Military aid to Pakistan.
This should be taken into consideration
by the Government, The Government
of India should express its disapproval
of such very dangerous arming of
Pakistan by certain powers, parti-
cnilarly America and other the western
powers.

It is very

Regarding refugees in Bangladesh,
*he Minis'er said that an enguiry had
been made into the allegations that
Bangladesh refugees were forced out
uf the country and it was found that
there was no basis for these allega-
lions.

But, so far as my information goes,
very distutbing things are taking place
on our border, particularly, in the
Meghalaya-Bangladesh  border area.
I am told that in spite of the assur-
ance given by the Prime Minister
that those who seek political asylum
in India will not be refused and will
not be thrown out, what is happening
according to informatlion reaching us,
is that the Border Security Force and
cther Government agencies there are
creating such a situation that these
refugees are forced to flee India and
g2 hock to Bangladesh. And, accord-
ing to the information reaching us, it
is a'<0 c¢lear that, in certain cases, the
Bangladesh refugees, against thei®
will. had becn handed over to the
Bang'adesh Border Security foires
and, some of them, have actually been
snot dead and reports have also
appeared in lhe Bangladesh Press
about these things.

Therefore, if the information thal
is reaching us about the happenings in
Meghalaya and other places is true,
then I should say fhat this is a very
shamefu] development and our Gov-
ernment should not permit such tl-;ings
being done. I am not for a moment
feven suggestingy that India ghould
interfere in the internal affairs of
Bangladesh and for that matter in the
affairs of any State. But, if anybody
trorh Bungladesh or from any other
country seeks political asylum in this
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country, it is the Government of
India’s right to grant it according to
the international law, customs and
practice.

But, unfortunately, those who do
not want to go back or those who seek
asylum for remaining jn India are
being forced to go back and, practi-
cally, they are handed over to the
Bangladesh Rifles and Bangladesh
Security Forces and they are butcher-
ed by them.

I appeal to the Hon. Minister to
look into this question carefully and
do something which would save the
reputation of India.

With these words, I conclude.

ﬁﬁﬁ&ﬁiﬂ'(ﬁﬁ#f) . qT-
oft wgIeg, a9 qg% & #uv fRw =6
At F1 AR ]AT  ATEAT F—IART
srefews wraor a7 faaer 9r, g 91 |
fat off 2o %7 fa2er fifq g7 Dt Srat
qT grarfea gy 2, s faaeAr ey
=ifed, Tt wiw & ara waAr AAfAAi
FT TTAA FITH F1 77T oY FIET F1f2T )
oY FrAIN Y 39 A1 @EAT F TAH
{, zafar g8 gz fawmam 2 fF awrdy
fa¥or Mfx fafras =9 7 89 B

awrafa wgrzg, g gfaar &1 727

freare &1 war & 1 w3 fash 31 12 7T =
Agt T, AT g TF T TWLHT AT
H1T TATT &7 FT FT ATGT 9T | 57 T2
% gfy wzfadq wex Ft waw fEar
ST @ A1 98 347 ®9 7 fHar dqwar qr
fF #17 &1 & M & AR F19 A74GFT
%%’rug.ﬁgqﬁugawﬁﬁmm%
g we-fade @, dfFT @R 39
MRAREM A RTINS
aw-zrmugw@imﬁ*lﬁw
TR I TE TR T A AW @
i &, 7w R & e wR 9 g
afew ot =iy ag sfcfeafa gaR A
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- [ flr =272 99)
FAR TN ot @, A g @ W
qAfqaT FIAT AT | FH W@ AW &
AT TET WS WA WA § | WL 2
¥ WO oF e g, SEw fadw A
ST FT W AT CF T ] )T AA
" 2T ¥ 99 graew agX & fAd g
fr = g I ArO9 7§ IH—
ag gfesw 1z fagear & dAifs &
T F@T & | F qRAT g S ¥ W
- arq &1 fraaw AT wwgan § v o
& 9TY HuX g a31d | g¥aey fafea
T & A, FF TFC F g ¢ 1 7z
TH [WULH ¥ 99 WA § A WL W
R it fe R am &
ggi a1 @ § ) A g e w|
Wt ¥ a1y faaar ¥ & @ orgd F O
STY 9 T gH 19 99H | N9 79 AG
FT =qLTHIor gafT off g1 s =nfeg
wifF gare fadw a=h wgeg wfqarfza
& 9T wa fey w7 @ ak § wF1 TG
gr =fga

oF fraga #k & 5 59 go 71
araeraT F fa=T 9T Y sy FAT 92T
Tz-fAean & §19 979 IV TR0 F A
WY Wq¥ §E a9 937 § q9T Te-
frear &Y of<dfemfa & @9 "
qrysaT WY guT F7 & 917 99 97 fagw
=AY Y F7 67T IAT AR

ZATATRI & A F 7 43 AT
Foay Trgar 3 fF 37 qxaafaar g
TRg I AN AFE Iz AT @ g, F
R ZT aAfaT g & v ar
oAl 13 §, fm w3, 3w oA
;mwﬂf‘”r TAZA FAFT AR
N gEr 97 T AT, I F TR 7
agi 9w frar | & feft T wew
AN AT FET 1 217 T ST g
wrg fr 6 Toga @ § o fredy are’
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Fqg qT g AT Y § @ AT
& e g v W ¥ (@ o
T w9 gF R &, Iw A
g fagwi § 7@ @ a1 (@
qu 3g far g AT §ag faam
F. IEgan § 3 gAfaar fea
g f& gaEmr 1 gEER @
afgr A 3@ & WHwWA 7 F Frg-
g ~H-1 ®UAT WA T F 9 @
sy a.fa gar 1w, gl zFior g, 3@
q afT 3 7% " Fa & gaaifas<
g foa w3 oar
WFEFAT L ET NI F gRWRT
¥ g g7 qF w1 st A ogar
F v ot gfea Fioa § o 7y &
7 997 F1 ISAT ImAT g7 9T ¥
Y I3rar wAr W TR qY IET FOF
gw ¥ I 9 59 TFR F ®ife+ wfy-
I FY, ATAATOFTT FY geaT g @Y
g gz 9gm g fFem 9w #1
THRATYd F TozEY W IIET I W
& AT FT Ig I WAGAT & IATT |

fearm mfear s @R @
wgi & at § agi 9% AHAg @eedt
BT T FW  FET W R
o IgA 1 3g faa =ww fEar
g fF 27 97 adr I #7 wwme
T AT AfEm WRIAE I A
g =fgr, #97F amaqi amgafy
g%z FIAT Z |

qaamafa #3Ea, & WweT W3W ¥
qrar § A1 9 4z ¥ AEAT §
fF wex 93w § qregaT FT I
qemdr 8 1 37 £ 99 F far q@Ts
ATAT TIAT § | | A7 FA&TA FLAT IR
{ fF Fa s FH IR RIEE AT EF "
Farq AE WAT FTAT AT QY | TEAS

‘o W FT geT - fawe ey

'wr.aa.lfreﬁ wsitma
v&lﬁﬂi&t+

Mﬂwﬁmmamw
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W F g g & W g wE WAHR AR & GO FEET AT
T § fF owm &7 @ ag W wrfg | 9w forw ag ®m &t

afs w9 qmaE &1 FEWME @ FT T NI IR qEW TE AT

I, AT T F AT WO T gaga wrer mar g Hix famw A

qUga g | ¥ gg 9% § A o1 IBT 4T S®
T

ﬁi’ﬂ"fﬂ‘@‘lﬂkﬁlﬁ%aﬁﬁ a@ gura §wr  sfafifa W@ @
TR oy & wWEar @ &® qFaT & |
| & AANATE TR | g |
a9 ¥ I qar R o&Epfa § g § wraw fRwt ¥ Oow
afe g@ vEE T F@ &, ®© | S9& AT § agd gL
WO 99 §EEfd F a9 9¥ @3 W=zt Fr wuw g f@Rw w&Er
T @ ¢ W) I/E ;T @ & gra fear mm & 1 sw Wit
9T FHTT AG AR § WK IEH ¥ AT fadwi H @i 7 W W@
apq g T ¥ ATEH WUAT W ool gF @ aw qu & fEer
gigX ® @ET gEm o " W faxelt gamaw & omE et ¥
Il 9 §EF(A Wk HT AT qZAH yaq A fear § o owir W ¥
fear mar 3 | 9= 97 seFfa A T AT I TN OF qE T
FE STt 1 @1 EwWTEATOEl 7 EF i & zfewr § & @@ mm @
TR # FEA BW & F IH TFW @ gfer a AR @ @ oS
¥ g F oF A dfeq ot &, = qET g & @ g fm g ek
9 @ gu € 9N "Ed gu & ST T FJI I AT A WG
FgT A q9z faw gw &) Afsq I ¥ Tz 1 fAU g e Amw
A qg §EFEfA A@ § 1 W-— ¥ 7 @ggam Frw@EaTgar @ A
aepfr gd wrx - faer ek T & gHEg & WEAT gt & o
fag & a7 X g@7 AW §FR ¥ gug 3 wEar g fF gamamEl
AT Z, gawr y=re fqRwn ® g ¥ 9ftw z@ gF . F Wil &
T AEAEET g1 gHTA HeFfa & T FA0 q19 w1f@T |
I=T HIX GFWETT  Jeal &1 agl

gurfe fear s =nfge | & S a7 fawmw @@l & AR
g f& agg & From wR fFeE FETa frelt & 1 mawy o @R g

BB gfewd  waar WA 99T 9Ed &, "9 e
F7 oagt WH W@ A g aeEfa # faea & fag afz fRwi A@ @
# SuR & A9 A9 Wi A afe Wt T agi fgge # asRem
W IFy AT FFAT & 1 ATZ TAR TAET I a9 § T WX # AL
N gw ¥ ¥ 3w g fgEl wR e SmeT ¥ g wnn & froa
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R &Y ¥ g ww & fav dA
21 ot § wod @ ¥ g wigR
A N FNET gRm IEE W
F N ouw M D oEft F oaw
ST FT FAT @ R IHRA g
dga v faw gFar 0 o faRw
¥ rogy & ¥ Foon & oM@ 5
TF o qgi 9% 92 W F A
T ¥ AR § qEe W™ T ek
T ¥ 37 =R ¥ ¢ fr fageam
§ Wl oyt v g oar fee @&
A A T AT gl w7 gy H
W 9§ afw fRwr IR #
W g AR W oaE dw I A
IT 9T WG qEHfd F1 B9 Ag)
¥ g | % FwEar g fF oW
ot w1 afx g {aH wfaEd
J9HT & AR fEgr oS oAl

TAFRA FV, IAFT FATT FHTIT ATE @I
e TAFT W 9g= FAr AfzT ) 39
FAATAFZIAFTAZ | T T2 AFAT
2 f& gw O& qat #1 51 gwre wfy 9rdy
gT qzawfr &3 3, &1 fadmeq gw
AZITH AT FJAFIZ | U7 IAEY
agrafT g gfr awdt & @ & g
T[T 7 4 AT BEH |

I ®g geTT & ot ¥ fadw Wy a%
T wiget o avfe fader waew
T 7Y TMET wT AW ofi ged I A
oY ® | 7w & o &
e e g
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SHRI G. M. BANATWALLA (Pon-
nani): Mr. Chairman, Sir, the foreign
policy of India has all alomg been
practically and basically a policy of
non-alignment. Indeed it is a policy
inherent in the circumsténces of
India. It is a policy in consonance with
the past, thinking of India. It is a
policy also in accordance with and in
tune with the needs of India and the
whole world. The policy has stood
the test of time. We know very well,
and facts stand testimony to this
simple truth, that the natur@l corollary
of non-alignment is non-interférence.
This generates mutual confidence
necessary for peaceful co-existence,
which in turn manifests itsélf in
active and fruitfu] cooperation in
trade, commerce, cultural exchanges
and the like. I must, therefore, con-
gratulate the government on its deci-
sion to adhere to this policy of non-
alignment. Indeed, I must say that
the Minister for External Affairs was
echoing the voice of the entire nation
when he said that the policy of non-
alienment was not the policy of an
individual or a party but it was a
policy that emerged out of national
consensus.

Since the time Janata Government
assumed office, two major areas of
speculation were the Indo-Soviet re-
lations and Indo-Arab relations. Gov-
ernment indeed lost no time in assur-
ing one and all that the support of
India will always be there for the
cause of the Arabs. The Government
must be congratulated on this, which
is in consonance with all canons of
international justice.

Taking a broad perspective of the
overall foreign policy of India, two
pronouncements of our Prime Minis-
ter, Shri Morarji Desai, stand out
very prominently. In one of his press
tonferences, the Prime Minister is
reported to have said, that India* was
not interested in developing nuclear
weapons. This is well said. But une
fortutiately, he is reported to' have
added that unless it was absolutely
necessary, there should be no papeeful
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explesion or even explosion for peace-
ful research: work. 1 am constrained
to remark that this pronouncement
ignores national interests, though it
may meet with the requirements of
the foreign policy .of the USA. It is
‘well known that the USA has a
nuclear agreement . with India which
stipulates that the material supplied
by the USA must not be utilised for
.anything except for peaceful purposes.
But since May, 1974 when India was
.successful in making a peaceful nuclear
explosion, the USA Thad been anxious
to re-write this agreement. It is
rather unfortunate that a loose remark
by our Prime Minister in one of his
unguarded moments gives an apportu-
nity to the USA to actively seek to
re-write this agreement to do away
with explosions even for peaceful
purposes or for research to utilise
the nuclear energy for the betterment
of the nation and the world.

Sir, the Prime Minister has also
remarked in one of his Press con-
ferences, that India would not have
any special relationship with any
country; and that the foreign policy
of India would be a policy of proper
or genuine non-alignment, 1 am con-
strained to remark that in this pro-
nouncement of the Prime Minister,
clearly discernible is a step towards
Washington, though it seeks to main-
tain friendly relations with the Soviet
Union. I must urge upon the govern-
ment that our policy of non-alignment
cannot be divorced Irom the stark
realities of national and international
zituations.

1 have also to draw the attention of
the government to a few ofher impor-
tant matters. During recent years,
there has been a stupendous increase
in applications for passports. Con-
sequently, there is an imminent need
to strengthen the staff and increase
the spacde jn our regional passport
offices. This is absolutély neétessary
in drder to avoid any delay an‘d-fo see
that no hardships ar¢ caused to our
ap, ts. This is true of all regional

sport’ offices and' scpécially those
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at Bomhay and Ernakulam. Govern-
ment should not grudge additiona]l
staff or more space to these regional
passport offices, because they have
been making a significant contribution
to our exchequer,

I may place a few figures before the
House. During the year 1975, the
revenues earned by the regional pass-
port offices were to the extent of
Rs. 162 lakhs. The expenditure was
Rs. 58 lakhs, yielding a surplus of
Rs. 104 lakhs. In 1976, the revenues
increased to Rs. 213 lakhs, while thée
expenditure remained at almost the
same level, viz,, Rs. 61 lakhs, yielding
a surplus of Rs. 152 lakhs, I must
therefore, impress upon the govern-
ment the aeed to provide without any
reluctance, for increased staff and
space in these regional passport
offices.

I must also draw the attention of
the government to the hardships faced
by the applicants for  obtaining
endorsements for Saudi Arabia,
Kuwait, Bahrein and Oman as well.
I must emphasize that these hard-
ships do not fit in with the genuine
desire to promote economic and coms=
mercial ties between India and Arab
countries, Every effort should be
made in order to see that no hard-
ship is caused in securing these pass-
ports. Let Indo-Arab cooperation
move rapidly: and if this cooperation
is to move rapidly, all these obstacles
and impediments should be removed.

Sir, before ] conclude I must protest
against the persistent increa<e in the
Haj fares. This year also there has
been an increase of Rs. 300/- in the
Haj fares. Almost every year there
is an increase. In 1971, the deck class
fare was Rs. 600/-. It increased in
1972 to Rs. 700/-; in 1973 to Rs. 800/-;
in 1974 to Rs. 900/_ and then egan
in December 1974 to Rs. 1350/-; in
1975 to Rs. 1500/-; and in 1976 again
to Rs. 1650/-. Now once again we
hHave this unjusfified increase
Rs. 300/- this year. There is wide-
spréead resentment against this
attitude. Is this rise because the
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Mughal Lines holds a monopoly of
carrying the Haj pilgrims? I must also
say that the services rendered to the
Haj piigrims is most inefficient and
very troublesome. This is the state
of affairs of the services rendered to
the Haj pilgrims by the Mughal Lines.
I do not know whether the Ministry
of Shipping had consulted the Minis-
try of External Affairs in the matter
of fares and, if so. what has been the
attitude of the Ministry of External
Affairs. I must appeal to the Minister
of External Affairs to come to the
rescue of the Haj pilgrims in their
mise wble p.ight and see to jt that
th=:r hardship 1is mitigated. With
these words, and thanking you for
giving me this much of time, I
conclude.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, it is too early to know
the full picture of the foreign policy
of the new Minister. I can only say
that he should behave like a Chanakyd.
1 am saying this because there are
same doubts in our minds. We notice
that certain unqualified statemenfs
were made, which are unbecoming
of a Foreign Minister. Both the Prime
Minister and the Extzrnal AfTairs
Minister have said that “genuine non-
alignment” will be followed. Then,
certain doubts were expressed on that
side. I would like to refer to the
statement of a front line Janata
leader. Shri H. V. Kamath, who said
on the 14th in Nagpur that the non-
alignment policv towards lsrael is
“utter stupidity”’. A man like Shri
Kamath should nnt have used such
wecods. I have heard his speech also,
His policy of tooing the pro-Israel
line will be a departure from th__g
statements made by both the Prime
Minister and the External Affairs
Minister.

"1 will quote certain events which
took place recently to show how the
Atglo-American Ambassadors forci-
Dly established themselves in Pales-
tine and Jews from all over the
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world were made  to migrate to the
hew State of Israeil in 1948. The re-
sult was that the overwhelming ma-
Jority of the -Arab Muslims was re-
duced to meagre minority.

The non-alignment policy which
has been established by Shri Jawa-
harlal Nehru, invented by India,
should be respected for all times.
This is a Congress policy, and you
have to take the teachings of the
Congress Policy, because you have
no policy at all,

Non-alignment does not mean
neutrality for right or wrong, justice
and injustice. Our support for the
Arabs is baseq on truth and justice.
If we do not support the Arabs, we
will not be doing justice to the
foreign policy of India, pursued
right from the time of Nehru till
today. The Arabs supported India
in her freedom struggle, in the mon-
alignment movement and in the Goa
crigis. The Arabs brought many
facilities to India through the Suez
Canal. Further, our oil interests
should not be ignored. Therefore, I
would repeat that the non-align-
ment movement should be based on
justice and truth. Therefore, any
departure from this poliecy will be
suicidal to the new Minister, The
Janata Government should not
deviate from the policy successfully
pursued by the previous Govern-
ment and appreciated by the entire
world. The Janata Party neither
understands foreign policy. nor con-
trols its hotch-potch constituents in
their functioning. Its constituents
have been anti-socialist, anti-Soviet,
pro-American, pro-Israeli, anti-Arab
in understanding the history of the
Palestine question. From the state-
ments of Shri Subramaniam Swamy
and Shri Jethmalani it appears that
they are still not completely emo-
tionally integrated with the Janata
Party, That is how I feel,

Shri Vajpayee has l‘htﬁd very
strongly that they are following the
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“
mon-aligned policy,

There is mo
other option for them ' except to
follow the ° Congress tradition ~ of

non-alignment which has been
apprecialted all over the world. 1
hope the contradictions within the
Janata Party will not create con-
fusion.

The change of world opinion to-
wards Indian foreign rpolicy of the
last several years is due to a nation-
al approach of the previous Con-
gress Government, and it is an jm-
portant factor in bringing a change
in the Western attitude and rapid
increase of India's prestige in the
Afro-Asian countries. India is now
looked upon as a major power cen-
tre in its own right having emerged
stronger from the retaliations of the
recent developments which the Afro-
Asian nations did towards Indian
policy, created an improvement in
relations with India by some of the
big Powers. India's identification
with the struggle for racial equality
and freedom by South African States
increased her prestige in the inter=-
national scene. We in India can
therefore play our rightful role to
fshape the course of international
events.

1 repudiate the charge that the
foreign policy followeq by the pre-
vious Government has dowmgraded
our country in the world. On the
other hand, it has brought us the
highest respect. Even the previous
Government’s action of anti-smuggl-
ing operations and other economic
programmes created a good atmos-
phere in the mneighbouring countries,
strengthening solidarity on the eco-
nomic front, resulting in improving
our international image. You o
not want to fight the smugglers, you
only want to sprinkle Ganga water
on them,

v .

India-is -fortunate. -to have- close
links _with Singapore, Malaysia, In<
don®sia, Thailand, Philippines and

-advanced Indian
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countries of the
third-world co-

other developing
world. Therefore,

-operation is very much directed to-

wards India not only for obtaining
technology as - a
cheap cost, but also for economic
assistance for their prosperity.

17 hrs.

The recent five-day ministerial
conference co-ordinating non-aligned
countries reflects disappointment at
lack of progress in the North-South
dialogue in Paris, at the failure of
UNCTAD in sponsoring Geneva
negotiations for the establishment of
a common front under the integrat-
ed programme for commodities. It is
an indication that rich nations are
opposing the consolidation of the
development of the non-aligned
movement on the economic front.
They are irritating the poor with
their delaying tactics. The rich are
also reluctant to coordinate on eco-
nomijc order and its equilibrium
among the comity of nations. There-
fore, this is a very important aspect
for India to develop as the third
force and create a new economic
order in the comity of nations with
the support of non-aligned countries.
But what is the attitude of this
Government? Mr. Vajpayee and
Mr, Morarji Desai recently went to
attend the Commonwealth Confer-
ence, What have you done there
when class and race segregation and
colour segregation is being perpe=
trated on Indian nationals there. It
has been reported in the ‘Guardian’
that Sikhs and Bengalis are treated
in an inhuman way using force,
causing death. There are a number
of incidents. What was the talk
that was held between Morarjl
Desai and British authorities? Did
you not protest? Did you issue any
statement on this issue? This is one
of ‘the important aspects. Even
Afridan countries the White rmnontx
has created an atmosphere of ten-
sion. It is a lesson to the whole
world. ‘Therefore, there is nothing
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which goes to the credit of the pre-
sent Minister but his policies are
put to test and we have to see what
policies he will evolve now.

Bn regard to Diego Garcia, the
whole country anq even the previ-
ous Government took up the issue
in order to see that all the non-
aligned countries should consolidate
on this issue and organise a real
protest against this naval base. But
what did you do? I think, when you
visited. you did not even talk on
this issue at all. It is a most im-
portant issue. When our country’s
sovereignty is in jeopardy. when es-
pionage activities are going on by the
imper:ialist forces, it does not mean
that imperialist powers should not be
antagonised by our policy.

Regarding Indo-Soviet treaty, we
should see the spirit behind it—the
spirit of living in peaceful co-exist-
ence, cooperation and understanding
among the comity of nations. 1
want that the present Government
should come ovt with a categorical
statement on this issue. I hope,
this would be taken mnote of.

Regarding passport facility at
Bangalore, now all the people have
to go to Madras. The activities have
been extended. Even relations have
been established with the Gulf coun-
tries. Many people are going there
in exchange of trade and other
things. 1 suppose, my hon. friends
from Kerala also are asking for
another branch of the Passport
office. We have been asking for it
for a long time. I do not know why
it has not been opened, A branch
of the Passport office should be lo-
~catéd in Bangalore. I houe, the new
Minister of External Affairs would
agree tp that and sanction a passport
<office in Bangalore.

With these words, I conclude.
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WMo guiter Arae (widt): awwafy
wevem, & fadw wwlt O ¥ o @i <ot
2 IT% wadr ¥ oad gt ¢ W T
Ty ¥ N Wk wE AR E |

ZaTt WTE off ST ¥ a@ WA ¥
Fg1 5 a-TAEAde N Afy dfiferw
Taqie #Y Aifa & | & a2 waw § FEAT
Tedt § & fow sfaaw w@vie
¥ for ¥ @ & IO A-oATEAEE Y
aga afy afaré & 1 & oF AT TA
H% 13 fF aA-oaETEe Faw amw &
R ® ™ | AAoATEAtT @)
N Afe quArT 7 2, 72 g9 /W F g
Faré T ot W ¥FIAT ¥TT qTAT AT
anrt F grv &Y A arE wf oy | g
A F AHT F oA o & whREA A
a7 HAft & gf @ W 3w Hife ¥
AT AT FW AR S 1w &3 g
fAerd ¥ Fw TEAT WwRa £
A zw /Y TER A FEA-TATEANE
#t Afs e # o difagw T
F WA AF Xl AA-UATZAHS BT
am F g @ Afr @ 2 IR
TET AEA | ZAEfAC § T o9 &1 U
faam 7 fAsmr 7 f& 3wy hfamm
TEAHT 7 gg AifF ST 9 w3
A 97 29 7w 97 77 F a1 ToAT 90
# 1 zA%1 98 qA97 Ag1 2 f¥ g9 By
oY T AT IPAT FIAT ATEA & 4
Zw AfY Y ¥ ATq G vgAr TEY &
7R ag gy # 5 wfer € wraaran
#ve § wqrfer @1 Aafe @@ &
oM 4% 7% W7 faw® £ 7% | gurY
fifa & :

e gaam: gfaar Ty

H ot v * wfegfad &
e ¥ wgr 91 W A Wi 9%
o sl fadw Afr v aved 2
ey wftrft Faer Aifr & g otk 2
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& fo w1 w®T o @A WA
affw @ § dx g o I
TR 9T 74T Igd § | @ g ¥
g W AAE-TIW & W & IAEr
{ﬁ:rﬁr«ﬂnawémalgﬁqvﬁaﬁ
T gErIfamAanr @@ W
oW 7% 3o T4 fearar @
gqT, wafewr, &1 9 afeaw #fr 32w
F A AT IT IV E IAR SAEATH A
fastar @ & 1 agt  TAgE W O WS
T § & afur ¥ wfur g & o
wfus ¥ wfus ava &, ag 2T AT &4
F AT AN IR A T F@ @ &
7 A WAy F A § 9w arAr &
g TE T ¥ | ag AN TEA
wifeq Wi wiaw § wfas gqwat o
TR TAZAT FT AT F TEAT 30 F
wAT AT WX I wfuF wgea fear
T, Ig WG HTTEGF ¢ |

o¥ft 7@ W7 THATAT Fr aagE |
g9 ATF I F qrq qalY TIAT qIET &
I @ @ &, A T9% 919 g9 qg W
FET ATZA & 5 7T Ao o 39 G A
2 T 9 q4r fF fagd gama &
SR # FAT T ATZ 97 HIT I Y
o { AT ITAT FY wE, AT AL
FT €T 39T wlacw ¥ 7 g1 AT @
faar 7 77 T ATE AIAAT GAT AT
FET oA &, 0ar ' A fagaa 3
TFTIA A HIF AT 7 f9g F47 9%
FaaT AT & ITET qZ V1T A FUTA
Aifr o & <t & A A A R AfEA
Fagaet wgr ANt fF sm o &
I & o farm far 8, s AU W
fer @ fasra ¥ &7 7, @qv &, feand &,
& Fq wgeaqor &% 3 #/\v a9y gW g
g% dra a5q ¥ | A 3fer ¥ agq wee
grm afg gw sIwEA #Y I q
¥ | A AF AT AN I AW Fr I9EAT
#Y &, 39 ¥ g9 qfeadq gAT =nfed |
gR wE F g drdr @ afER
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TATET FY IqAT T FL | WIET FY
Wt q& 7 | fFaw /@ go Ak feae
e o v@ 2w # o §, M@ E
fra ofcfeafodt & mo & ag @ g
W AGl §Fd | IgiA AT WG I
frar 2 T A 3I9¢ ofear 1 g
frar 2, 394 g9 7 FL AT IAT W
& AT B wifww w3

qEHT F AW A q; A gAY
fada qaswg st =nfer | @it #
T 2 & fadw =l aur swa= w7 &
qe T AT X WA W opgr & gw
I IM D AME S ognREriT &
forerr &, T N Hifa ¥ fawrz &,
T Zferor wofveT #1 2w T8 AR ¥
qt a7 fadw v § 1 T AT ¥ faw
gara B WE 1 T s ¥}
far A% 9= /& %47 | gATh TEw
#1779 fr7d gu ax A, TiT A THTE
7 F1 gFFT AT AMfEC A1fE Am
FAF AA § @A g1 gfAmr ¥ oow
1 % T3 afes trfa@ am E gt am A7
W EHA AN Y, §EEY T
g 2 A3 & fagwm &  wEEw
W F | 9T B FOEY T oqrA fq=FAar
FfzT | I A FT R A7 F1 foe
TH A% (A0 ZH TG T4 F7AT 00 |

AT A A IRCIEAT TG | IAF AT T
7T AR R AT AT G ZAT AT
FY FAZ | I ZATA TR AT AT
ff 7z 78 wre 2 2 fF garirordT &
faa fzed a7 3|7 Faar fFar ar o7
foraat 77 =47 a1 Ay G ¥@ 3R
TFTT ¥ 7@ & FAAWFAT 9T T,
gz FHF A & | T AT AT ogw
g7 TE | TW AT FHE 9w
aifm FEX AT IEF FAC AT F+7
wfgFe 7@ War =gy 1 = I
gy wuerd & fAu o ww ¥
wT W g I awg ¥ I A A @
AT T1ed (% wrea o srow wfaerd
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® w7 Fwar 3, ao afee ¥ e
T g ogRaT ¢ g Qe wifed
¥ afm & ame, wo wfasrd
# W7 FA FC W AN ST Aqmgy §
W @ 3fmr & et & arg o o
WTHTY 9% 3t SEA 2

oF aTa ¥ qgy #g 99 § w7 fe%
Fea1 91zl 2 fF gR gamr &
W Aamfewn & ang fazwi § fawe
FT qvgg TEAT Az " § SgueEr
WITHIG AT &1 A0 F YA
M A AT AR AW I F av F
faolt A1t F qET W F fow o W
AETA qgT & ANHT FT WA
FA@MET g1 FETA ATHRA W7 TFAA
F Aregw | QY I g, IR T M
wH &1 Ife § 3@F & | A7 AqAETQ
gAYy faardt ar amEw gAR gw &
W GGl ¥ AW F T F gy
fagar & a@m@w ¥ @ & 99 97
Tt faamm F33 & ) 3|F A19 A9
w1 qTfera % qTRET 7 FAT FT A
T1fed 17 I9F1 @i q1ET § 9i7AG
amfet &1, frarfagt 1 a7 o= 1
@ w7 faaar erm o= §
Fh! A FHET FIfET | F A F AR
U s S - 1 S - | A
gt AT F a7 ST
3 #, zoa 1 faaw= a2, vy gAY
st Arfaar &, =ardr faar-gra ¥,
HTFFTA WY FAT FET £ | 39F AT A,
g o T=F wifem aa
ST o1 Tty W F fqewi ® O AW
ST ATF WA & ary ¥ S fadon & Tea-
wefaat ¥, 37 # g7 fFar a7 77
SHRI S. KUNDU (Balasore): Mr.
Chairman, Sir, I am  extremely

happy today to support the Demands
for Grants in respect of the Ministry
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of External Affairs. The gpeech
which ' preceded today’s debate and
which was made by the Minister of
External Affairs was as if, after
many years of warm days, hot sum-
mer, a fresh shower had been
thrown on us. We had been think-
ing for many years whether this
country would really be able to put
up an image of its own based on its
own genius, based on its own needs,
and whether this image would be
eflectively reflected through the
foreign policy. I am happy to say
that the Minister of Externa! Affairs,
within the short time that he has
had, has been able to do that,

The policy announcement made by
the Foreign Minister in his speech
has to be specially welcomed as it
comes after the Emergency. During
the Emergency the entire foreign
policy was tilted to be used in such
a way that it went against the basic
tenets, basic postulates, basic values
which we had espoused for many
yvears. Therefore, I would welcome
this as a [forward-looking, dynamic
and unalloyeq foreign policy. Indeed,
genuinely, it is a genuine foreign
policy. ...

AN HON. MEMBER: What is ge-
nuinely genuine?

SHRI S. KUNDU: A foreign policy
is, no doubt, a projection of internal
policies. Now, after this era of
Emergency when you have com-
plete freedom and liberty, this
foreign policy is indeed a dynamic
one, and it presents an image of
strength and stability basedq on our
sound democratic traditions. While
I say this I must point out that my
friends on the Opposite have not
learnt any lesson as yet. They get
scared when the word ‘genuine’ is
used: they raise their eye-brows.
Because, all along, they practised a
foreign policy which they called
non-aligned but which was, in a
sense, very much aligned; it was like
the leaning tower of Pisa in Rome;
while they went about saying that



317" D.G. 1977-78 Min, ASADHA 8, 1899 (SAKA)

'
it was non-aligned, they always
used to lean to one side or the
.other.. -,

. AN HON, MEMBER: They were
leaning only to one side,

SHRI S. KUNDU. Yes; they al-
ways leaned to one side. Not only
that, their policy smacked of oppor-
tunism. When they went to Mos-
cow, they would say that bombing
of North Vietnam by the USA was
bad. But when they came to Wash-
ington, in the Johnson gtea, they
would agree with their difficulties;
the then Adminiswation of Johnson
would explain that due to certain
difficuit situations, they had to resort
to bombing, and these people would
say, ‘Yes; we understand your diffi-
culties’. This was their type of
non-alignment. Their non-align-
ment had always a chit or a certi-
ficate from a certain power block;
their mon-alignment had always a
Pat on the back by certain powers.
But this non-alignment, as I said, is
completely unalloyed and gentiine
and it is therefore a genuine non-
alignment.

Therefore, it is with anguish that I
say that the Congress Party and
even their fellow travellers showed
a bewildering reluctance to discard
their dogmas and showed a tenacity
in slicking to their pet prejudices.
I hope they have now realised that
it is time to give up this sort of
dogmas and prejudices,

17.20 hrs.

[Mg. SPEAKER in the Chair]

Having said this, I would like to
refer to the Report. Earlier, the
Reports were just mechanical pro-
ductions about events and things. I
remember that when I was in the
Fourth Lok Sabha, on scanning some
of the Reports 1 found that they only
carried stories about the Govern-
ment having sent missions to Nepal
to prepare protocols and having sent
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two patrol teams to Nepal and such
other places. While I agree that this
Report is  definitely a better one
than those of the past, I think there
is  still further scope for improve-
ment now that those  brilliant
gentlemen of this Ministry beginning
with Kauls and Singhs have gone.
I find that there is no mention in
this report as to how the External
Affairs Ministry  functioned during
the Emergency. During the Emer-
gency the External Affairs Ministry

- was completely turned into a pro-

paganda Ministry, a Ministry to
spread lies around the world. I
would draw attention to a few lines
here in this Report. It is said that
the visit of the Deputy Minister of
External Affairs to Thailand, Malay-
sia, Singapore ang Fhillipines was
aimed at promoling friendiy ties
with those countries and exploring
avenues of economic and cultural
cooperation. I can tell you that
during the Emergency the emissaries
were sent out not to develop friend-
ly ties but to spreod lies and slane
ders.

I remember that once the then
Deputy Foreign Minister was in
Hongkong and the then Prime Min-
ister of Australia was touring China
and, while in China, the latter made
a reference to India, Immediately,
our brave Deputy Minister came out

with a statement condemning the
fact that while in China he was
criticising India. Then somebody

smuggled out a letter from jail (and
it apreared in the Statesman) point-
ing out that our Deputy Minister
also, while he was abroad, that is
in Hongkong, was criticising the
Prime Minister of Australia, saying
that he had made some statement in
China. So, these sort of self-con-
tradictions are there.

I also remember that, during the
Emergency, another Minister—the
Minister of State for Home—went
to Mexico and when the Press peo-
ple asked him how many prisoners
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[Shri S. Kundu]

there were, he would not name
them but just told them that there
were very few. When they follow-
ed them and insisted on an answer,
he told them that many had left and
only terrorsts were there behind
the bars. I wrote a letter to that
Minister from the jail saying that
while Kundu, Madhu Dandavate,
George 'and others could be terro-
rists, what about Morarji Desai?
Could
world that he, who was 82, was a
terrorist? 1 would very much wish
that there should have been g rea-
listic presentation of the period of
emergency.

Another thing that I would like
to ask is, why this Ministry has not
used the words ‘genuine non-align-
ment’ in the report, It seems that
this department is still suffering
from the hang-over of the thirty
yvears of Congress rule.

We have , legion of diplomatic
missions, but hardly any diplomat.
We have missions, but the mission-
ary spirit is lacking there. The ac-
cusation against our embassies out-
side, sometimes rightly and some-
times wrongly, is that these are just
like sleeping guys. Our embassies
do not reflect the hopes and aspira-
tions of our people and they do not
reflect the real problems of India. I
think, they should not be blamed for
this, it is  perhaps mostly due to
some sort of bad policies which
have been formulated here and they
were victims of those bad policies.

I would tell you a story based on
my personal experience. In 1956, 1
went to Bandung to attend the
Asian-Afridan Students’ Conference.
There were 200 delegates from 28
countries of Asia and Africa. Most
of them are now in very important
positions in their respective coun-
tries. After the conclusion of the
seven-day conference, all of them
were taken by a special coach to
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the Chinese embassy and they were
treated very lavishly till early
morning, Next day, we went to our
embassy; the First Secretary was
there and the Ambassador was ab-
sent. We requested him: Why don't
you invite these boys and give them
sharbat and and supari. He said:
“Do not bother, Mr, Kundu and
others, in this country, Nehru and
Gandhi are already in the hearts of
the people; there is no need of pan
and sharbat” What happened after
19567 From 19862 till the emergency
was lifted, we have not got that
image to stand erect in the comity
of nations and support those nations
who are toiling to be free, to be
liberated to acquire a place of ho-
nour in the comity of nations. 1 sin-
cerely hope that the hon. Minister
will now see that the genuine non.
alignment policy is really carried
through to its logical conclusion.

oft fexie wrw (74 foset) : carge
qT% WTET | fadw wdv ofr 7 oy Fge
gt X D ¥ 7z @ foard i ¥
oRadt ¥ w wrw fafast &
gifeas ¥ faoew #1 0F o9 AT
frezay a5t & foaw =iy gome
ifsfaegen ok ofafzfms #t
e frar & I9% warf sw w1
frE IR goAr frd ¥ e . Y
2 | zgy faaar feFwm ofY a%
ZOT &% AT qAAT F JATE | AR
zerr FY TA ATZ AT AT GTEAT AY
FI2T £3Z FTA WAT HIT TATAA X aF
& qw FTAT AEAT I 1 IR WY
3IZ A A7 g7 A § AT AW
¥ ) @ wAAEs Tw o & fag

I 78 AR 13 F1 § fF st T
is a traitor of the country.

TH a7 ¥ *qew ugr fed m §
57 faoem a0 fafesat fodt € § 0
TA% WET WAT ATT ATE AT WTIRY
qar s, fs ag wivw fafeey o
o ar¢ a fafr g7 a1 S Fey
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'

AN BFMT FT Wr 9r . .
(aererer)

MR. SPEAKER: There is no point
of order. In the name of point of
order, if you want to make a speech,
it is not proper. Everybody can do

-it. It is not the exclusive privilege of
the hon. Member.

Shri Vajpayee.

fadm walt (ot wew fagrt amodal):
geTe wWgrEd, 57 99t § o wree
azeml ¥ W fam & & ww afx
HIAT HIATT 9FZ F797 A23AT § |
a7 v zm Fat ¥ faw Afs
&F 999 97 OF FTH AFHA IAIY 2
sar fr zre  Zatr afew &
%21 1o Aify g 7wy Afr g
iy, frdr =7 faang %y aif3 =@
afsa ma8 77 2 5 & fom asem
T 3% 17 A1 Awds g frar

a9 A E I F 1957 H TEAT
arT @ m@za # fratfaa g gmm
g1, TUTA FAT F T 07 Y FEART ATH
aze frrrsara o, 3 Fuvy farwr w4
WY 4,39 AF7 7 gIA7 0F |7 ¥
gt @1 fr aft wanfaar & am =7
15 ar#Ff oY oraw ¥ mrAT 2 oA =g
| T A oAT w AT =i faEw
Afg a7 =77q7 F Farar "W w74 AfF
AET WOAT @HAr | wg T A F;
g7 gw oF il #v Aifs & w0 F
o7 FAT ATRA A1 g TH Afg FY
afqest 1 qw@Ew 48, Ia=r afom w5
gz & g Iy gt | afFw me
gagar g f5 4t T e A faaw
Afy & &7 & sfqmer & aoaq &
greatas faar & 1 3w W 77 fawaw
warg grm fF seac-odm afvfeafa
oI IqF qEEY A W@ & Afq Fw;
frator w37 gug sfaee 1 91X az7
& ot ff Tt wy favwry F 0
1087 L8=—11,
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gara & fadw difa & gamr 0%
2oy ¥ Amy  H, afzefacY ¥,
freafraraai %, gqaint ¥ favma<
I3t FAAT gAY =Wzl | ag wew
qeT 4T g AT A FE-FE gaA
g1 # 7g 997 q%AT I—a%
ATET AR 2, T TR T OR
gqrom &Y A1 AT ¢ fr o7 ow A%
#ifr 71 Freafvor #3560 | 4371 g7 2@
qrAer F Ty Ay 07 99T A gw
qFar T AMY AT mEorEw wag P
ST WA, A fvaaw & % faldw
ANfg F A § FJeeavg aer #7240
saedr oy wfrmAa aET SERe-—gae
g 7 Fatare  Aar-bram, Tewew
Tt vz wfza o Fif Dy 9T o
71 wwAT 2, 1 Afy frfafy &
qE AT FT oA T o oaFAr ¢
T gra Fwm @ oy zE oafe
frafs & wivm &1 fam @iy #
qUTTNT WA ] FTAW vEY gw
0 IH U4 T8 QACTAAT ITH HY
AT T TAA zAT? AT A7 §TEm AR,
afex famr 47 Ty #w favw &
afs & w9 o ®F "@iT |

Nemd RERA, THOIET § OHAN-
MAT WITFT TLEAT AT S I
A AIL AT IAL AT FUIAT, AT
qrqET @Y W A # A FT W
A g2 A FEr TE & 8R
7 fag off A9 7 ZH 99T &)
Im@T 2 1 @ T #IA & AT q%e
g WIT FIr WAAT HIT HeAAATT
FIAF AT EY 3 auAl TTRORT FEA
%, 1 oz a9 Tgr 7 ¥ wrave v a-
qZW &, IAH JT, 1077 W M, 1977
¥ gaAEl § w7 q4 § 7 ag wea}
fody w= w1 afrmm &Y & | g9
Tl ST F AT BN @9 F FA!
FWH F1 9T frar W gEw
ware & whoww go F ) el



323 D.G. 1977-78 Min.

[ & o= fagrd awd]

famaTize 123.40 AT WL &
qITFT 111,65 FAT T I §1
7Y & T® wwr @al AW Wi oWy
w8, @ FTow IR wea frad
™ g

werTy WEIRd, IR g Wt Fgr
g fr fdwY ¥ gw zammal ¥ fam,
oAt ¥ Framel ¥ fo awefer s
w0z © & ? U fraew 2 fe ww
fosrag @—ag wwafa o> w1 A
g0 w ) few s w® &
@A gu fFar 3 & ferfa & &w
a0 wgi w ¥ 5—10 A
qgx #rqfer @7 &t T, T9FaEEt
¥ fq waq sra ®¢ A7 T, a@
X AW 9¥E @9 X W W@ G
oWt ft 2 A g E——w falw
iy ¥ sty ¥ fr1 TwRETEE
&Y Fit, A% fAY waw wravaw
rafaw Faw O ) fawer 2 ew feaor
¥ WFT F A qF I AT T AT
qNT & AT T fFmar 3% & aw
¥ ag aF ) Afer ¥ @ aa R o
¥ w@m & o wF wv=m oA @
X Nt waw fear w17 a@ SewEw
gfiz ¥ IJwamr Y | gH WY A
# f18 aff wrAr B T oaw
®)Y I=T g ¥ T"@I AT

Weaq HgIRA, Ig W Av &7
mr § fF w@ FeEew § a4t 37
rq fre o ¢ e ag v fs -
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&0 TTEAT FT AAE @, TIHT FY GEAA
¥ EFRXFET & | FINAACT FT €9 I5
T ¥ | FTAAew W fafew svodew
T3 fedw o G Y wew § W
f& v azg & | FTHAATT W 35 M
g o ¥ & 32 3w Tawfor 09 €,
fasmiier 3w & WiT & &= efadw
2w & | IR [T X WA F
wrw fiz fer @0 s
gHTR FAT FTE F#U A T | 98 g
TF TH W W& FAT ¢, w@i gw fHar
¥l § "7 AqHT FHEATHT A AT
famefafma sc a9, 2 1 Feq ad a1
I~ g oagm v Fremasw
|35 W qMA & fasF7 ATAET /g
wF @ F @Y, grfer gear
mfra st & Wi Sfwfga @ v
JIINT FF, 3T FIR! AW BTG &
AT (@ TE & FHATT 1§ AZAI T
wfeer frqr 7=y & | 9@ a% g7
2 fe 7 97T &, &9 Fraaew F ¢
TR {7 F7 GOTT AT I OF AAGA
Az A g &77 T 9 & yum e
T fazwr g4 F1aag=9 TIAeE 5 A
F4 & frrag g, 41 #77 FEH q@T T
zhao wEFT AT T oF1F AT
JoraT 7 IITGr ART 41 | HAT T
AATAIT 933 £ WIT T A 953 E—
3 TH 9N 93T H Ag¢ §—A1 F vAr
gvq  Aqgl qed | Zfau gaET A
afFr & arg wma Isforn,  Afafa,
fasarma =T zfuwr "oyFT ® F94
arx vz i fasg gw Aifaat o= 7
UG FT T2 F | WA AT I T ARG
T A4 q 9EA q99  FT ch'_l_T-T
FATAT &1\ gH  AfeT  ®WGA ¥
72 & gw wfaw g 2 @ AT
qrAvgFaT 9¥) a1 Wid THa WY W
AT qfed  AUTH H AT AT A

¥ fegdae £



325 D.G. 1977-78 Min. ASADHA 8, 1899 (SAKA)

SHRI N. SREEKANTAN NAIR
(Quilon): Do you consider Gandhiji
as the Father of the Nation?-

SHR] ATAL BIHARI VAJPAYEE:
Yes, I do. Are you satisfied now?

SHRI N. SREEKANTAN NAIR:
Yes.

SHRI ATAL BIHARI VAJPAYEE:
I regard the President of India as
Rashtraputi,. When there can be
Rashtrapati why there cannot be Rash-
trapita? What is he talking about?

SHRI N. SREEKANTAN NAIR: I
know what I am talking about. You
wcere an R.S.S. man.

SHRI ATAL BIHARI VAJPAYEE:

I um amazed and I am also ashamed,
Sir,. ...

SHRI SAMAR GUHA: This obser-
vation is wrong. He is accusing some-
one who murdered Gandhiji. It was
not an R.S.S. man. This hag been
stated categorically. This kind of a
remark should be expunged.

MR. SPEAKER: Let him not be in-
terrupted. He is making a speech.
There is nothing wrong in that. He
may please continue.

it gew fagrdt adat - may
wgreg, 3R faa so g7 g A wat &
A A 1 g far g B e sarem
F, g9RT T (O FFRF,  Jaw
gae T am g Ry o wgE
Fgf o faagsc fazal i SR Te
¥ far g, 98 F1 @gh & =rfge
wiT Jes S B g e 3 fog
F1¢ 3 FTW Iz ALY 1 ¥# fawrw
feerrr wmgat § fF & faom ¥ 9 3@
W g awaT g, I T N ITA
F |

mwwﬁq#raagtmmf(
¥ WSl ® W@ ¥ AW I AN §,
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Jg WTHET 9gA AT ALY I E 1
¥ X AR { WIT K oM ¥ A
#fomé g & afew T8 aifew wamm
IH AT S gL E W Ew FE o gEn
17 Agr Fea1 9eq foww fad @1 2w
39 1 (QANA) EW WY E gEg Al
Wi 2 o7 fov ¥ g & & Smon
AT g qar 41 =|ga | g7 femr w
W1 W AEWEF FIN AU, qg Il
s | fFw @ wwfg w1 73
TF T &9 a9 TAT 3 | Wl Jrfaat
% AN GG TFA g1 § I AT g
fags F7u & | W@ I WY I8+
T@ W@T # HYAT AREH T TG 8 |
% gueaT g fF 3@ 967 I g /A
geufa ¥ &1 @1 o%aT &, @ " W
#1¥ a1 faqa semr agr =fEe |

S.FAT &R AT T €T W & I
qifedt &1 W1 AR.ET oI S &
wg gARgmT £ A g & AR
w17 #t 4f7 o weaw 97 ¥ fag wg
¥ | Suger wgrd, Y WeN SId e
wTqT % FgT 91 fF 1 e g fae @,
IEF WM 9T TRA 0T FGT 67 |
T A faa Saq avger T & A &N
Wi erAdE T A da §
F9 4 F9 I 3 TR & aR & F1§
gg 7l g wifgy | W 3§ Afa
T AAA § AF Y AE FH TET gMT
fomar sr= g7 WraeEs g A1 S|ET
FEET g1 ATAT § | GHIY WIS AT @
f frdt ®1 gadt @ & fasme.
grey & fog swax fRar smg 1 S
woAifas S ARl § g 9 e
Ll

ot g T (3 @A
wTeHY WX AT § o
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st Qe Tl Yt : arodd o,
W A A g S ) fraed g
At g felY e wew @ w1 o
w7
MR. SPEAKER: Mr. Reddy, you
are & genior Member of the House.
“Vajpayee Ji" is not the way to ad-
dress in Parhament. That js not the

way to address even if you are to
address the Cheair,

ot wew fagrdt  aorn) man
g, TAAE SeiteT 0o AV
W & A & oweor AR & fe oA
AT, W ¥ 27 At fm @n e
w1 ag gArL fam dfew v 8, s
e wom T & 1 oft W R ai g
®RE (vwnw)

MR. SPEAKER: No, no. The M-
ister is not yielding.

ot wew fapd st - g
W, T T =Y W ogE .
®§ T T ufuw seeerd e
WO Wigd § Y W 9 wew fAAy o
forg & & 1 o wFd @7 wE W
o &t a7 wE g Toh f e ¥ faer
wr wwm § 1 g f W afeng &
eI T AR | WY A it o el
6t & ot a5 w1 wwdw wma qr ) afE
*hfer ¥ afor T § & 9w fag W
T WO % wgEla F4r W |
MR. SPEAKER: You are right

that it is a delicate question. That
cannot be discussed here,

o Ew fagrr woet : @fier o
W @Ry, Sar e o o
wen ¥ oY g avy o e e 8,
™ o W Aepgfe e frr
ot & fawrs woprgel st Sk
¥ fag w4 v off %
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ag wrd fradt zard swr ag W
T & 3ad § duar w ¥ W Aw
Al g ot arp gfvy A wwwAr
3R W A wade afi gy awar ¢

SHRI ATAL BIHARI VAJPAYEE:

Some people of your party do mnot
like.

SHRI ATAL BIHARI VAJPAYEE:
I will take care of them. What sbout
your partymen?

SHRI SAMAR GUHA: My friend,
Shri Bhattacharya, docg not know
whai he is speaking about. (Interrup-
tions),

But, Si;-. before you go to the other
point, please reply to my point re-
garding reception camps, one thousand
1epatiiates are waiting in these so-
called receplion camps.

oft waw fagrdt wrndal : # vk foa

Y /9T TE FY AT F IR FTT
g 1 ¥ O% ara 3 qIT WA §
f& afz fodfy T & sopmr & X & A
4 @4 qra W o v o a6
wfeest & wTgw 7 g Wi W Aw
wfesr M agrr A&l 1 g o W oag
g grae 1

sit waz ug - ar 7 g

ot wrw fagrdy wrdet : ot it
# Fasre wzar f fir wror o fekw dvfr
w1 WTETC W T | werniaerd §
oy arear & 1 g wgd § art dwre
arrfiwre sfifisr ff | arrnfioerd
w off Ieviwr ) At g e e
wwrfes § 1 Wfer & g R
# fir war gfrar & war WY & e sy
W T W aEe e ol e
wr farare giar Wi wr & amdy Gt A
Fvwr w7 O wiger 7 o faeler wwiy
& o & Qur ot wewwar f | wwe i
wer wr fyrere s wff € o 4w
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= A g afew wg a1 fea
wafafz & ®ix o & feai & afvsew
W gH T AW FT AG@AT R | Widul-
fawTdi #1 v gaa g "W wTAT
AT W IAE 9 H X | XA & FTIHA-
q7 FENEA & TATET § g AT Heqr-
Tt % farg = I A Wi A
quar @7 Ian faamr | afew @@
fFasdTe #1 a8 § qOa7 TG § A€7
g% g7 uF faz fo« & 9w Fea ==
¢ a7 agd afgmar a1 Afq =
grlY | g8 9 WEAl &1 q1 G
FX qF4T & AfF - ez 7 fadt &1 FAga
Gl FT aFdr & |

gH AFAAART 3 | dAdad &
WA § qAeqiaaT & 9rd S qfavsr
o a3 2 1 wf& T g7 77 AMT & §™A
Wt fraar e, glver dwam 7@ 2,
wigl A @, sigh dfw arngy @
37 T F ATG T F fFAT F wume
q¥ faaar grir | 2w & | Awaea
fa<rdy 2ot & faeme smara 39 gwa
g & f& Fora gwTer fmm 3w @ A
GUETT IqF A4 WIHAT § @A AT
AGY WA | AfEA gw W @ et w1
x gt asT g fmagag A F &
Joe 9 oY Arvavd gET Arfed 1 FEl
FATAT 9 O19, et Wy ga aF &
forst & 7 & 1 3w & 1€ e geh A
Iaay @@ o et w1 afw=
T ¥ A4 R T WTAT A &N
ey wnfed fe ga o & feal, fawm &
gt wravFAHi, wfas fawra
SET, IT §9 & YT FF A
fagraardy fadw afa &1 wEesaT
|

fa2wr fg & fagrat & faw s

¢ 1 Mz e & Afq qeeqar #
#fr 7@t & 1 g o s, f,
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aifaar & Tt & dzeq WY @ w%49 |
TITAT W7 AATH FT AgE AT
qg W EAEAr & 99 ¥ § | wAA4n-
fasr ¥ geeaT F1 oY gw famt &
AfF 27 ama r FA 1 97w v B,
EL AT FT Fg4 & AQFT grar & 1 ¥R
T AT REAT W 3@ R T dEr e,
W7 U a9 g fig @ fFoa
F HIETE FAUGT /1 97 ggar &
T4 YFz g AMET | WY A WA
TTHY @ s g1 qfed | FBT Wk
T a1 gfeai a5 a%7 E M T gwam™l
FTEAIA F7 7F4 g | 4 Sear
dra fon sus foy aw qurd Sfag o
AT 777 a1, 719 A 918 feAqt & @a
F 7w 977 favam 2

B =xaw s nw g ot & sy
el § BT ¢ 9g IS & a1 &
g | HY WA FT JE AT & qra
g1 § 9 qrE9IE ®1 9w &Y &, ;M7
w@ @ arfaes grgren @ & qradE 3| A
ST ITFTTEN & IEST BH ¥ fpar I
THE AT H Far faume &7 @ g
¥ @g qras & Q9 qraqe wifes
# @ 91, &9 @1 f6 @re W E, 9
FH g, qEIIE A F1 gfFT a1 A A
FATY, afcw it 7AW ooT & g1 &
X faest & wfera F<ar g, a2
st ot wfew €, geg &, AT A &,
IgH weerR & fau Targw & 1w
# @A arar afya Hifasr & foy e
Teh AW ST AIRAT § gW Iq s
2 g g9, T gW ¥ g9 oY q8T
3 o ) § wifs gfew afdfwdom
Tfgd | WX 7T & gfew afdfwdee w0
T 99 ¢ F w6 g AT § | OF,
UF HEM aF A ART Q@ g1 8 )
v #X qud gy § ara A i gfaw
afdfwemm £ w7 & § 7 w1 -
am gz s s faar et &
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[ wz faardt A

W &7 amfer fadw s« oo ?
o ¥ oF |EeqT T 6T & W g,
AH |ATE B G 93T & | W F 5|
o 9 FT & frame #7 @ g
fr gfew afdwdm & f&t a@ @
T M O ag st w fear wmw ar
I8 g 33 fear s fFoag
AN F AT AT F ATHF A & |
HAAIT WeE #EIeg, 0% 91X
qaw ¥ e # far fee ey
e ®1 yEw@ ¥ afemme #1
¥ gg FH I AGT FT qFar & 7
fer RO M @AY &+ Mz d= &
qrEHT FY FA=TH IJAT 9FAT § | €9
aeey foriae =afe & 9% gw oy wfu-
FX 2 %Y ¥ | w7 gay g fraat 1
qIaFT WY §IZ Y e g ) afew &
FAAT WIEAT §, ITT F=TE FZTAT ARl
fromge g A E & fam
a=Y oY & ¥z 7T g f5 w9 gw wfea
Mg 1 w2, WA F1 anfeE qEeE
A qraT §, HYE FAT? FWT UgHTT ¥
TGt smaT &, I afqardt wfawr
2 ¥g qEYR 9T £7 ;X | IAH)
ATIT Q1T 9EAT §, ¥ @G qwag 4
&, ot g T8 &, oy Ay, v 1 9T
Y ) QY T & 9T 99 € qra-
qO T AT L @R | 9§ W@
g argaT § It ¥ fad | wyweeEe
# wfear 7T o & | e F B
Frafeg g &, YW AW &, "'
KTAT QAT § | FATEHE & TWIT F) G
% % S afverare ST qEaT € ) F
¥ w1y & Frateg § | 7T 99 AT
a3 @ § 1 wenw wgey, Sifawt & foa
YT AT wrgy &, ST AT g g
T afgr 1 g AF g fr ge 2T @
g favad  fael §, A1 91wl
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T X § If A e ot § fe
A ® vt & I a9 W g
¢ 1 gEfag U @ & ag W
fear ar fe gw wod @y = arx &,

g
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aody ¢, wfawro g @ 3k
foqg ot siw & orER § wAE-
aaa feqr o1 gwar & 1 ¥fww M2
M 5 ¥y ¢ fF 2-4 @l
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]

7 O, AR TorgATEATEl A, AN
qATT qgr ¥ T, WY FAAT w<
51 § fF @t guwad af @,
IEI #T 9w fear 1 9w @wg Ay
AT F AT HATIG, TATX HATHG
¥4 mar 91 9 fadw daem &
sarx faqm, fad ofsfedy fawmr
73 & T TN oRAET F TEAEE
g0 & fag sm for omar oar
g+ far sw AR waemw a1 W
fasrz adY fear mm, oot N A=r-
qqTT war WX el T Ewe
f&r w1 1 9t §® gwr, ® I
gHT, R o g wE, ag @ g
JAATH FOFTC TATES ¥ GHA T
I @ & faw 4@ w6

nt o foga #r fasms 2,
I THTET T 73T A IW ARG ALY
3, IFA ATCT F IW T F IsWAT
q7 | IR fraE &1 garn fzar an)
& feqyE #1 F@w@  Iga F@

R

“The peaceful change of Govern-
ment in March, 1977 following free
and fair elections had a favourable
international impact{ by projecting
an image of strength and stability
based on sound democratic tradi-
tions.”

@ FIAT 9T IwiA wrafa & 0 &
376 wifr #@qq af 760

wra & fag mfaqer 37 7 aar
w1 qfegT gar &, 39 gfwai ¥ 2w
¥ qaez fFar @ 1 9g 19 WA WU
gwr #r whrer #1 @@ & faq <

of Ext. Affairs 334

AT w1 Ffaar dm @ & fFoaw
AT A W &1 TEET IJoord AT
S

FE T TeAEfT W AT
B s A

d7 Aq foerga o, wEedEr ¥
frf & 39 @ag Y @R T,
fazrost ¥gmm wrm Wy @, Iy
Fzaara &r wfow Fr f& oxFEr
&x oy ) f3foar wr s AR ¥
A&l wAYZAT =iz o411 W g, Ag
THA FWT 1 gW UAT ARl &4t S

gart and § W & @re ¥ fa2-

faat #®r za8 w=v @A Tfer 1 W
fasft ¥gwm w7 @ty ¥ gw 9=
F21 2 & qwrenn « fa7 oF ard
& @9 [T FEE"  wqfqa A F#90,
affd & arg AT T AE ) " &
f'ia'!lT Heﬂ‘ E;, F H’Q‘ﬂ' TE"IT, qTS
SAar qEt wma § &, ¥4
z9Q qEf s wUrogEiy W
qw F WAl & @y feat
9T gfTA g F FTOU W W
IAT | F FEw qreertew sufEd
faqer o7 &= fader &

sqfsx  WIAT W A14q,  qrel
FAM HIT TGN, AT T qaT qFay
"1 AITT gl TMed, FaME A &
v 7 famg #r mfs & far zz
wigwa® g | § ww@ar § R osmr
g 47 fowias T Zrh 0 wEAE
aoq afr & faloee framga a@F
A ga6 &t § frare fEmroSm
aFar g |

AT Woaq S, w4 & fag
FIT W I § | A WG FE ar
aFy Wi ¥ IR O & FA Fg
L4
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MR. SPEAKER: You can continue
now. Take your own time. Even
if you take another half-an-hour, it is
all right.

SHRI ATAL BIHARI VAJPAYEE:
We have got a Cabinet meeting, Sir.

MR. SPEAKER: It do: not matter.

Half-an-our later it can begin. The
whole House is now listening to you
with rapt attention.

Wt wew  fagrd amar o e
T gara frar 2 fr Sfeq s
29 & AT WI B9 WA FATEW
gﬁ Tifza 1 ¥ wua wrdeE
s ¥ Fgr a1 fF ofmr, gwer
A Afer o i F 3IM T AT EW WO
FqETET FT W A TG A gfqez am v
T & 1 g ofimr # @7 ogwd
frog earw 35 #7173 fFar 2 0 T9
M F AT EWIT WTHAME AFEAF
Wﬂ%lzqaﬁrmmswmﬁ?

, far gz frar sromr Y mifaE
a1 ®icyfr® arg 9337 F7F W
A IAT F AT WYA FAGAT F1 A7
W 33 F

41*“:}],

w2zt A% afza gadrwr 1 A7 2,
AT, Frafem, g o fa F amg
ZR IMTTT @Eaewl § afz w7 TR R )
frma gy ZFamret ¥ are & afers
o7 = ¥ Amg gay AmAEr a2
AT F qTF THAT ATE F AWKAT 13
# Aqrer 2 gowfE &1 onferq
FA1 & 714 FY Iz 7 wAAETTAT ¥ A™Y
nF ARAYT 9X @@Efy 7€ R}, Wl
3IA%r gfez AT amwr @ frwrn F
ZA azi ®1 Ao 3 Arg faw F7
ZFTTIEA, AVIZ, FAT AT TG FEIA
F 3za & ¥ fad-w wreamy &
we wgw s w33 § s miew
g7 ¥ g W IAET "gan o W
ww |
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AT § oAy aq ur gfgaw
niggfam &1 waray fear agr o9r
AT gw wAwY ¢ fr Ia% aw gEr
qeggt § gy WY fawrw 2w o fofan
FENTIE F a1, frgren, fefrers,
qqrav, aratsw g giam & fRo
QA A0 % FT F | gHW qqAEE
7 77 2 fF gdqzreaT ¥ Avy oft gwre
amfz®  wrEa Ty g@iog

st gfr faen vy - 19 F A
qay ?

W wre fagr awdar - W ¥
A7 ] &3 wry grefess o § A
% Far 2, 370 @ ATy ¥ )

WAz 71 & fFo gaeq 57 @7
2 fr fz=z wzmm w11 wmfsr *1 ame
F7a F from 3 gaww 7 gufr g
TfF7 7 T\ Faw WA A AE 8,
77 gdrm W @, A fRzEa O
frerde #oyw w3 zAaesw @
AMA-TAFAAZ FIGIT T 39 a7 § Ox%
werr am frar 2w garsfez doee
FATH QRTEHAT FT W UF qFOT & |
fa= wgravrT wfa &7 717 FA, a€

AT TBT R |

mF w331 A gd ¢ % I #g-
nfsgai & fzz wzramT & g
M 8, T wETMETRI——HIfaad &7 6T
TANFT—3A AL & FA9F F77 & fIg
Ao @Y 7€ &1 3g AF g fF amsts
F1 q1avT Aoy a7 dfqy d——fafaemm
F1 17 &Y TWr 1 gw aiga v fafrdem
¥ az T tq faog v @9 f6 fg=m
wETETIL & A A fear wgrofea &1
gr g wifge W 7 fim agEne
wgwferdl & €I § €15 1 v
war wifgq | g @ wifer & o
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wTgY § 1 ¥ a1 FY Iy Y o qwey
g o i WY Tt 2w R faeg
T 2 5 fer wgTIR & & "W
F TqarAAT @I | AT W I w5y
aaaT 1 AN A 3 & fau
geT wfgy, @wedl # gETE &
fae gy wifge, woifas st & A9
qET & Sgre #1 g wgmEm ¥ %
frerea & faq S8 @a=aT &1 gEaEIT
7§t frar st ey 1wy § AT
Wl ®Y d5% gk 47 | W wAw e
ar @ 2 1§ 3 foet gqx feogon
FAT TG F@ATE, AfFT @A e fF
FTAATT T qEAT | I QW TH g
¥ faa® A 194 97 A =H &F F W
FY WTIATHT FT WET F99 |

ofrg & wvew 1 3| T
21 7A IH AW T F1 A faen
qT | JF AT F W FAAF &8 W7
faFmmet 7Tzt 9T AwAT 99T A1 R
# wreafs #Y 9@ ¥ I AW afwor
& @9 ¥ FATAT WTOW ZAT 9T |
ofr avae #1 ¥ fawe @ 7€ Fg

afFw 3 A% o AEY F@r 9T g |
fawraeirer 29T F S WA ME @Y
g g A gd afew oafE e
oYeT a1 AT a3 | F TAAIRE BT AT
F fau qaegr a7 3 | S AT ¥ AT
swifad famaeie 3w § 9= g fas
q¥ ar ¥ ot oF agafa gf & Ffww
g Wy 47 oas #7 fawd q oA
S aHAYAT @0 &Y FFT | FA AT AG
gqnﬁ:wfaﬁrf‘ﬂ%@crﬁwq ¥ HIX
gay wodr arfasfd &1 Fw @n
¥fFT wreg ¥ w9A ag ag W Ffaw
# fr qEsia F&T F I@EAD A T
| wfe A fAw AT, T3,
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wﬁwaﬁ%amﬁiwﬁm
T | FAGINT ¥ AF, FrNUT XA
& fava & avm@ @@ A o1 @
g1 dfea ¥ s wkifre e F
q Fgr wgar § 5 oF A awig
A T, AT F A= T @rs qa
wTC @Y TEH A AU aAe dam g
e fea i g fes favm & oF =8
AEAT AT | I T TR AT W
TEedefraada famg FIMF Ay
T AHA F (998 IT 20 & 9 o
FT, IT& Fod A FT AT THAET
A FT ITAR BT HAE

A F qEHE { W T 9T A+
7% A AR 9T g @ g mEere #,
T ¥ =k Jo U0 I E R |
qarae ¥ 39 awg # Fav fear Smar
2 | W ymeavie @ & S e
7 fFY w7 7 qF g AR AR
Uz HyoAT Ffeewor a7d |

# gumar g & o quia &
fo AT gt 7 F F g
W &9 ¥ K guar FEW 5 7
T el AT A | faRw Afa F
Ay UF wewr mToW fra @
AR g4 R 939 #1 GIWTEAT ATRE,
| 939 &1 q99  91(gq |

MR. SPEAKER: I shall now put
all the Cut Motions together to the
vote of the House unless, of course,

some Member wants some particular
cut motion to be put separately.
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I will now put all the cut motions cessary to defray the charges that
to the vote of the House. will come in course of payment
during the year ending the 31st day
of March, 1978 in respect of the

All the cut motions were put and heads of demands entered in the

negatived. second column thereof against De-
mand No. 34 relating to the Min-
MR. SPEAKER: The question is: istry of External Affairs.”
“That the respective sums not The motion was adopted.

exceeding the amounts on Revenue
Account and Capital Account shown 18.15 hrs.
in the fourth column of the Order
Paper be granted to the President The Lok Sabha then adjourned till
out of the Consolidated Fund of Eleven of the Clock on Thursday,
India to complete the sumg ne- June 30, 1977/Asadha 9, 1899 (Saka).
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